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GOVERNMENT OF KERALA 
 

Law (Legislation I) Department 
 

NOTIFICATION 
 
No.19540/Leg.I/2010/Law                           Dated, Thiruvananthapuram, 28th January, 2011 
             8th Magha, 1932 
 

 In pursuance of clause (3) of Article 348 of the Constitution of India, the 
Governor is pleased to authorize the publication in the Gazette of the following 
translation in English language of the Kerala University of Fisheries and Ocean 
Studies Act, 2010 (5 of 2011). 
 
        By order of the Governor, 
 
 
              K. MADHUSUDANAN NAIR, 
 Special Secretary (Law) 
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[Translation in English of “2010 –se tIcf ^nj-dokn\pw kap-{Z]T\§Ä¡papÅ kÀÆIem-ime BIvSv ” published 

under the authority of the Governor.] 

 

ACT 5 OF 2011 

 

THE KERALA UNIVERSITY OF FISHERIES AND OCEAN STUDIES ACT, 2010 

 

An Act to establish and incorporate a University of Fisheries and Ocean Studies in the State 

of Kerala and to provide for matters connected therewith or incidental thereto. 

 

 

     Preamble – WHEREAS, it is expedient to establish and incorporate a University 
for the development of fisheries and ocean studies and for ensuring proper and 
systematic instruction, teaching, training and research and extension exclusively in 
fisheries and ocean studies in the State of Kerala and to provide for matters 
connected therewith or incidental thereto ; 
 
     Be it enacted in the Sixty-first year of the Republic of India as follows :- 
 

CHAPTER – 1 
 

PRELIMINARY 
 
1. Short title, extent and commencement. – (1) This Act may be called the Kerala 

University of Fisheries and Ocean Studies Act, 2010. 
     (2) It extends to the whole of the State of Kerala  
     (3) It shall deemed to have come into force on 20th day of Novermber, 2010. 
 

2. Definitions – In this Act, unless the context otherwise requires, - 
(a) “Academic Council” means an Academic Council of the University 

constituted under section 17; 
(b) “Authority” means any authority of the University specified in section 9’ 
(c) “Chancellor” means the Chancellor of the University; 
(d) “Extension education” means the educational activities concerned with 

Fisheries and Ocean Studies and training of fishermen, fish farmers and 
other groups serving fishing in modern fish farming practices and the 
various phases of scientific technology related to fisheries and fish 
production, processing and marketing and includes demonstration to 
carry out the new technology and innovation through colleges, schools 
and regional  centres concerned with the subject mater of demonstration; 

(e) “Department” means a Department specified in section 23’ 
(f) “Dean” means head of the faculty of the University; 
(g) “Department Governing council” means the Department Governing 

Council specified in section 24; 
(h) “Director of Extension” means the Director of Extension appointed 

under section 42; 
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(i) “Director of Research” means the Director of Research appointed under 
section 41; 

(j) “Director of School” means the Director of schools appointed under 
section 43’ 

(k) “Finance Officer “ means the Finance Officer of the University appointed 
under section 37; 

(l) “fisheries” means fishing, fish farming related to the conservation, 
development, propagation, protection, exploitation, processing, value 
adding like activities of fishing and fish products connected with 
education and research and it includes all sectors comprising Biology, 
Environmental Science, Technology, Economics, Social Science;  

(m) “Fisheries education” means all education in production, conservation,  
        processing, trading and sustainable management of all fishery    
        resources; 
(n) “Fishermen Community” means people mainly engaged in fishing 

activities for livelihood.  
(o) “Fish farmer” means the person doing farming of different varieties of 

aquatic animals and plants for his livelihood or to enable him to earn 
economic gain at any stage of their life cycle. 

(p) “Fish processing industry” means and includes processing and value 
addition of fish products and industries connected with it; 

(q) “Fish Resources” mean all aquatic living resources; 
(r) “Head of the Department” means a Head of the Department appointed 

under section 23(2). 
(s) “Hostel” means a place of residence for students of the University, 

maintained or recognized by the University either as a part of, or 
separate from a school; 

(t) “Legislative Assembly” means the Legislative Assembly of the State; 
(u) “Ocean Studies” mean all education and research in Ocean Studies 

including ocean resource development, living and non-living resources 
and their exploration, conservation, fostering, consumption, 
management and trade; 

(v) “Officer” means an officer of the University specified in this Act or a 
person in the employment of the University designated as an officer by 
the Statutes; 

(w) “Ordinances” mean the Ordinances of the University made under this 
Act; 

(x) “Prescribed” means prescribed by the Statutes made under this Act; 
(y) “Pro Chancellor” means the Pro-Chancellor of the University; 
(z) “Regional Centres” mean Regional Centres recognized under this Act; 
(aa) “College” means an institution imparting education in fisheries or 

Ocean studies and maintained by the University situating in the State; 
(ab) “Registrar” means the Registrar of the University; 
(ac) “Regulations” mean the regulations of the University made under this  
         Act; 
(ad) “Research Council” means Research Council under this Act; 
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(ae) “Scheduled Castes” mean the Scheduled Castes specified in relation to  
       the State under Article 341 of the Constitution of India; 
(af) “Scheduled Tribes ” mean the Scheduled Tribes specified in relation to  
       the State under Article 342 of the Constitution of India;  
(ag) “School” means any of the schools specified in section 20; 
(ah) “School Governing Council” means the School Governing Council  
         specified in section 21; 
(ai)  “State” means the State of Kerala; 
(aj) “Statutes” mean the Statutes of the University made under this Act; 
(ak) “Student of the University” means a person enrolled in the University  
         for taking a course of study for a degree, diploma or other academic  
         distinction duly instituted; 
(al) “ Teacher” means a person appointed by the Governing Council of the   
        University for the purpose of imparting instructions or conducting and  
        guiding research or extension education projects, and includes any  
         other person who may be specified by the Statutes to be a teacher”; 
(am) “University” means the University of Fisheries and Ocean Studies  
         established and incorporated under this Act; 
(an) “ University Governing Council” means the University Governing  
        Council specified in section 12; 
(ao) “Vice Chancellor” means the Vice Chancellor of the University. 
 
 

  
CHAPTER II 

 
 

THE UNIVERSITY 
 

3. Establishment and Incorporation of the University – (1) There shall be established and 
incorporated a University by the name “ The Kerala University of Fisheries and 
Ocean Studies”. 

  
(2) The University shall consists of Chancellor, the Pro Chancellor, the Vice 
Chancellor,Pro-Vice Chancellor,Dean, The Registrar, the University 
Governing Council, the Academic Council, the Research council, School 
Governing Council,   Department  Governing Council  and other authorities 
and officers as set forth in this Act or as provided in the Statutes made 
thereunder.  
 
(3) The University shall be a body corporate having perpetual succession and 
a common seal with power, subject to the provisions of this Act to acquire and 
hold property both movable and immovable, to lease, sell or otherwise 
transfer any movable or immovable property which may have become vested 
in or have been acquired by it for the purpose of the University, to borrow 
moneys from the Central Government or any other State Government  or 
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from any body corporate approved by the Government  of Kerala, to contract 
and to do all other things necessary for the purposes of this Act and shall by 
the said name sue and be sued.  
 
(4) In all suits and other legal proceedings by or against the University, the 
pleadings shall be signed and verified by the Registrar  or any other person 
authorized by him in this behalf and all the processes in such suits and 
proceedings shall be issued to and served on the Registrar. 
 
(5) The Headquarters of the University shall be at Kochi in Ernakulam 
District. 

 
4. Establishment and recognition of Institutions by the University – (1) The territorial 

jurisdiction of the University shall extend to the whole of the State of Kerala. 
 

(2) The University may assume responsibility for the establishment, 
development and operation of any institution concerning to conduct 
instructions in the study of fisheries, ocean studies and technical subjects as 
may be required.  
 
(3) All schools and regional centres of research and other institutions coming 
under colleges the jurisdiction and authority of the University shall form 
constituent units of the University under the full management and control of 
the Officers and Authorities of the University and no school, research or 
experimental station or other institutions shall be recognized as an affiliated 
unit. 
 
(4) The University may conduct distant education courses all over the country 
or abroad or to admit non-resident students or to appoint teachers. 
 
(5) The University may recognize or undertake institutions of research in 
fisheries and ocean studies as recognized institutions for undertaking 
research. 

 
5. Objectives of the University – The following shall be objectives of the University, 

namely :- 
 

(i) making provisions for imparting education in fisheries, ocean studies 
and other allied branches of learning and research scholarship; 

(ii) furthering the advancement of learning and conduct of research in 
fisheries, ocean studies and allied subjects; 

(iii) undertaking extension education programmes; 
(iv) to formulate new courses and curriculum in Fisheries and Ocean 

Studies sector in accordance with the technical advances in the 
respective fields; 
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(v) to act as nodal agency to establish relationship with Institutions and 
Universities functioning in national and international level; 

(vi) to act as a centre of excellence having leading role for Human 
Resources  Development in Fisheries and Ocean Studies sectors; 

(vii) to foster and encourage entrepreneurship in fisheries and ocean studies 
sector; 

(viii) to develop breeds and hybrids of ornamental fishes, prawns and 
oysters having features like production capacity, resisting power and 
good quality suitable to the environment of Kerala; 

(ix) to develop farming practices, fish feeds, fish disease control, resistant 
and vigilant steps suitable to the sustainable farming of ornamental 
fishes; 

(x) to preserve the fish bio-diversity of Kerala, to establish their intellectual 
property right to develop and utilize the possibilities of new 
technology like bio-technology; 

(xi) to conduct study and to record and preserve the study results relating 
to traditional fish technology, traditional knowledge, sustainable fish 
protection and to foster development; 

(xii) to strengthen research on fishing and related habitat and the relevant 
environmental factors; and  

(xiii) such other purposes as the University may deem necessary from time 
to time.  

 
6. Admission to the University – (1) The University shall, subject to the provisions of 

this Act and the Statutes made thereunder be open to any persons: 
 

Provided that nothing in this section shall be deemed to require the 
University to admit to any course of study any person who does not meet the 
required academic standards for admission or to retain on the rolls of the 
University any person whose academic records are below the minimum 
standards required for the award of a degree or diploma or certificates or 
whose personal conduct is such as to inimical to the appropriate rights and 
privileges of other students and staff, or to admit to any course of study a 
large number of students that can be accommodated with the available 
facilities of the University and as determined by the Academic Council. 
 
(2) Subject to the provisions of sub-section (1) the Government  may direct 
that the University shall reserve such number of seats as may be notified by 
the Government  from time to time for Scheduled Castes, Scheduled Tribes, 
Fishermen Community, Other Backward Classes and for students from other 
States and Union Territories in India : 
 
Provided that no such person shall be entitled to be admitted to the 
University unless he or she meets the standards laid down by the University 
in respect of such candidates.  
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(3) Nothing in sub-sections (1) and (2) prevents the University in admitting 
the students from other countries subject to the conditions stipulated by 
Government  of India from time to time. 

 
7. Powers and functions of the University – The powers and functions of the University 

shall be the following, namely :-  
 
(a) to provide instruction and training in fisheries, ocean studies and other 

allied branches of learning as the University may, deem fit; 
(b) to make provisions for research in fisheries, ocean studies and allied 

branches of learning; 
(c) subject to the provisions of section 47, to make provisions for 

dissemination of the findings of research and technical information 
through an extension education programme; 

(d) to institute and award degree, diplomas, certificates and other academic 
distinctions; 

(e) to hold examinations and to confer degree and other academic distinctions 
for persons who shall have pursued approved courses of study in the 
University, College or School unless exempted therefrom in the manner 
prescribed and shall have passed the prescribed examination of the 
University or shall have carried on research satisfactorily under conditions 
as may be prescribed and which has been duly evaluated; 

(f) to confer such honorary degrees and other distinctions as may be 
prescribed for distinguished persons; 

(g) to provide lectures instructions and training to field workers, villagers and 
other persons not enrolled as regular students of the University and to 
grant them such certificates as may be prescribed; 

(h) to co-operate with other Universities and authorities in such manner and 
for such purposes as the University may determine, subject to the 
provisions of section 4; 

(i) to establish and maintain schools relating to fisheries, ocean studies and 
other allied branches of learning with the prior approval of the 
Government ; 

(j) to establish and maintain laboratories, libraries, research centres, fish 
farms, institutions and museums for teaching, research and extension 
education; 

(k) to receive fund from abroad subject to rules and restrictions of Central 
Government  and State Government  relating to this in the higher 
education and research sectors; 

(l) to receive money as loan or grant from Central Government  University 
Grants Commission or other agencies recognized by Government  on 
security or otherwise for the programmes subject to the provisions of the 
Act; 

(m)   to create posts on temporary/contract basis for a period not exceeding 
three years for the special projects to be implemented with the assistance 
of funding agencies.  
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(n) to take step for receiving in the manner prescribed for remuneration, 
service value from industrial-commercial sector, non-governmental 
organizations for providing service to parties from India and abroad for 
the purpose of improving the resources of the University through research 
and development consultancy and training programmes; 

(o) to take action for cancelling the recognition of institutions contravening 
the statues of the University. 

(p) power to establish institutions under the Companies Act for 
manufacturing modern and improved products evolved through research 
conducted in relation with Fisheries and Ocean Studies and for providing 
services; 

(q) to function as an authoritative agency for advising the Government  and 
agencies for the formulation of policy in the Fisheries and Ocean Studies 
Sector and its performance. 

(r) to create posts for teaching, research and extension education and to 
appoint persons to such posts; 

(s) to create administrative and other posts and to appoint persons to such 
posts; 

(t) to institute and award fellowships, scholarships and prizes in accordance 
with the Statutes; 

(u) to fix, demand and receive such fees and other charges as may be 
determined from time to time; 

(v) to institute and maintain residential accommodation for students and staff 
of the University. 

(w)to supervise and control the students of the University to enforce 
discipline among them and to make necessary arrangements for 
promoting their health and welfare; 

(x) to establish, maintain and manage, whenever necessary,- 
i) A Printing and Publication Department ; 
ii) University Extension Boards; 
iii) Information Bureaus; 
iv) Employment Guidance Bureaus and such other activities as may be 

necessary and possible to fulfill the objectives of the University; 
(y) to institute and to provide funds wherever necessary for the maintenance 

of, -  
i) Welfare committee of the employees and students; 
ii) A Students Advisory Bureau; 
iii) An Employment Bureau; 
iv) A University Students Union 
v) University Athletic Clubs; 
vi) The National Cadet Corps; 
vii) The National Service Schemes; 
viii) University Extension Boards; 
ix) Students’ Cultural and Debating Societies; 
x) A Publication Bureau ; and 
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xi) to establish education extension centres relating to Fisheries and 
Ocean Studies ; and  

xii) co–operative and other similar institutions for promoting the welfare 
of students and employees of the University. 

(z) to do all such other acts or make such other provisions as may be deemed 
necessary or desirable to further the objectives of the University. 

 
8. Visitation and inspection – (1) The Government  shall have the right to cause an 

inspection to be made by such person or persons as the Government  may direct 
of the University, its buildings, laboratories, libraries, museums, workshops and 
equipments of any of institution, college, school or hostel maintained or 
administered by the University of the teaching and other work conducted or 
done by the University or under its auspices and of the conduct of any other 
functions of the University and to cause an inquiry to be made in respect of any 
matter connected with the administration and finances of the University.  The 
University shall caused to transfer any document connected with such enquiry to 
the inspection committee.  

 
(2) The Government  shall, before causing an inspection or inquiry to be made 

under sub-section (1), give due notice of such inspection or enquiry, as the case may 
be, the University and the University shall be entitled to appoint its representative 
who shall have the right to be present and to be heard at such inspection or inquiry. 

 
(3) The Government  shall communicate to the University the views of the 

Government  with reference to the results of such inspection or inquiry for its 
opinion thereon and may, after obtaining the same, advise the University as to the 
action to be taken in pursuance thereof and fix a time limit for taking such action. 

 
(4) The University shall, within the time limits so fixed, report to the 

Government  the action which has been taken or is proposed to be taken on the 
advice rendered by the Government . 

 
(5) The Government  may, where action has not been taken by the University 

to the satisfaction of the Government  within the time limit fixed, after considering 
any explanation furnished or representation made by the University, issue such 
directions as the Government  may think fit and the University shall comply with 
such directions. 

 
(6) Notwithstanding anything contained in sub-sections (1) to (5), if at any 

time the Government  are of the opinion that the affairs of the University are not 
managed in furtherance of the objects of the University or in accordance with the 
provisions of this Act and the Statutes, Ordinances and Regulations made 
thereunder or that special measures are desirable to maintain the standards of 
teaching of the University, the Government  may indicate to the University any 
matter in regard to which consider to have an explanation and call upon the 
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University to offer such explanation within such time as may be specified by the 
Government .  

 
(7) If the University fails to offer any explanation within the time specified under 
sub-section (6) or offers an explanation which in the opinion of the Government  is 
unsatisfactory, the Government  may issue such instructions as may appear to them 
to be necessary and desirable in the circumstances of the case and may exercise such 
powers as deem necessary for giving effect to the instructions.  
 
(8) The University shall furnish such information relating to the administration of 
the University as the Government  required.  
 

CHAPTER III 
AUTHORITIES OF THE UNIVERSITY 

 
9. Authorities of the University -  The following shall be the authorities of the 

University, namely:- 
(i) The Senate; 
(ii) The University Governing Council ; 
(iii) The Academic Council; 
(iv) The Research Council; 
(v) The School Governing Councils; 
(vi) The Department  Governing Councils; 
(vii) The Faculties; and  

 
Such other bodies as may be specified by Statutes to be the authorities of the 
University. 

 
10. The Senate – (1) The Senate shall consist of the following Members, namely:- 

 
1. Ex-officio Members 

(i) The Chancellor; 
(ii) The Pro-Chancellor; 
(iii) Member of Legislative Assembly where the Head office of the 

University is situated; 
(iv) The Vice Chancellor  ; 
(v) The pro- Vice Chancellor ; 
(vi) The Secretary to Government, Fisheries Department; 
(vii) The Secretary to Government, Higher Education Department  or an 

Officer not below the rank of Joint Secretary nominated by him. 
(viii) The Secretary to Government , Finance Department  or an Officer not 

below the rank of Joint Secretary nominated by him. 
(ix) Law Secretary or an Officer not below the rank of Joint Secretary 

nominated by him; and 
(x) The Director of Fisheries.  
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2. Nominated Members 
(i) Three Deans of Faculties of the University to be nominated by the 

Chancellor in the order of seniority, by rotation for a term of two years; 
(ii) Five Heads of Departments of the University or Schools who are not 

otherwise members of the Senate, to be nominated by the Chancellor, 
in the order of seniority by rotation; 

(iii) Directors of the Schools of the University; and  
(iv) Nine persons to be nominated by the Government  from among 

persons having knowledge or interest in Fisheries  and Ocean Studies, 
subject to the condition that, out of these one shall be a member of the 
Scheduled Caste, one shall be a member of the Scheduled Tribe, one 
shall be a member of the Fishermen community and one shall be a 
Women. 
 

3. Elected Members 
 
(i) Three members elected by the Members of the Legislative Assembly of 

Kerala from among themselves, of whom one shall be a member of 
Scheduled Caste or Scheduled Tribe; 

(ii) Four members elected by the teachers of the University from among 
themselves, of which two shall be women; 

(iii) Five representatives of students, one each elected from the full-time 
regular students of University, Schools or Department ;  

(iv) One person elected from among the non-teaching employees of the 
University; and  

(2)  The Registrar  shall be the Ex-officio Secretary of the Senate. 
 
(3)  The Vice Chancellor  or in the absence of the Vice Chancellor , the Pro-Vice 
Chancellor  shall normally preside over the Senate. 
 
(4) The quorum for the meeting of the Senate shall be one fourth of the total 
members. 
 
(5) The term of office of the Senate shall be five years from the date of its 
constitution by the Chancellor and the Chancellor shall reconstitute the Senate on 
the expiry of its term. 
 
(6) The Senate shall meet at least twice a year on dates to be fixed by the Vice 
Chancellor  and one of such meetings hall be called the annual meeting. 
 
(7) The Vice Chancellor  may, whenever he thinks fit and shall, upon a requisition 
in writing signed by not less than one-fourth Members of the Senate, convene a 
special meeting of the Senate. 
 

11. Powers of the Senate – The Senate shall have the following powers, namely;- 
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(i) to formulate the public Policies and programmes of the University ; 
(ii) to suggest measures for the improvement and development of the 

University; 
(iii) to consider the annual report, the annual accounts, the audit report and 

the development plans of the University and give recommendations to the 
Vice Chancellor  and Governing Council  ; 

(iv) to confer honorary degrees or other academic distinctions on the 
recommendation of the Governing Council ; 

(v) to review current academic programmes and collaborative programmes; 
(vi) to suggest new academic programmes consistent with the social 

requirements in Fisheries  and Ocean Studies; 
(vii) to suggest institution of new degrees, diplomas, certificates and other 

academic distinctions; and  
(viii) to exercise such other powers and perform such other duties as may be 

conferred or assigned by this Act or the Statutes. 
 

12. The University Governing Council  - The Governing Council  shall be the chief 
executive body of the University and shall consist of the following 
members,namely:- 

1. Ex-officio Members 
(i) The Vice Chancellor  ; 
(ii) Pro-Vice Chancellor  ; 
(iii) Secretary to Government, Fisheries  Department , Government  of 

Kerala. 
(iv) Secretary to Government , Higher Education Department , 

Government  of Kerala; 
(v) Secretary to Government , Finance Department , Government  of 

Kerala; 
(vi) Law Secretary or Joint Secretary nominated by the Law Secretary; 
(vii) two Deans of the faculties; 
(viii) two Directors of Schools of the University by rotation by alphabetical 

order for every two years; and  
(ix) the Vice President of Kerala State Council for Science and Technology 

and Environment. 
 

2. Elected Members 
 
(i) three members elected by the teachers of the University other than 

Directors of the Schools from among themselves according to the 
principle of proportional representation by means of single 
transferable vote, of whom one shall be a woman; 

(ii) one member elected from among the regular students of the School, 
Departments and University in such manner as may be prescribed. 
 

3. Nominated Members 
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(i) two members of the Legislative Assembly as nominated by the 
Government  ; 

(ii) An expert in Fisheries  nominated by Indian Council of Agriculture 
Research; 

(iii) A representative of the fishermen community with knowledge in the 
field of Fisheries  or Ocean Studies nominated by the Government ; 

(iv) A Scientist of eminence in Ocean Studies nominated by the Ministry of 
Earth Studies; 

(v) A representative of fish farmers nominated by the Government ; 
(vi) A representative from the registered fishermen unions nominated by 

the Government ; 
(vii) A representative of the Fisheries  industry nominated by the 

Government ; 
Provided that a nominated member shall not be eligible for re-nomination. 
 

13. Reconstitution of the University Governing Council  :- (1) The University Governing 
Council  shall be reconstituted every four years. 

 
(2) Every member of the University Governing Council  other than an ex-
officio member shall, subject to the provisions of this Act and the Statutes 
made thereunder, hold office until the next reconstitution of the University 
Governing Council  unless otherwise specified herein: 
 
Provided that no member nominated or elected in his capacity as a member of 
a particular body or as the holder of a particular office shall hold office for a 
longer period than three months after he has ceased to be such member of 
that body or the holder of that office: 
 
Provided further that where an elected or nominated member of the 
University Governing Council  is appointed temporarily to any office, by 
virtue of which he is entitled to be an ex-officio member of the University 
Governing Council , he shall continue to be such elected or nominated 
member, as the case may be. 
 
(3) When a person ceases to be a member of the University Governing 
Council, he shall cease to be a member of any of the Authorities of the 
University of which he may happen to be a member by virtue of his 
membership of the University Governing Council . 
 

14. Powers and functions of the University Governing Council  - (1) The University 
Governing Council  shall be the supreme authority of the University and shall 
have the power to review the actions of the Academic Council and the School 
Governing Council  save where the Academic Council  or School Governing 
Council  has acted in accordance with the powers conferred upon it under this 
Act, the Statutes, Ordinances and Regulations made there under and shall 
exercise all the powers of the University not otherwise provided for by this Act: 
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Provided that if any question arises as to whether the Academic Council  or 

School Governing Council  has acted in accordance with such powers as aforesaid or 
not, the question shall be decided by the Chancellor and his decision shall be final. 

 
(2) Save as otherwise expressly provided in this Act, the University 

Governing Council  shall have the following powers, namely:- 
 
(a) to make, amend or repeal Statues on its own motion for the consideration 

of the Chancellor for his assent; 
(b) to amend or cancel any Ordinance or Regulation passed by the Academic 

Council; 
(c) to review, if necessary, any academic or administrative decision taken by 

the School Governing Council  or Department  Governing Council  ; 
(d) to approve institutions of fellowships, scholarships, studentships, 

bursaries, medals and prizes and organize exhibitions in accordance with 
the provisions of this Act, Statutes, Ordinances and Regulations made 
thereunder; 

(e) to institute Professorships, Associate Professorships and Assistant 
Professorships and such other teaching or research posts as it may deem 
necessary; 

(f) to establish and maintain such institutions as it may, from time to time, 
deem necessary; 

(g) to prescribe the terms and conditions of service of the employees of the 
University; 

(h) to fix the emoluments and prescribe the duties and conditions of service of 
teachers; 

(i) to review and take such action as it may deem fit on the annual report and 
the annual accounts of the University which shall be placed before it and 
to consider and pass the budget according to the provisions of the 
Statutes; 

(j) to cancel any degree, diploma, title or any other distinction granted to any 
person in accordance with the provisions of the Statutes and to withhold 
or cancel the results of any candidate at any University examinations; 

(k) to appoint committees and to delegate to them such functions of the 
University Governing Council  as it may deem fit; 

(l) to make Statutes regulating the method of election to the Authorities of the 
University, the procedure to be followed at the meetings of the University 
Governing Council, Academic Council and other Authorities of the 
University and quorum of members required for the transaction of 
business by the Authorities of the University. 

(m) to establish linkage with other Universities in India and abroad in such 
manner and for such purposes as it may determine; 

(n) to hold, control and administer the properties and funds of the University; 
(o) to direct the form, custody and use of the common seal of the University; 
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(p) to arrange for and direct the inspection of schools, hostels and other 
institutions; 

(q) to establish, maintain and mange such schools and centres of research and 
other institutions of higher learning as it may deem necessary from time to 
time; 

(r) to appoint teachers and other employees of the University and prescribe 
their duties; 

(s) to create administrative, ministerial and other necessary posts; 
(t) to suspend discharge, dismiss or otherwise take any disciplinary action 

against the teachers and other employees of the University after giving 
them reasonable opportunity to defend their position; 

(u) to exercise supervision and control over the residence and discipline of 
students; 

(v) to consider the financial estimates of the University in accordance with the 
provisions of the Statutes made in this behalf;  

(w)to oversee the conduct  of University examinations and approve and 
publish the results thereof; 

(x) to fix the remuneration of examiners, the panel of which is approved by 
the School Governing Council; 

(y) to delegate any of its powers to the Vice-Chancellor or to a committee 
appointed from among its members; and  

(z) Power for considering schemes aimed to the academic progress of the 
University; 

(aa) to exercise such other  powers and perform such other functions as may 
be empowered by this Act and the Statutes. 

 
15. Meetings of the University Governing Council – (1) The University Governing 

Council shall meet at least once in a month on dates to be fixed by the Vice-
Chancellor after giving due notice to all members. 

(2) More than half of the total number of members of the University 
Governing Council shall be the quorum for a meeting of the Council; 

Provided that such quorum shall not be required for convocation of the 
University or a meeting of the University Governing Council held for the purpose of 
conferring degrees, titles or other distinctions. 

(3)  When a special meeting is convened by the Vice-Chancellor, no subject 
other than that is shown in the requisition shall be considered at the meeting. 

   
16. Term of office of members of University Governing Council – (1) An elected or 

nominated member of the University Governing Council shall cease to hold office on 
the day immediately preceding the date of reconstitution of the University 
Governing Council which elected or nominated him. 

 (2)  The members of the University Governing Council, other than the elected 
or nominated members who have ceased to hold office by virtue of the provisions of 
sub-section (1) shall be competent to exercise the powers and perform the functions 
of the University Governing Council under this Act and Statutes, Ordinance and 
Regulations made thereunder. 
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(3) The quorum other than those who have ceased to hold office by virtue of 
the provisions of sub-section (1) for any meeting of the University Governing 
Council shall be more than half of the remaining members. 

  
17. Constitution of the Academic Council – (1) The Academic Council shall consists 

of the following members, namely:-  
(i) the Vice-Chancellor, Chairperson; 
(ii) the Directors of all Schools; 
(iii) the Director of Research 
(iv) the Director of Extension 
(v) the Director of Fisheries, Government of Kerala or representative not 

below the rank of his Additional Director; 
(vi) the Director of CMFRI or representative not below the rank of his 

Principal Scientist; 
(vii) the Director of CIFT or representative not below the rank of his Principal 

Scientist; 
(viii) the Director of CMLRE or representative not below the rank of the 

Principal Scientist; 
(ix) the Director of NIO or representative not below the rank of his Principal 

Scientist; 
(x) five Heads of Departments of the University elected from among 

themselves; 
(xi) One faculty member of each school elected from among themselves; 
(xii) two members elected from among the Postgraduate students of the 

University; and 
(xiii) One faculty member/scientist from each Local Administration 

Centres/Regional Centre nominated by Vice Chancellor. 
(2) The Academic Council  shall meet at least once in three months. 
(3) One-third of the total number of members of the Academic Council  shall 
form the quorum of a meeting of the council. 
(4) the tenure of the Academic Council  shall be such as may be prescribed by the 
Statute. 
 

18. Powers, functions and duties of the Academic Council – (1) The Academic Council 
shall, subject to the provisions of this Act and Statutes, have general control over 
the academic matters of the University and be responsible for the maintenance of 
standards of instruction, education and examinations within the University and 
shall exercise such other powers and perform such other functions as may be 
conferred or imposed upon it by the Statutes. 
 
(2) Subject to the provisions of this Act and Statutes, the Academic Council  shall 
have the following powers, duties and functions, namely:- 
 
(a) to advise the University Governing Council  on all academic matters; 
(b) to make regulations and to amend or repeal the same; 
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(c) to approve the courses of studies in the institutions maintained by the 
University; 

(d) to approve the qualifications of teachers in schools and other institutions 
maintained by the University; 

(e) to approve the qualifications of students for admission to the various courses 
of studies and to the examinations and the conditions under which 
exemptions may be granted. 

(f) to consider and approve proposals for the instruction and training in such 
branches of learning as it may think fit; 

(g) To consider and approve proposals for the institution of Professors, Associate 
Professors, Assistant Professors, Readers, Lectures and other teaching and 
other teaching and research posts required by the University. 

(h) to approve proposals for determining the degrees, diplomas and other 
academic distinctions that shall be granted by the University. 

(i) to decide which examinations of other Universities may be accepted as 
equivalent to those of the University and to negotiate with other Universities 
for the recognition of the examinations of the University. 

(j) to approve, modify or revise schemes for the constitution or reconstitution of 
departments for teaching, research and extension education based on the 
proposals received from the School Governing Council; 

(k) to maintain standards regarding post graduate teaching, research and 
extension education. 

(l) to give advice to the University in all academic matters and to submit 
feasibility report before the Governing Council  regarding the academic 
programmes as recommended by the Senate in its annual meeting; 

(m) to exercise such other powers and perform such other functions as may be 
conferred or imposed on it by this Act and Statutes, Ordinances and 
Regulations made thereunder.  

 
19. The Research Council – (1) Research Council shall consist of the following 

members, namely:- 
 
(i) Director of Research who shall be the Chairman of the Counicl; 
(ii) Directors of all Schools; 
(iii) One senior faculty member who is a recognized guide from each School 

nominated by the Vice Chancellor; 
(iv) Director of each Regional Centre; 
(v) One representative of Indian Council of Agriculture Research; 
(vi) One representative of MOES; 
(vii) One representative of fishery industry nominated by the Vice Chancellor; 

and 
(viii) The Vice Chancellor  of the Planning Board, Government  of Kerala or 

representative of the Board nominated by him. 
(2) Research Council shall be responsible for formulating research policies, 
identifying thrust areas, advising possible funding agencies and monitoring and 
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reporting the progress and quality of research to the Vice Chancellor  from time 
to time. 
 
(3) The Research Council shall meet at least once in six months. 
 
(4) More than half of the total number of members of the Research Council shall 
form the quorum for a meeting of the Council. 
 

20. The Schools – (1) The University shall have the following Schools, namely:- 
 
(i) School of Aquaculture and Biotechnology; 
(ii) School of Fisheries Resource Management and Harvest Technology; 
(iii) School of Aquatic Food Products and Technology; 
(iv) School of Fishery Environment; 
(v) School of Ocean Studies and Technology 
(vi) School of Ocean Engineering and Underwater Technology; 
(vii) School of Management and Entrepreneurship; and 
such other schools as may be prescribed from time to time. 
 
(2) Each school may comprise such Departments and with such syllabi of subjects 
of study as may be prescribed. 
 
(3) Each school will have a Director  appointed as per Statutes. 
 
(4) The Director  shall be the Chief Executive of the School under him and shall 
be responsible for the faithful observance of the Statutes, Ordinances and 
Regulations relating to the School and for the organization and for carrying out 
teaching, research and extension work in the school. 
 
(5) In carrying out teaching, research and extension Programmes, the Director  
shall work in close co-operation with the Heads of Departments, Director  of 
Research and Director  of Extension. 
 
(6) The Director  shall have financial powers for the day to day and routine 
functioning of the School. 
 

21. School  Governing Council  - (1) The School Governing Council  shall consist of the 
following members, namely:- 
 
(i) Director  of the School, who shall be the Chairman; 
(ii) Heads of all Departments of the School; 
(iii) Senior most Teacher of each Department; 
(iv) Finance Officer or his representative not below the rank of Assistant; 
(v) Not more that five experts in the field nominated by the Vice Chancellor  

in consultation with the Director; 
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Provided that such experts shall be invited only when the agenda includes 
discussion on curriculum revision. 
 
(2) The School Governing Council shall meet at least once in a month. 
 
(3) More than half of the members shall form the quorum of the Council. 

 
22. Powers and Functions of the School Governing Council – (1) All policies regarding 

academic and administrative matters of the School shall be taken in the meeting 
of the School Governing Council . 

 
(2) The School Governing Council  shall oversee and approve proposals from the 

Departmental Governing Council  in all academic matters including examinations 
and results thereof. 

 
(3) The Director  shall carry out the decisions of the School Governing Council  

and co-ordinate the functions of the Departments in the best interest of the School 
and the University. 

 
(4) The School Governing Council  shall prescribe the qualifications of the 

examiners and approve the panel of examiners for external examinations.  
 
(5) The Director  shall appoint examiners and conduct the external examinations. 
 
(6) The School Governing Council  shall meet at least once in three months or as 

and when required to review the academic activities and to take decisions on need 
based curricular changes. 

 
(7) The School Governing Council  shall have adequate financial powers for the 

functioning of the various Departments under the School including power for 
strengthening the infrastructure, improving the teaching and research facilities and 
for maintaining and operating research vessel. 

 
(8) Without prejudice to the provisions in sub-clauses (1) to (7), the School 

Governing Council  shall have the following powers, namely:- 
 
(a) to propose the courses of studies in the institutions maintained by the 

University. 
(b) to propose the qualifications of teachers in Schools and other institutions 

maintained by the University. 
(c) to propose the qualifications of students for admission to the various courses 

of studies and to the examinations and the conditions under which 
exemptions may be granted; 

(d) to make proposal for instruction and training in such branches of learning as 
it may think fit; 
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(e) to make proposal for the institution of Professorships, Readerships, 
Lectureships and other teaching and research posts required by the 
University. 

(f) to propose schemes for the constitution or reconstitution of Departments for 
teaching, research and extension education based on the proposals received 
from the Department  Governing Council ; 

(g) to exercise such other powers and perform such other functions as may be 
conferred or imposed on it by this Act and Statutes, Ordinances and 
Regulations make thereunder. 
 

23. Departments- (1) Each School shall have such number of Departments as may be 
prescribed from time to time. 

 
(2) Each Department  shall have a Head whose appointment, powers and 
duties shall be such as may be prescribed by the Statutes. 
 
(3) The Head of the Department  shall be the Executive Head and shall be 
responsible for the faithful observance of Statutes, Ordinances and 
Regulations relating to the Department  and for the organization and conduct 
of teaching, research and extension work in the Department  under him. 
 
(4) The Head of the Department  shall also be responsible to the Director  of 
School for the teaching, research and extension Programmes entrusted to his 
Department. 
 

24. The Department  Governing Council  - (1) All permanent teachers of the concerned 
Department  shall be the members of the Department  Governing Council. 

 
(2) All policies regarding the academic and administrative matters pertaining  

to the Department  shall be taken in a meeting of the Department  Governing 
Council. 

 
(3) The Department  Governing Council  shall prescribe the qualifications of  

the examiners and approve the panel of examiners for internal examination. 
 
(4) The Head of Department shall implement the decisions of the Department   

Governing Council  after due approval by the concerned bodies. 
 
 (5) The Head of Department  shall appoint examiners, and conduct the 
internal examination. 
 
 (6) The Department  Governing Council  shall design the syllabus and make 
proposal regarding the courses of study in the Department  to the School Governing 
Council . 
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 (7) The Department  Governing Council  shall meet at least once in a month or 
as and when required to review the academic activities and to suggest need based 
curricular changes. 
 
25. The Faculties – (1) The faculties shall be the principal academic co-ordination  
authorities of the University in respect of studies and research in the subjects 
included in the faculty and also in respect of studies and research in multi-
disciplinary faculties. 
 
 (2) The University shall have such faculties as may be prescribed by the Statutes. 
 
 (3) A faculty shall be constituted, divided or combined with another faculty or 
abolished only with the approval of the Academic Council. 
 
 (4) The faculty shall comprise such subjects as may be prescribed by the Statutes. 
 
 (5) The faculty shall consist of the following members, namely:- 
 
 (i) the Dean – Ex-officio Chairperson; 
 (ii) the Chairperson of each Board of Studies for the subjects comprised in the 
Faculty; 
 (iii) One member of each Board of Studies to be elected by the members of the 
Board of Studies from among themselves out of whom at least one shall be a 
postgraduate teacher; and  
 (iv) two subject experts, preferably from outside the State, nominated by the Vice 
Chancellor. 
 
 (6) The term of members of a faculty shall be three years or such period as may 
be prescribed by the Statutes. 
 
26. The Power and functions of Faculties – (1) The faculty shall have the following 

powers and functions, namely:- 
 
(a) to consider and report on any matter referred to it by any Council including 

the University Governing Council , Academic Council  or Planning 
Committee; 

(b) to consider and approve recommendations of the Board of Studies in the 
faculty on matters not affecting any other faculty; 

(c) to consider and make recommendations to the Academic Council  on 
academic matters within its purview which affect any other faculty or 
faculties or which involve administrative or financial implecations; 

(d) to consider and recommend to the Academic Council  introduction of new 
courses, inter-disciplinary courses and short-term training Programmes 
referred to it by the Board of Studies or Board of Inter-disciplinary Studies, if 
any, constituted by the Statutes; 
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(e) to ensure that rules and guidelines framed for the following matters by the 
Academic Council  are implemented :- 
 
(i)  long-term curriculum development; 
(ii)  faculty development; 
(iii) teaching or learning material development; 
(iv) research in educational matters with particular reference to colleges; 

 
(f) to plan organization of inter-departmental and inter-faculty Programmes in 

consultation with the Board of Studies and other faculties; 
(g) to recommend to the Academic Staff College and the Academic Council  

regarding organization of continuing Fisheries/continuing ocean studies 
education, refresher and orientation courses for teachers of University 
especially for the revised or newly introduced or inter-disciplinary courses of 
study; 

(h) to prepare and submit the annual report of the functioning of the faculty to 
the Vice Chancellor ; and  

(i) to consider any other academic matter which may be referred to it. 
 

27. Constitution of Committees – Every Authority shall have the power to appoint 
committees which may, unless otherwise provided in this Act or the Statutes, 
consist of the members of the Authority, and such other persons as it may think 
fit. 

 
28. Provisions relating to membership in Authorities – (1) Save as otherwise provided  
in this Act, any casual vacancy among the members, other than ex-officio members 
of any Authority or body of the University shall be filled, as soon as may be 
convenient, by nominated or elected members whose place has become vacant, as 
the case may be and the person nominated or elected to such casual vacancy shall be 
a member of such Authority or body for the remaining period for which the person 
whose place he fills would have been a member.  
 
 (2) The University Governing Council  may remove any person from 
membership of any Authority or body of the University on the ground that such 
person has been convicted of an offence involving moral turpitude; 
 
 Provided that no order for removal shall be passed against any person without 
giving him an opportunity of being heard. 
 
 (3) Any person who is a member of any Authority of the University, other than 
the University Governing Council  as a representative of another body, whether of 
the University or not, shall retain his membership in the Authority only so long as he 
continues to be a member of the body from which he was nominated or elected and 
continue thereafter till his successor is duly nominated or elected. 
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  (4) If any question arises as to whether any person has been duly nominated 
or elected as, or is entitled to be, a member of any Authority of the University, the 
question shall be referred to the Chancellor whose decision shall be final. 
 
29. Savings of validity – (1) No act or proceedings of any Authority or other body  
of the University shall be invalid merely by reason of any defect in the constitution 
of such Authority or body or the existence of a vacancy or vacancies among its 
members or by reason of a person having taken part in the proceedings who is 
subsequently found not to have been entitled to do so. 
 
  (2)  Save as otherwise provided in this Act, all acts done and orders passed in 
good faith by the University or any Authority or body of the University shall be final 
and no suit shall be instituted against or damage claimed from the University or 
such Authority or body for anything done or purported to be done in pursuance of 
this Act, Statutes, Ordinances and Regulations made thereunder.  
 
  (3) No suit, prosecution or other proceedings shall lie  against any officer or 
other employee of the University for any Act done or purported to be done under 
this Act or Statutes or Ordinances or Regulations made thereunder without the 
previous sanction of the University Governing Council . 
 
  (4) No officer or other employee of the University shall be liable in respect of 
any such Act in any civil or criminal proceedings, if the Act was done in good faith 
and in the course of the execution of the duties or in the discharge of functions 
imposed by or under this Act.  
 
 

CHAPTER IV 

 
OFFICERS 

  
30. Officers of the University – The following shall be the Officers of the University, 

namely :- 
i) The Chancellor; 
ii) The Pro-Chancellor; 
iii) The Vice Chancellor; 
iv) The Pro-Vice Chancellor; 
v) The Dean 
vi) The Registrar   
vii) The Finance Officer 
viii) The University Engineer; 
ix) The Librarian; 
x) The Director  of Research; 
xi) The Director of Extension; 
xii) The Controller of Examinations; 
xiii) Director  of Schools; 
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xiv) Heads of Departments; and  
 
Such other Officers in the service of the University as may be prescribed in the 
Statutes. 
 
31. The Chancellor – (1) The Governor of Kerala shall, by virtue of his Office, be the  
Chancellor of the University. 
 
(2) The Chancellor shall be the Head of the University and shall, when present, 
preside over the meetings of the University Governing Council  and the convocation 
of the University. 
 
(3) No honorary degree or distinctions shall be conferred by the University upon any 
person without the approval of the Chancellor. 
 
(4) The Chancellor shall exercise such other powers and perform such other 
functions as may be conferred or vested in the Chancellor by or under this Act or 
Statutes. 
 
32. The Pro- Chancellor – (1) The Minister in-charge of the Fisheries  Department   
of the State shall, by virtue of his office, be the Pro-Chancellor of the University. 
 
(2) In the absence of the Chancellor or during his inability to act, the Pro-Chancellor 
shall exercise all the powers and perform all the functions of the Chancellor 
including presiding over the convocation of the University. 
 
(3) The Pro-Chancellor shall also exercise such powers and perform such functions 
of the Chancellor as the Chancellor may, by order in writing, delegate to  the Pro-
Chancellor and such delegation may be subject to such restrictions and conditions as 
may be specified in such order. 
 
33. The Vice Chancellor  - (1) The Vice Chancellor  shall be a full-time Officer of the  
University. 
 
(2) The Vice Chancellor  shall be appointed by the Chancellor on the advice of the 
Selection Committee consisting of one person nominated by the Governing Council  
of the University, one person nominated by the Government , Director  General of 
the Indian Agricultural Research or his representative; 
 
Provided that the nominee of the University Governing Council  shall not be from 
among the members of that Council or an employee of the University. 
 
Provided further that the selection committee shall submit a panel of members not 
exceeding three to the Chancellor unanimously;  
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Provided also that if the advice rendered by the Selection Committee is not 
unanimous, the Chancellor may accept the opinion of the majority of its members. 
 
(3) The Vice Chancellor  shall be a person of eminent and expert in the field of 
Fisheries  or Ocean Studies. 
 
(4) The Selection Committee may formulate its own procedure for securing names of 
possible candidates for consideration and in consultation with such individuals or 
bodies as it considers appropriate. 
 
(5) Notwithstanding anything contained in sub-section (2), the first Vice Chancellor  
shall be appointed by the Government  for a period not exceeding five years on such 
terms and conditions. 
 
(6) The term of the Vice Chancellor  shall be five years or till he attains the age of 
sixty five years, whichever is earlier.  Provided that he shall be eligible for re-
appointment.  
 
(7) The emoluments and other conditions of service of the Vice Chancellor  shall be 
such as may be prescribed. 
 
(8) The Vice Chancellor  may, by writing under his hand addressed to the 
Chancellor, resign his office. 
 
(9) The resignation of the Vice Chancellor  shall be delivered to the Chancellor 
ordinarily at least sixty days prior to the date on which the Vice Chancellor  wishes 
to be relieved from his office, but the Chancellor may relieve him earlier. 
 
(10) The resignation of the Vice Chancellor  shall take effect from the date of relief. 
 
(11) In the event of a temporary vacancy occurs in the office of the Vice Chancellor,or 
if the Vice Chancellor  is, by reason of illness, absence or for any other reason, unable 
to exercise the powers and perform the duties of his office, the Chancellor shall make 
necessary arrangements in consultation with the Pro-Chancellor for exercising the 
powers and performing the duties of the Vice Chancellor  until a Vice Chancellor  
appointed under the provisions of this Act assumes office. 
 
(12) Where the post of Vice Chancellor  falls permanently vacant, either by 
resignation or otherwise, the vacancy shall be filled in accordance with the 
provisions of sub-section (2) and the Vice Chancellor  so appointed shall hold office 
for a full term of five years.  
 
 
34. Powers and duties of the Vice Chancellor  (1) The Vice Chancellor  shall be the  

principal executive and academic officer of the University and Ex-officio 
Chairman of the University Governing Council  and of the Academic Council  



26 

 

and shall in the absence of the Chancellor and the Pro-Chancellor, preside the 
convocation of the University and confer degrees on persons entitled to receive 
them. 
 
(2) The Vice Chancellor  shall exercise general control over the affairs of the 
University and shall be responsible for the due maintenance of discipline in the 
University. 
 
(3) The Vice Chancellor  shall convene meetings of the University Governing 
Council  and the Academic Council . 
 
(4) The Vice Chancellor  shall ensure that the provisions of this Act, Statutes, 
Ordinances and Regulations made thereunder are observed and shall have all the 
powers necessary for that purpose. 
 
(5) The Vice Chancellor  shall be responsible for the presentation of the budget 
estimate and the statement of accounts and the balance sheet to the University 
Governing Council . 
 
(6) The Vice Chancellor  may take any action in any emergency which in his 
opinion calls for immediate action and shall in such a case and at the earliest 
opportunity thereafter report the action so taken to the officer or authority or 
body who or which would ordinarily have dealt with the matter. 
 
(7) Where any action taken by the Vice Chancellor  under sub-section (6) affects 
any person in the service of the University to his disadvantage, such person may 
prefer an appeal to the University Governing Council  within thirty days from 
the date of receipt of such notice of the action taken. 
 
(8) The Vice Chancellor  shall give effect to the orders of the University 
Governing Council  regarding the appointment, suspension and dismissal of 
officers, teachers and other employees of the University. 
 
(9) The Vice Chancellor  shall on the basis of recommendation of the Governing 
Council  and subject to budget provision permit the officers to travel outside the 
State and abroad in connection with various functions of the University. 
 
(10) The Vice Chancellor  shall be responsible for the proper administration of the 
University and for close co-ordination and integration of teaching, research and 
extension education. 
 
(11) Subject to ratification by the University Governing Council , the Vice 
Chancellor  shall have power to suspend teachers and other employees of the 
University and to take disciplinary action against them. 
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(12) The Vice Chancellor  shall exercise supervision and control over the 
residence and discipline of students. 
 
(13) Examiners for conducting examinations and preparing question papers shall 
be appointed from a panel approved by the Board of Examinations. 
 
(14) The Vice Chancellor shall constitute a vigilance squad for inspecting 
University Examinations.  
 
(15) The Vice Chancellor shall exercise such other powers as may be prescribed 
by the Statutes and Regulations. 
 

35. The Pro- Vice Chancellor  -(1) The Chancellor shall, in consultation with the  
Vice Chancellor  appoint an eminent person in the field of Fisheries  or Ocean 
Studies as the Pro-Vice Chancellor  of the University. 
 
(2) The term of Pro-Vice Chancellor  shall be five years or till he attains the age of 
sixty years, whichever is earlier, provided that a person shall not be appointed as 
Pro-Vice Chancellor  for more than two consecutive terms. 
 
(3) The Pro-Vice Chancellor  shall be a full-time salaried officer of the University 
and the terms and conditions of his service including pay and allowance shall be 
such as may be determined by the Government . 
 
(4) When the Office of the Pro-Vice Chancellor  falls vacant or when the Pro-Vice 
Chancellor  is, by reasons of illness or absence or any other cause, unable to 
perform the duties of his Office, the Chancellor, upon the recommendationof the 
Vice Chancellor , may appoint a suitable person to perform the duties of the Pro-
Vice Chancellor  till the Pro-Vice Chancellor  resumes office or the new Pro-Vice 
Chancellor  duly appointed assumes office, as the case may be. 
 
(5) Notwithstanding anything contained in sub-clause (1) the first Pro-Vice 
Chancellor  shall be appointed by the Government  for a period not exceeding 
five years on such terms and conditions. 
 

36. Dean – (1) A person not below the rank of Professor and having educational  
qualifications and teaching experience as may be prescribed by the Statute may 
appoint as the Dean of the Faculty. 
 
(2) Dean shall be an academic officer of the University. 
 
(3) Dean shall be responsible for attaining academic progress, keeping standard 
of teaching providing training to teachers and implementing academic policies 
approved by the Academic Council . 
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(4) Dean of each Faculty shall be nominated by Vice Chancellor  from the 
members of the Faculty. 
 
(5) Dean shall be responsible for convening the meetings of the Faculty in 
consultation with the Vice Chancellor , if it is necessary, and shall be the 
Chairman of such meeting. 
 
(6) Dean shall be responsible for formulating policies and development 
Programmes of the Faculties and submit them before the concerned authorities 
for consideration.  
 
(7) Dean shall be responsible for implementing decisions of Senate, Governing 
Council  and Academic Council  in connection with the Faculties and for the 
academic development of the Faculty. 
 
(8) Dean shall be responsible for taking decision on the complaints of students in 
the matters of enrolment, qualification, migration, scholarship, studentship of 
freeship, extension of tenure and admission to University Examination subject to 
directions and restrictions of the Vice Chancellor . 
 
(9) Dean shall have the power to conduct continuing enquiry in the matter as 
directed by the Academic Council, if the University Department  of any other 
institution conducting enquiry and reported their finding before the Academic 
Council  regarding the irregularities occurred in the matters connected with the 
academic progress of the constituent faculties. 
 
(10) Dean shall have power to prepare proposals for fellowships, scholarships 
and other distinctions related to the constituent faculties and the same may be 
submitted for the consideration of the Academic Council. 

  
37. The Registrar – (1) The Registrar  shall be a full-time salaried officer of the  

University and shall be appointed by the University Governing Council  in 
accordance with the Statutes. 
 
(2) The salary and allowances payable to the Registrar  shall such as may be 
prescribed. 
 
(3) The Registrar  shall be responsible for the due custody of the records and the 
common seal of the University. 
 
(4) The Registrar  shall be ex-officio Secretary of the University Governing 
Council  and the Academic Council  and shall be bound to place before each such 
authority all such information as may be necessary for the transaction of its 
business. 
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(5) The Registrar  shall receive applications for entrance to the University, and 
shall keep permanent records of all courses, curricula and other information as  
may be deemed necessary by the Academic Council. 
 
(6) The Registrar  shall be responsible for maintaining a permanent record of the 
academic performance of students of the University including the courses taken, 
grades obtained, degrees awarded, prizes or other distinctions won and any 
other items pertinent to the academic performance of the students. 
 
(7) The Registrar  shall perform such other duties as may be prescribed or which 
may be assigned by the University Governing Council  or the Vice Chancellor . 
 
(8) The Registrar  shall have overall supervisory responsibility of the University 
examinations and declaration of results thereof. 
 
(9) Notwithstanding anything contained in sub clause (1) the first Registrar  shall 
be appointed for a period not exceeding 5 years on such terms and conditions. 
 

38. The Finance Officer – (1) The Finance Officer shall be a full-time salaries officer of 
the University and shall be appointed by the University Governing Council  on 
such terms and conditions as it may deem fit. 
 
(2) The Finance Officer shall manage the funds and investments of the University 
and shall advise with regard to its financial policy. 
 
(3) The Finance Officer shall be responsible to the Vice Chancellor  in the 
preparation of the budget and statement of accounts of the University. 
 
(4) The Finance Officer shall be responsible to the Vice Chancellor  for ensuring 
that no expenditure not authorized in the budget is incurred by the University 
and shall disallow any expenditure which may contravene the terms of any 
Statute or Ordinance or for which provision is required to be, but not made by 
the Statutes or the Ordinances. 
 
(5) The Finance Officer shall be responsible for revisions of the budget when such 
revision is required in the interests of expediting new Programmes or for any 
other reason and for expediting the approval of the budget. 
 

39. The University Engineer – (1) The University Engineer shall be appointed by  
the University Governing Council  in accordance with the Statutes. 
 
(2) The Salary and allowances and other conditions of service of the University 
Engineer shall be such as may be prescribed. 
 
(3) The University Engineer shall be the general custodian of all the properties of 
the University and shall have the following duties, namely :-  
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a) to make arrangements for the constructions and maintenance of the buildings 
and other structures of the University. 
 
b) to make arrangements for the purchase and maintenance of machinery and 
other equipments necessary for the purposes of the University. 
 
c) to maintain the lawns, grounds and gardens of the University Campus; and 
 
d) such other duties as may be assigned to him by the Vice Chancellor . 
 
4) The University Engineer shall, in the discharge of his duties, be responsible to 
the University Governing Council . 
 

40. The Librarian – (1) The Librarian shall be appointed by the University  
Governing Council in accordance with the Statutes and shall be responsible to 
that Council for the purchase, cataloguing, maintenance, issuance and receipt of 
books and journals and for all other matters including digital system concerning 
the Library. 
 
(2) The salary and allowances and other conditions of service of the Librarian 
shall be such as may be prescribed. 
 

41. The Controller of the Examinations – (1) The Controller of Examinations shall be  
appointed by the Vice Chancellor  on the recommendation of a Selection 
Committee constituted for the purpose in such a manner as may be prescribed by 
the Statutes.  The Controller of Examinations shall be a full-time salaried officer 
of the University and shall work directly under the control of the Vice 
Chancellor. 
 
(2) The term of appointment of the Controller of Examinations shall be for a 
period of five years and shall be eligible for re-appointment. 
 
(3) The qualifications and experience for appointment as Controller of 
Examinations shall be such, as may be prescribed by Statutes. 
 
(4) The Controller of Examinations shall be the Principal Officer in-charge of the 
conduct of examinations and tests of the University and declaration of their 
results and shall discharge his functions under the superintendence, direction 
and guidance of the Board of Examinations. 
 
(5) The Controller of Examinations shall be the Member-Secretary of the Board of 
Examinations and of the Committees appointed by the Board, except the 
committees constituted for appointment of paper-setters and examiners. 
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(6)  Without prejudice to the generality of the provisions of sub-section (4), the 
Controller of Examinations shall be responsible for making all arrangements 
necessary for holding examinations and tests and declaration of results. 
 
(7) The Controller shall exercise such other powers and perform such other duties 
as may be prescribed by the Statutes or assigned to the Controller, by the Board 
of Examinations from time to time. 
 

42. The Director  of Research – (1) There shall be a Director  of Research who shall  
be a whole-time salaried officer of the University. 
 
(2) The Director of Research shall be appointed by the University Governing 
Council  in accordance with the Statutes. 
 
(3) The salary and allowances and other conditions of service of the Director of 
Research shall be such as may be prescribed. 
 
(4) The Director of Research shall be responsible for the direction and co-
ordination of research programmes set forth in Section 46 and for the efficient 
working of the research centres.  
 
(5) The Director of Research shall be responsible for all matters connected with 
externally funded projects following a single window clearance system. 
 
(6) The Director of Research shall exercise such powers and perform such duties 
as may be conferred or imposed on him by the Statutes. 
 

43. The Director  of Extension  - (1) There shall be a Director  of Extension who shall 
be a whole –time salaried officer of the University. 
 
(2) The Director of Extension shall be appointed by the University Governing 
Council in accordance with the Statutes. 
 
(3) The salary and allowances and other conditions of service of the Director of 
Extension shall be such as may be prescribed. 
 
(4) The Director of Extension shall be responsible for the Fisheries and Ocean 
Studies Extension Education Programmes as set forth in Section 47. 
 
(5) The Director of Extension shall exercise such powers and perform such duties 
as may be conferred or imposed on him by the Statutes.  
 

44. Director  of School –(1) There shall be a Director  for each school who shall be 
appointed in such manner as may be prescribed; 
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Provided that the University Governing Council may direct that a Director  shall 
be in-charge of more than one School. 
 
(2) The Director shall be a full-time salaries officer of the University and shall 
hold office for such period as may be prescribed. 
 
(3) The Director shall be paid such salary and allowances subject to such 
conditions of service as may be prescribed. 
 
(4) The Director shall be the Chief Executive of the school and Chairman of the 
School Governing Council under him and shall be responsible to the Vice 
Chancellor for the faithful observance of the Statutes, the Ordinances and 
Regulations relating to the School.  He shall work in close liaison with other 
officers including the Director of Research and Extension and shall generally 
work through the Heads of Departments of Schools and School Governing 
Council . 
 
(5) The Director shall discharge such other duties and perform such other 
functions necessary for the proper functioning of the work of his school as may 
be assigned to him by the University Governing Council . 
 

45. Head of Department - (1) Each Department shall have a Head whose  
appointment, powers and duties shall be such as may be prescribed by the 
Statutes. 
 
(2) The Head of the Department shall be the Executive Head and shall be 
responsible for the faithful observance of Statutes, the Ordinances, and the 
Regulations relating to such Departments and for the organization and conduct 
of the teaching, Research and Extension work of the Department under him. 
 
(3) The Head of the Department shall also be responsible to the Director  of 
School for the teaching, research and extension programmes entrusted to his 
Department . 
 

46. Remuneration of Officers and Employees No Officer or employee of the  
University shall accept from any source any remuneration save as may be 
provided for in the Statutes. 
 

CHAPTER V 

 
RESEARCH AND EXTENSION EDUCATION 

 
47. Research Programme for Fisheries  and Ocean Studies – (1) Subject to the  

provisions of this Act and the Statutes, the University shall carry out research 
throughout the State primarily in allied fields for the purpose of encouraging fish 
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farmers and for the benefit of the Fishermen Community of the State and shall, 
for this purpose, establish Fisheries and Ocean Studies Research Centres. 
 
(2) The University shall, through its Fisheries  and Ocean Studies Research 
Centres, be the principal agency controlling research activities in Fisheries  and 
Ocean Studies in the State. 
 
(3) The jurisdiction over all research Programmes, research stations, facilities, 
personnel and budgets assigned to the Kerala Agricultural University concerned 
with research in Fisheries , Ocean Studies and allied fields of study immediately 
before the commencement of this Act shall be transferred to the University 
according to terms mutually agreed upon between the University and the 
Government . 
 
(4) The Central Government  institutions of research in Fisheries , Ocean Studies 
and allied fields in the State may be transferred to the University according to 
terms mutually agreed upon between the University and the Central 
Government . 
 

48. Fisheries  and Ocean Studies Extension Education Programme – (1) The Fisheries  and 
Ocean Studies Extension Education Programme shall be developed under the 
guidance of the Director  of Extension. 
 
(2) Subject to the provisions of this Act and the Statutes, the University shall 
make available useful information based on the findings of research to the fish 
farmers, fishermen and entrepreneurs through the concerned Government  
Department . 
 
(3) The Government  shall transfer to the University necessary personnel, 
facilities and funds to conduct educational activities in accordance with a plan 
mutually agreed upon between the University and the Government . 
 

49. Co-ordination of functions. – (1) The Vice Chancellor  shall, in consultation with  
the appropriate officers of the University, take such steps as may be necessary for 
the full co-ordination of teaching, research and Extension activities of the 
University. 
 
(2) The Vice Chancellor  shall be responsible to see that conditions are created for 
making maximum feasible progress in the development of new information and 
technology in Fisheries  and Ocean Studies. 
 
(3) The Vice Chancellor  shall be responsible to see that there is appropriate inter-
relation of the different curricula and courses offered in the different Schools of 
the University as to avoid unnecessary duplication of functions between Schools 
and to provide the students with the best courses and instruction faculties 
feasible within the resources of the University. 
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(4) The University shall develop its Programmes of research and extension 
education keeping in view the needs of the State and provide appropriate 
technical support and consultative service to Government  Department  and 
other agencies engaged in Fisheries  and Ocean Studies development work. 
 
 

CHAPTER VI 

 
APPOINTMENT OF TEACHERS, OFFICERS AND STAFF 

 
 
50. Appointment of teachers, officers and staff – (1) Subject to the provisions of this  

Act and the Statutes, the members of the staff of the University shall be 
appointed by the University Governing Council. 
 
Except the officers under section 30, the appointment of non-teaching staff of the 
University shall be conducted through Kerala Public Service Commission. 
 
(2) Except in cases otherwise provided for in this Act and the Statutes, every 
salaried officer and teacher of the University, shall be appointed under a written 
contract. 
 
(3) The contract shall be lodged with the Vice Chancellor  and a copy thereof 
shall be furnished to the officer or teacher concerned. 
 
(4) The contract shall not be inconsistent with the provisions of this Act and the 
Statutes for the time being in force in relation to the conditions of service. 
 
(5) The procedure for selection of officers, teachers and other employees of the 
University shall, unless otherwise provided for in this Act, be such as may be 
prescribed. 
 
(6) The normal retirement age of the Dean, Directors of Schools, Director  of 
Research, Director  of Extension, Director  of Regional Centres, Professors and 
other categories of teachers of the University shall be sixty years.  
 
(7)  The normal retirement age of officers of the University other than the 
Chancellor, the Pro-Chancellor, the Vice Chancellor  and those specified in sub-
section (6) shall be fifty five years. 
 

51. Reservation of appointments – The rules for the reservation of appointments to  
posts under the Government  in favour of the Scheduled Castes or Scheduled 
Tribes and other backward classes of citizens shall apply in the case of 
appointment of the teachers, non-teaching staff and other employees of the 
University. 
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CHAPTER VII 

 
ADMISSIONS AND OTHER MATTERS RELATING TO STUDENTS 

 
52. Admissions and Examinations –(1) Subject to the reservation policy of the 

Government  for the weaker sections of society, admission to all courses in the 
University Departments, colleges and schools shall be made on the basis of 
competitive merit in accordance with the rules, if any, made by the Government: 
 
Provided that where rules have been framed by the Government  in the interest 
of the students of the entire State, the University shall adopt and publish the 
same in the Gazette, at least six months before the beginning of any academic 
session: 
 
Provided further that having regard to the maintenance of discipline, the 
authority concerned shall have the power to refuse admission to a student. 
 
(2) At the beginning of each academic year, the University shall prepare and 
publish an academic calendar for all Programmes uncluding a Schedule of 
Examinations: 
 
Provided that no examination or result of an examination shall be held invalid 
only for the reason that the University has not followed the Schedule. 
 

53. Selection of students for sports, cultural and other activities –The University shall  
provide in the Statutes provision to ensure that the students selected to represent 
their classes, colleges or the University, as the case may be, for sports, cultural 
and all other activities are selected entirely on the basis of merit. 
 

54. Residence of students  - Students shall reside in hostels maintained by the  
University or approved by the Director  of Students Welfare, subject to such 
conditions as may be prescribed. 
 

55. Enrolment of students – A person to be enrolled as a student of the University  
shall possess such qualifications and fulfill such conditions as may be prescribed 
by the Statutes. 
 

56. Disciplinary powers and discipline among students –(1) All powers relating to  
Discipline and disciplinary action in relation to the students of the University 
Departments and institutions and colleges, maintained by the University, shall 
vest in the Vice Chancellor . 
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(2) The Vice Chancellor  may, by order, delegate all or any of his powers under 
this Act to such other officers or body as he may nominate or create in that 
behalf. 
 

CHAPTER VIII 

 
DEGREES AND CONVOCATIONS 

 
57. Conferring of degrees, diplomas and certificates – (1) The Governing Council may  

institute and confer such degrees, diplomas, certificates and other academic 
distinctions as may be recommended by the Academic Council. 
 
(2) The Governing Council  may consider and recommend to the Senate, the 
conferment of an honorary degree or other academic distinctions on any person, 
without requiring him to undergo any test or examination on the sole ground 
that he, by reason of his eminent position, attainments and public service, is a fit 
and proper person to receive such degree or other academic distinctions and such 
recommendation shall be deemed to have been duly passed by a majority of not 
less than two-third of the members present at the meeting of the Senate, being 
not less than one-half of its total membership: 
 
Provided that the Governing Council  shall not entertain or consider any 
proposal in that behalf without the prior approval of the Chancellor, obtained by 
the Vice Chancellor . 
 
(3) The Governing Council  may take a decision on the proposal of the Senate and 
the Senate shall not entertain or consider any proposal in that behalf without the 
prior approval of the Chancellor, obtained by the Vice Chancellor . 
 
(4) The convocation of the University shall be held at least once during an 
academic year in the manner prescribed by Statutes for conferring degrees, 
postgraduate degrees or diplomas or for any other purpose.  
 
 

CHAPTER IX 

 
GRIEVANCE REDRESSAL MECHANISM 

 
58. Grievances Redressal Committee – (1) There shall be a Grievances Redressal  

Committee in the University to deal with the grievances of teachers and other 
employees of the University, constituent colleges and institutions managed by 
the University, to hear and settle grievances as far as practicable within a 
reasonable period of not more than six months, and the committee shall make a 
report to the Governing Council. 
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(2)It shall be lawful for the Grievances Redressal Committee to entertain and 
consider grievances or complaints and report to the Governing Council  for 
taking such action as it deems fit and the decisions of the Governing Council  on 
such report shall be final. 
 
(3) The Grievances Redressal Committee shall consist of the following members, 
namely:- 
 
i) The Pro-Vice Chancellor         - Chairperson 
ii) Two members of the Senate elected by the  

Members of the Senate from among  
themselves, one shall be a women       - Members 

iii) Three members of Governing Council  elected 
by the members of the Governing Council  from 
among themselves one shall be a women       - Members 

iv) The Registrar         - Member Secretary 
 
(4) The Registrar  shall not have the right to vote. 
 

59. Board of Adjudication – (1) There shall be a Board of Adjudication for hearing  
the grievances and complaints of the students on academic matters concerning 
the examination, evaluation, results and other related matters referred to it by 
any authority of the University. 
 
(2) The Board shall consist of the following members, namely:- 
 
i) Pro-Vice Chancellor         - Chairman; 
ii) Dean of a Faculty nominated by the Vice  

Chancellor          - Members; 
iii) Three members of the Governing Council   

nominated by the Vice Chancellor         - Members 
 
(3) The procedure for receiving complaints and settlement thereof shall be as may 
be prescribed by the Statutes. 
 

60. University Appellate Tribunal – (1) The Government  shall constitute an  
Appellate Tribunal for the purposes of this Act. 
 
(2) The Appellate Tribunal shall be a judicial officer not below the rank of a 
District Judge nominated by the Chancellor in consultation with the High Court. 
 
(3) The term of office of the Appellate Tribunal shall be three years from the date 
of its nomination. 
 
(4) The Appellate Tribunal shall have the power to make regulations consistent 
with the provisions of the Ordinance with the previous sanction of the 



38 

 

Government  for regulating its procedure and disposal of its business.  The 
regulations so made shall be published in the Gazette. 
 
(5) The remuneration and other conditions of service of the Appellate Tribunal 
shall be such as may be prescribed by the Statutes. 

61. Bar of Jurisdiction of Civil Courts. – No Civil Court shall have jurisdiction to  
settle, decide or deal with any question or to determine any matter which is by or 
under this Act required to be settled, decided or dealt with or to be determined 
by any authority or person under this Act. 
 

CHATPER X 

 
FUNDS AND ACCOUNTS 

 
62. Pension, Provident Fund etc. – (1) The University shall constitute for the benefit  

of the officers, teachers, other non-teaching staff and other employees of the 
University such pension, insurance and provident fund schemes as it may deem 
fit in such manner and subject to such conditions as may be prescribed. 
 
(2) Where any such pension, insurance or provident fund has been constituted by 
the University, the Government  may declare that the provisions of the Provident 
Fund Act, 1925 (Central Act 19 of 1925) shall apply to such fund as if it were a 
Government  Provident Fund; 
 
Provided that the University shall, in consultation with the Finance Committee 
constituted under section 63 invest the provident fund amount in such manner as 
it may determine.  

 
63. University funds and grants – (1) The University shall have a General fund to  

which shall be credited, - 
 

a) Its income from fees, endowments and grants, if any; and 
b) Other receipts and donations from building agencies. 

 
 (2) The University shall form a Fund called the Foundation Fund from      
       contributions and grants made by the Central Government  and the Government     
      of Kerala for being credited to that fund and such other sums from the University   
      as may be credited to the said fund. 
 
 (3) The moneys in the Foundation Fund shall be invested in the securities      
      mentioned or referred to in clauses (a) to (d) of section 20 of the Indian Trust Act,    
     1882 (Central Act 2 of 1882) 
 
 (4) The University shall furnish such statements, accounts, reports and other   
      particulars as the Government  may require relating to any grant made by the  
      Government  and shall take such action and furnish such statements, accounts,  
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      reports and other particulars relating to the utilization of any grant within such  
      time and in such manner as the Government  may direct.  
 
 
 

(5) It shall be competent for the University, in furtherance of its objectives, to accept 
 grants from the Government  of Kerala or any other State Government  or 
donations under such conditions as may be agreed upon between the University 
and the grantor or donor. 
 
(6) The University may have such other funds as may be prescribed. 
 
(7 The General fund, the foundation fund and other funds of the University shall 
be managed according to provisions laid down in the Statutes. 
 
(8) The Government  shall make non lapsable lump sum grants to the University 
every year as follows:- 
   (a) a grant not less than the expenditure incurred in the previous year by the 
institutions of the Fisheries  and Ocean Studies and other Government  and 
University Departments on such of the activities as are transferred to the 
University. 
  
   (b) a grant not less than the estimated net expenditure towards pay and 
allowances of the staff, contingencies, supplies and services of the University 
other than that towards the activities of the institutions referred to in clause (a); 
 
   (c) a grant to meet such additional items of expenditure, recurring and non-
recurring as the Government  may deem necessary for the proper functioning of 
the University. 
 
(9) The Government  shall also make a non-lapsable lump sum grant to the 
University in respect of schemes included in the Five Year Plan and transfer to 
the University, an amount equal to the net outlay as shown in the annual plan for 
the implementation of schemes. 
 
(10) The Government  may make Adjustments for the anticipated assistance from 
the Central Government  and other agencies sponsoring such schemes; 
 
Provided that such assistance shall come to the University direct and not through 
the Government . 
 

64. Finance Committee – (1) The University Governing Council  shall constitute a  
Finance Committee consisting of the Vice Chancellor , the Finance Secretary to 
Government , Higher Education Secretary, Finance Officer and two members 
chosen by the University Governing Council , one from among its non-official 
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members and the other from among its ex-officio members who have expertise in 
the field.  The Finance Committee shall meet once in three months. 
 
(2) The Finance Committee shall have the following powers, namely:-  
 

(a) to examine the annual accounts of the University and to advise the 
University Governing Council  thereon; 

(b) to examine the annual budget estimates of the University and to advise the 
University Governing Council  thereon; 

(c) to review the financial position of the University from time to time; 
(d) to make recommendations to the University Governing Council  on all 

matters relating to the Finance of the University; 
(e) to make recommendations to the University Governing Council  on all 

proposals involving expenditure for which no provision has been made in 
the budget or which involve expenditure in excess of the amount provided 
in the budget. 
 

65. Accounts and Audit – (1) The annual accounts of the University shall be  
prepared by the Finance Officer under the direction of the Vice Chancellor  and 
all the moneys accrued to or received by the University from whatever source 
and all amounts disbursed and paid by the University shall be entered in the 
accounts. 
 
(2) The annual accounts of the University shall be submitted by the Vice 
Chancellor  to the Government , which shall cause an audit to be conducted by 
the Accountant General or the Director  of Local Fund Audit. 
 
(3) The accounts when audited shall be printed and copies thereof together with 
the audit report shall be presented by the Vice Chancellor to the University 
Governing Council  and the Chancellor. 
 
(4)  The University Governing Council  shall submit a copy of the accounts and 
audit report to the Government  along with a statement of action taken by the 
University on the audit report for the financial year ending on 31st March of the 
year, on or before the 1st day of March of succeeding year and on receipt of the 
same, the Government  shall immediately cause the same to be laid on the table 
of the Legislative Assembly if it is in session, and if it is not in session, in the next 
session immediately following such receipt. 
 
 

CHAPTER XI 

 
STATUTES, ORDINANCES, REGULATIONS AND ORDERS 

 
66. Statutes – (1) Subject to the provisions of this Act, the Governing Council  shall  
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have, in addition to all other powers vested in it, the power to make Statutes to 
provide for the administration and management of the affairs of the University. 
 

(2) Statutes may provide for all or any of the following matters, namely:-  
 

i) the powers and duties of the officers of the University ; 
 
ii) the constitution, powers and duties of the authorities of the University not 
specifically provided for in this Act; 
 
iii) the procedure for the election of members of the Senate, the Governing Council , 
the Academic Council  and other authorities or bodies of the University and all such 
other matters, relating to these authorities or bodies, as may be necessary or 
desirable to provide; 
 
iv) conferment of honorary degrees and holding convocation; 
 
v) the establishment and maintenance of the University schools, departments, 
institutions, constituent colleges, institutions of higher learning, centres for research 
or specialized studies and hostels; 
 
vi) the principles governing the seniority and service conditions of the employees of 
the University. 
 
vii) the provision for disqualifying members of the authorities, bodies or committees 
of the University; 
 
viii) abolition of University schools, departments or institutions, constituent colleges 
and centres; 
 
ix) qualifications, recruitment, workload, code of conduct, terms of office, duties and 
conditions of service, including periodic assessment of teachers, officers and other 
employees of the University, the provision of pension, gratuity and provident fund, 
the manner of termination of their services, wherever applicable, as approved by the 
State Government ; 
 
x) application of funds of the University for furtherance of the objectives of the 
University; 
 
xi) conditions and procedure for the affiliation of colleges or for withdrawing the 
affiliation of colleges; 
 
xii) The norms for grant of autonomy to University schools, departments, colleges 
and recognized institutions, subject to the approval of the State Government; 
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xiii) acceptance and management of trusts, bequests, donations, endowments and 
grants from individuals or organizations; 
 
xiv) provision of reservation of adequate number of posts of teachers, officers and 
other employees of the University, colleges, and schools for the members of the 
Scheduled Castes and Scheduled Tribes and Other Backward Classes in accordance 
with the Constitutional provisions and policy of the State Government ; 
 
xv) fixing of number of working days, number of actual days of instructions, 
holidays other than Sundays, vacation and terms in academic year; 
 
xvi) disciplinary action against teachers, officers and other employees of the 
University, affiliated colleges and recognised institutions; 
 
xvii) the taking over or transferring, in public interest, of the management of a 
college or institution by the University and the conditions for such taking over or 
transferring, subject to the approval of the State Government ; and  
 
xviii) any matter as may be prescribed by Statutes or which is necessary to give effect 
to the provisions of this Act. 
   
67. Procedure for making Statutes (1) Notwithstanding anything contained in this  
Act, the Government  shall make the first Statute of the University. 
 
(2) The Governing Council  may, from time to time, make new or additional Statutes 
or may amend or repeal the Statutes referred to in sub-section (1). 
 
(3) The Statute may be made, amended or repealed by the Governing Council  in the 
manner hereinafter provided,- 
 
(i) The Governing Council  may take into consideration the draft of a Statute either 
moved by any member of the Council or on a proposal by the Vice Chancellor . 
 
(ii) The Vice Chancellor , if it thinks necessary may also obtain the opinion of any 
officer, authority or body of the University in regard to any draft Statute which is 
before it for consideration; 
 
Provided that, where any such draft Statute pertains to academic matters, the 
Governing Council  shall obtain the opinion of the Academic Council  before 
considering the same; 
 
(iii) The Governing Council  shall not propose the draft of a Statute or of an 
amendment to a Statute affecting the status, powers or constitution of any authority 
of the University until such authority has been given an opportunity of expressing 
an opinion upon the proposal and any opinion so expressed shall be in writing and 
shall be considered by the Governing Council . 
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(iv) Every Statute passed by the Governing Council  shall be submitted to the 
Chancellor who may give or withhold his assent thereto, or send it back to the 
Governing Council  for reconsideration; 
 
(v) No Statute passed by the Governing Council  shall be valid or shall come into 
force until assented to, by the Chancellor. 
  
68. Ordinances – Subject to the conditions prescribed by or under this Act, the  
Governing Council  may make Ordinances, to provide for all or any of the following 
matters, namely:- 
 
(i) the conditions under which students shall be admitted to courses of study for 
degree, diploma, certificate and other academic distinctions; 
 
(ii) the fees to be charged for enrolment of students for attending such courses in the 
University and that for admission to the examinations leading to degrees, diplomas, 
certificate and other academic distinctions, and for registration of graduates and any 
other type of fees to be charged; 
 
(iii) the conditions of residence, conduct and discipline of the students of the 
University, and action to be taken against them for breach of discipline or 
misconduct, including the following:- 

a) use of unfair means at an examination or abetment thereof; 
b) refusal to appear or give evidence in any authorized inquiry by an officer in 

charge of an examination or by any officer or authority of the University; or 
c) disorderly or otherwise objectionable conduct, whether within or outside the 

University; 
 
(iv) the conditions governing the appointment and duties of examiners; 
 
(v) the conduct of examinations and other tests and the manner in which the 
candidates may be assessed or examined by the examiners; 
 
(vi) the classification of teachers, staff strength in various departments, workload of 
teachers and other staff in the University Department, colleges and schools; 
 
(vii) the inspection of colleges, recognized institutions, and hostels; 
 
(viii) the mode of execution of contracts or agreements for, by or on behalf of the 
University; 
 
(ix) the rules to be observed and enforced by colleges and recognised institutions 
regarding transfer of students wherever necessary; 
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(x) the duties and functions of students’ associations and other organizations in 
colleges; 
 
(xi) all other matters which, by or under this Act or Statutes, are to be or may be, 
provided by Ordinances; and  
 
(xii) generally, all matters for which provision is, in the opinion of the Governing 
Council , necessary for the exercise of the powers conferred or the performance of 
the duties imposed on any authority of the University under this Act or Statutes. 
 
69. Procedure for making Ordinances – The Governing Council  may make, amend or 

repeal Ordinances in the manner hereinafter provided,- 
i) No ordinances concerning the matters referred to in clauses (i) to (vi) of  

section 67 above, or any other matter connected with the maintenance of the 
standards of teaching and examinations within the University, shall be made by the 
Governing Council  unless a draft thereof has been considered by the Academic 
Council . 
  

ii) The Governing Council  shall not have the power to amend any draft  
proposed by the Academic Council  under clause (i) above, but may return it to the 
Academic Council  for reconsideration, in part or in whole, together with any 
amendments which the Governing Council  may suggest. 
 

iii) All Ordinances made by the Governing Council  shall have effect from  
such date as it may direct, but every Ordinance so made shall be submitted to the 
Chancellor within two weeks.  The Chancellor shall have the power to direct the 
Governing Council , within four weeks of the receipt of the Ordinances, to suspend 
its operation and he shall, as soon as possible, inform the Governing Council  of his 
objection to it.  He may, after receiving the comments of the Governing Council  
either withdraw the order suspending the Ordinances or disallow the Ordinances 
and his decision shall be final.  
 
70. Regulations – (1) Subject to provisions of this Act, the Statutes and Ordinances  
and the approval of the Governing Council , the Academic Council  may make 
regulations in the manner prescribed by Statutes, providing for all or any of the 
following matters, namely:-  
 

i) the courses of studies and the conduct of examinations; 
ii) the admission of students to the various courses of study and to the 

examinations; 
iii) the qualification of teachers; 
iv) the appointment and prescription of duties of the Boards of Studies and 

examiners; 
v) recognition of examinations, degrees and diplomas of the Universities as 

equivalent to the examinations, degrees and diplomas of the University; 
and 
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vi) All other matters which under the provisions of this Act, the Statutes and 
the Ordinances are to be made, or may be, prescribed by the Regulations. 

 
(2) All regulations made under this Act shall have effect from such date as the 
Academic Council  may direct, but every Regulation so made shall be laid before the 
Governing Council  during its next succeeding meeting. 
 
 
 
 
 
71. Orders – (1) The University Governing Council  shall have power to issue orders  
not inconsistent with the provisions of this Act, Statutes, Ordinances and 
Regulations made thereunder for the guidance and working of Schools and 
Committees, Colleges and other bodies under the provisions of this Act or the 
Statutes, Ordinances and Regulations made thereunder and for regulating the 
procedure and conduct of business of any Authority of the University. 
 
(2) All such orders shall have effect from such date as the University Governing 
Council  may direct. 
 
(3) The University Governing Council  shall have power to cancel or modify any 
such order. 
 
72. Publication in the Gazette – All Statutes, Ordinances and Regulations made under  
this Act shall be published in the Gazette. 
 
 

CHAPTER XII 

 
MISCELLANEOUS 

 
 
73. Transfer of certain colleges and institutions to the University – (1) Notwithstanding  
anything contained in the Kerala Agriculture University Act, 1971 (Act 33 of 1971), 
the Statutes, Ordinances, Regulations or Orders made thereunder, Colleges of 
Fisheries  of Kerala Agriculture University shall, as from such date as the 
Government  may by notification in the Gazette specify, be disaffiliated from the 
Kerala Agriculture University and shall be maintained by the Kerala University of 
Fisheries  and Ocean Studies, as constituent units. 
 
(2) The control and management of the institutions specified in sub-section (1) shall, 
as from the date notified under that sub-section, be transferred to the University and 
all properties and assets and liabilities and obligations of the Government  in 
relation thereto shall stand transferred to vest in, or devolve upon, the University. 
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(3) The control and management of all research and educational institutions of the 
Departments of Fisheries  and Ocean Studies in the State shall, as from such date or 
dates as the Government  may by order specify, be transferred to the University, and 
thereupon all the properties and assets and liabilities and obligations of the 
Government  in relation to such institutions shall stand transferred to, vest in, or 
devolve upon, the University. 
 
(4) Every person employed in any of the institutions specified in sub-section (1) or in 
any of the institutions referred to in sub-section (3) immediately before the date 
specified in the notification under sub-section (1) or the date specified in the order 
under sub-section (3) in relation to that institution, as the case may be, shall, as from 
that date, become an employee of the University: 
 
Provided that the Government  may within a period of six months from the date 
specified in the notification under sub-section (1) or in the order under sub-section 
(3) with the concurrence of the University, - 
 

(a) direct that any person who has so become an employee of the University  
shall cease to be an employee of the University and shall become an employee of the 
Government , if in the opinion of the Government  the continuance of such person as 
an employee of the University has the effect of depriving any other person who has 
superior claim and who is willing to be appointed in the employment of the 
University; or 
 

(b) transfer to the University any employee of the Government  who on the date  
specified in the notification under sub-section (1) or in the order under sub-section 
(3), as the case may be, is eligible to become an employee of the University and who 
has superior claim than any other person who has become an employee of the 
University on that date: 
 
Provided further that, if in the opinion of the University, any person employed in 
any of the institution referred to in sub-section (3) immediately before the date 
specified in the order under that sub-section in relation to that institution or any 
person transferred to the University under the preceding provision, is not suitable, 
the University may move the Government  within a period of two years from the 
date specified in the said order or the date of transfer of the person to the University, 
as the case may be, to take back such person to the service of the Government , and 
thereupon the Government  shall take back such person to the service of the 
Government . 
 
(5) If any person employed in any of the colleges specified in sub-section (1) does not 
possess the qualification prescribed for the corresponding post in the University, a 
post of the same cadre as he was holding immediately before the date specified in 
the notification under the said sub-section shall be created in the University for 
accommodating such person. 
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(6) Subject to the provisions of sub-sections (4) and (5), the remuneration and 
conditions of service of any person referred to in sub-section (4) shall not be less 
favourable than those to which that person was entitled immediately before he 
became an employee of the University. 
 
(7) Notwithstanding the transfer of a person to the University under sub-section (4), 
any proceedings initiated by the Government  against such person before the date of 
such transfer may be continued by the Government  as if such person has not 
become an employee of the University, and the University shall be bound to give 
effect to the decision taken by the Government  in such proceedings. 
 
74. Protection of acts done in good faith – No suit or other legal proceedings shall be  
instituted against or maintained or damages claimed from the University or its 
officers, authorities or bodies for anything done or orders passed, or purporting to 
have been done or passed in good faith and in pursuance of the provisions of this 
Act and the Statutes, Ordinances and Regulations made thereunder. 
 
75. Transitory provisions Notwithstanding anything contained in this Act or the  
Statutes, Ordinances or Regulations made thereunder any student of any college 
specified in sub-section (1) of section 72 who is studying for any examination of the 
Kerala Agricultural University shall be permitted to complete his course and 
preparation thereof, and the University established under this Act shall make 
arrangements for holding for such students, examination in accordance with the 
curricula of studies of the Kerala Agriculture University until he completes the said 
course of studies. 
 
76. Nominations of first set of Authorities – (1) Notwithstanding anyting contained in  
any other provisions of this Act, the first set of all the Authorities of the University 
shall be nominated by the Chancellor as soon as may be after the publication of this 
Act in the Gazette.  
 
(2) A member of any Authority nominated under sub-section (1) shall hold office for 
a period of three years from the date of such nomination or till the members of the 
corresponding authority are elected or nominated, as the case may be, under the 
provisions of this Act, whichever is earlier.  
 
77. Delegation of powers – The University Governing Council  may delegate to any  
Officer or Authority of the University any of the powers conferred on it by this Act 
or by the Statutes, to be exercised subject to such restrictions and conditions as may 
be prescribed. 
 
78. First Statutes and Ordinances – Notwithstanding  anything contained in this Act,  
the first Statutes and the first Ordinances of the University shall be made by the 
Government. 
 
79. Powers of Government  to make Rules – (1) The Government  may, by notification in  
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the Gazette, make rules, not inconsistent with the provisons of this Act, for the 
purpose of exercising the powers and discharging the duties conferred or imposed 
on the Government  by this Act. 
 
(2) Every rule made under this section shall be laid, as soon as may be after it is 
made, before the Legislative Assembly, while it is in session for a total period of 
fourteen days which may be comprised in one session or in two successive sessions, 
and if, before the expiry of the session in which it is so laid or the session 
immediately following, the Legislative Assembly makes any modifications in the 
rule or decides that the rule should not be made, the rules shall thereafter have effect 
only in such modified form or, be of no effect, as the case may be, so however that 
any such modification or annulment shall be without prejudice to the validity of 
anything previously done under that rule. 
 
80. Removal of difficulties – (1) If any difficulty arises in giving effect to the provisions  
of this Act, Government  may, by order published in the Gazette, do anything not 
inconsistent with the provisions of this Act, which appears to them to be necessary 
or expedient for removing the difficulty; 
 
Provided that no order shall be made under this section after the expiration of three 
years from the date on which this Act comes into force. 
 
(2) No order made under sub-section (1) shall be questioned in any Court of law on 
the ground that no difficulty as is referred to in the said sub-section existed or was 
required to be removed. 
 
(3) Every order published under this section shall, as soon as may be after its 
publication, be laid before the Legislative Assembly, while it is in session for a total 
period of fourteen days which may be comprised in one session or in two successive 
sessions, and if, before the expiry of the session in which it is so laid or the session 
immediately following, the Legislative Assembly makes any modifications in the 
order or decides that the order should not be made, the order shall thereafter have 
effect only in such modified form or, be of no effect, as the case may be, so however 
that any such modification or annulment shall be without prejudice to the validity of 
anything previously done under that order. 
 
81. Repeal and Saving – (1) The Kerala University of Fisheries  and Ocean Studies  
Ordinance, 2010 (56 of 2010), is hereby repealed 
 
(2) Notwithstanding  such repeal, anything done or any action taken under the said 
Ordinance, shall be deemed to have been done or taken under this Act.  
 
 

************** 
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Amendments proposed as per letter dtd 31.5.2013 of Principal Secretary, 

Fisheries. 

1. No correction needed in English version. 

2. No correction needed in English version. 

3. In Section 2 under subsection (h)  Section 42 may be replaced with 

Section 43 

4. In Section 2 under subsection (i)  Section 41 may be replaced with 

Section 42 

5. In Section 2 under subsection (j)  Section 43 may be replaced with 

Section 44 

6. No correction needed in English version as the word Finance Officer is 

used through out. 

7. In Section 2 under subsection (k)  Section 37 may be replaced with 

Section 38 

8. No correction needed in English version. 

9. No correction needed in English version 

10. No correction needed in English version. 

11. No correction needed in English version. 

12. No correction needed in English version. 

13. No correction needed in English version. 

14. No correction needed in English version. 

15. For orders whether correction is needed regarding the word 

‘performance’ may be replaced by ‘implementation’. 

16. In Section 8, at the end of subsection (1),  ‘the inspection committee’ may 

be replaced by ‘the inspection committee of the University.’ 

17. In Section 12 under subsection  3 (iv) the word ‘Earth Studies’ may be 

replaced with ‘Earth Science’ 

18. In Section 17, under subsection  1 (v) the part ‘or representative not 

below the rank of his Additional Director’ may be replaced with ‘or his 

representative not below the rank of  Additional Director’ 

19. In Section 17, under subsection  1 (vi) the part ‘or representative not 

below the rank of his Principal Scientist’ may be replaced with ‘or his 

representative not below the rank of  Principal Scientist’. 

20. In Section 17, under subsection  1 (vii) the part ‘or representative not 

below the rank of his Principal Scientist’ may be replaced with ‘or his 

representative not below the rank of  Principal Scientist’. 

21. In Section 17, under subsection  1 (viii) the part ‘or representative not 

below the rank of his Principal Scientist’ may be replaced with ‘or his 

representative not below the rank of  Principal Scientist’. 

22. In Section 17, under subsection  1 (ix) the part ‘or representative not 

below the rank of his Principal Scientist’ may be replaced with ‘or his 

representative not below the rank of  Principal Scientist’. 

23. Section 45 may be corrected as follows : 



50 

 

1.  Each Department shall have a Head  of  Department whose 

appointment,powers and duties shall be as specified in Section 23. 

 

24. No correction needed in English version. 

 

25. In Section 33 under subsection  5 the word ‘on such terms and conditions 

’ may be replaced with ‘on such terms and conditions as may be 

specified’ 

26. No correction needed in English version 

27. No correction needed in English version 

28. No correction needed in English version 

29. In Section 34 under subsection  4 the part ‘and shall have all the powers 

necessary for that purpose ’ may be replaced with ‘and he shall have all 

the powers necessary for that purpose’ 

30. No correction needed in English version 

31. No correction needed in English version 

32.     
1. No correction needed in English version 

2. In Section 35 under subsection  5 the part ‘on such terms and 

conditions ’ may be replaced with ‘on such terms and conditions as 

may be specified’ 

33. No correction needed in English version 

34. The age limit for Registrar may be specified. 

35. In Section 42 under subsection  4 the part ‘Section 46 ’ may be replaced 

with ‘Section 47’ 

36. In Section 43 under subsection  4 the part ‘Section 47 ’ may be replaced 

with ‘Section 48’ 

37. No correction needed in English version 

38. No correction needed in English version 

39. No correction needed in English version 

40. No correction needed in English version 

41. No correction needed in English version 

42. No correction needed in English version 

43. In Section 62 under subsection  2 last para the part ‘Section 43 ’ may be 

replaced with ‘Section 64’ 

44. No correction needed in English version 

45. No correction needed in English version 

46. No correction needed in English version 

47. No correction needed in English version 

48. No correction needed in English version 

49. No correction needed in English version 

50. In Section 69 under subsection  1 the part ‘Section 67 ’ may be replaced 

with ‘Section 68 
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കേരള സർക്കാർ 

 

വിജ്ഞാപനം 

 

 

 

കേരള സംസ്ഥാന നിയമസഭയുടെ താടെപ്പറയുന്ന ആേ്റ ് ട ാതുജനങ്ങളുടെ 
അറിവികേക്കായി ഇതിനാൽ പ് സിദ്ധടപ്പെുത്തുന്നു. നിയമസഭ  ാസ്സാക്കിയ പ് ോരമുള്ള 
ബില്ലിന് 2021 നവംബർ 13-ാം തീയതി ഗവർണ്ണറുടെ അനുമതി േഭിച്ചു. 

 ഗവര്‍ണ്ണറുടെ ഉത്തരവിന്‍പ്പകാരം, 

 വി. ഹരി നായര്‍ണ്, 
 നിയമ ടെ്കട്ടറി. 
  

തിരുവനന്തപുരം, 2021 നവംബര്‍ണ് 14 
1197 തുോം 29 

1943 കാര്‍ണ്ത്തികം 23.  
 

 

 

നമ്പര്‍ണ് 11407/ടെഗ്.ഐ1/2020/നിയമം.   
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2021-ലെ 18-ാാം നമ്പർ ആേ്റ് 

 

2021-ലെ കേരള ഫിഷറീസിനുാം സമുദ്രപഠനങ്ങള്‍ക്ക്കുമുള്ള 
സർവേൊശാെ  (കേരഗതി) ആേ്റ് 

 

2010-ടെ കകരള ഫിഷറീെിനും െമു്രപഠനങ്ങള്‍ക്കുമുള്ള െര്‍ണ്വകൊശാെ 
ആക്റ് കേരഗതി ടെയ്യുന്നതിനുള്ള 

ഒരു 

ആക്റ് 

പീഠിക.─2010-ടെ കകരള ഫിഷറീെിനും െമു്രപഠനങ്ങള്‍ക്കുമുള്ള െര്‍ണ്വകൊശാെ 

ആക്റ് (2011-ടെ 5-ാം ആക്റ)് ഇതിനുകശഷം കാണുന്ന ആവശയങ്ങള്‍ക്കായി കേരഗതി 

ടെയ്യുന്നത് യുക്തമായിരികുകയാല്‍;   

ോരത റിപ്പബ്ലികിടെ എഴുപത്തിരണ്ാം െംവത്സരത്തില്‍ താടഴപ്പറയും ്പകാരം 

നിയമമുണ്ാകുന്നു:─ 

1. െുരുകകപ്പരും ്പാരംേവും.─(1) ഈ ആക്റിന് 2021-ടെ കകരള ഫിഷറീെിനും 

െമു്രപഠനങ്ങള്‍ക്കുമുള്ള െര്‍ണ്വകൊശാെ (കേരഗതി) ആക്റ് എന്ന് കപര് പറയാം. 

(2) ഇത് 2021 ടഫ്ബുവരി 26-ാം തീയതി ്പാബെയത്തില്‍ വന്നതായി 

കരുതടപ്പകെണ്താണ്. 

2. ശീര്‍ണ്ഷകത്തിടെ കേരഗതി.─2010-ടെ കകരള ഫിഷറീെിനും 

െമു്രപഠനങ്ങള്‍ക്കുമുള്ള െര്‍ണ്വകൊശാെ ആക്റിടെ (2011-ടെ 5-ാം ആകറ്്) 

(ഇതിനുകശഷം ്പധാന ആക്റ് എന്നാണ് പരാമര്‍ണ്ശികടപ്പെുക) ശീര്‍ണ്ഷകത്തില്‍ 

“ഫിഷറീെിനും െമു്രപഠനങ്ങള്‍ക്കുമുള്ള” എന്ന വാകുകള്‍ക്കു പകരം “ഫിഷറീെ ്

െമു്രപഠന”എന്ന വാകുകള്‍ക് കെര്‍ണ്കകണ്താണ്. 

3. പീഠികയുടെ കേരഗതി.─്പധാന ആക്റിടെ പീഠികയില്‍,  

“പാരിസ്ഥിതികശാെ്്തം,” എന്ന വാകിനും െിഹ്നത്തിനും കശഷം “മത്സയബന്ധനം, 

ജെകൃഷി, മത്സയകരാഗനിയ്ന്തണം, മത്സയെംെക്രണം, മത്സയവിപണനം”എന്നീ 

വാകുകളും െിഹ്നങ്ങളും കെര്‍ണ്കകണ്താണ.് 
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4. 1-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 1-ാം വകുപ്പിടെ (1) -ാം ഉപവകുപ്പില്‍ 
"ഫിഷറീെിനും െമു്രപഠനങ്ങള്‍ക്കുമുള്ള" എന്ന വാകുകള്‍ക്ക് പകരം "ഫിഷറീെ ്
െമു്രപഠന" എന്ന വാകുകള്‍ക്  കെര്‍ണ്കകണ്താണ്. 

5. 2-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്ടിടെ 2-ാം വകുപ്പില്‍,─ 

(1) (ബി) ഖണ്ഡം വിട്ടുകളകയണ്താണ്. 

(2) (െി) ഖണ്ഡത്തിനുകശഷം താടഴപ്പറയുന്ന ഖണ്ഡം കെര്‍ണ്കകണ്താണ,് 
അതായത്:─ 

"(െിഎ) "പരീക്ഷാ കണ്‍ക്ൊളര്‍ണ്" എന്നാല്‍ 41-ാം വകുപ്പ് ്പകാരം നിയമിച്ച 
െര്‍ണ്വകൊശാെയുടെ പരീക്ഷാ കണ്‍ക്ൊളര്‍ണ് എന്നര്‍ണ്ഥമാകുന്നു ;". 

(3) (ഇ) ഖണ്ഡത്തില്‍ "23-ാം വകുപ്പില്‍" എന്ന അകങ്ങള്‍ക്കും െിഹ്നത്തിനും 
വാകിനും പകരം "25എ വകുപ്പില്‍" എന്ന വാകും അകങ്ങളും  െിഹ്നവും  
കെര്‍ണ്കകണ്താണ്. 

(4) (ജി) ഖണ്ഡം വിട്ടുകളകയണ്താണ്. 

(5) (എച്ച്) ഖണ്ഡത്തില്‍ "നിയമിച്ച" എന്ന വാകിനുകശഷം "എകറ്ന്‍പഷന്‍പ" 
എന്ന വാക് കെര്‍ണ്കകണ്താണ്. 

(6) (ടജ) ഖണ്ഡത്തിനു പകരം താടഴപ്പറയുന്ന ഖണ്ഡങ്ങള്‍ക് കെര്‍ണ്കകണ്താണ,് 
അതായത്:─ 

"(ടജ) “എക്റന്‍പഷന്‍പ കൗണ്‍െില്‍" എന്നാല്‍ ഈ ആക്റിടെ 19എ വകുപ്പ ്
്പകാരം രൂപീകരികുന്ന എക്റന്‍പഷന്‍പ കൗണ്‍െില്‍ എന്നര്‍ണ്ഥമാകുന്നു ; 

(ടജഎ) "ഫാകല്‍റി പഠന കബാര്‍ണ്ഡ"്  എന്നാല്‍ 25-ാം വകുപ്പിടെ   (4)-ാം 
ഉപവകുപ്പ് ്പകാരം ഓകരാ ഫാകല്‍റിയിെും രൂപീകരികുന്ന ഫാകല്‍റി പഠന കബാര്‍ണ്ഡ ്
എന്നര്‍ണ്ഥമാകുന്നു ;". 

(7) (ആര്‍ണ്) ഖണ്ഡത്തിനു പകരം താടഴപ്പറയുന്ന ഖണ്ഡം കെര്‍ണ്കകണ്താണ,് 
അതായത്:─ 

"(ആര്‍ണ്)  “വകുപ്പ് കമധാവി" എന്നാല്‍ 45-ാം വകുപ്പ് ്പകാരം നിയമിച്ച 
ഫാകല്‍റികളിടെ  വകുപ്പ് കമധാവി എന്നര്‍ണ്ഥമാകുന്നു ;”. 

(8) (റി) ഖണ്ഡത്തിനു കശഷം താടഴപ്പറയുന്ന ഖണ്ഡം കെര്‍ണ്കകണ്താണ,് 
അതായത്:─ 

“(റിഎ) "ലെക്ബറിയന്‍പ" എന്നാല്‍ 40-ാം വകുപ്പ് ്പകാരം നിയമിച്ച 
െര്‍ണ്വകൊശാെയുടെ ലെക്ബറിയന്‍പ എന്നര്‍ണ്ഥമാകുന്നു ;". 
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(9) (ലവ) ഖണ്ഡത്തിനു കശഷം താടഴപ്പറയുന്ന ഖണ്ഡം കെര്‍ണ്കകണ്താണ,് 
അതായത്:─ 

"(ലവഎ) “ക്പാ-ലവെ് ൊന്‍പെെര്‍ണ്" എന്നാല്‍ 35-ാം വകുപ്പ് ്പകാരം നിയമിച്ച 
െര്‍ണ്വകൊശാെയുടെ ക്പാ-ലവെ് ൊന്‍പെെര്‍ണ് എന്നര്‍ണ്ഥമാകുന്നു;". 

(10) (എജി), (എഎച്ച്) എന്നീ  ഖണ്ഡങ്ങള്‍ക് വിട്ടുകളകയണ്താണ്. 

(11) (എഎം) ഖണ്ഡത്തില്‍ "ഫിഷറീെിനും െമു്രപഠനങ്ങള്‍ക്കുമുള്ള" എന്നീ 
വാകുകള്‍ക്ക ്പകരം "ഫിഷറീെ് െമു്രപഠന" എന്നീ വാകുകള്‍ക് കെര്‍ണ്കകണ്താണ്. 

(12) (എഎം) ഖണ്ഡത്തിനു കശഷം താടഴപ്പറയുന്ന ഖണ്ഡം കെര്‍ണ്കകണ്താണ,് 
അതായത്:─ 

"(എഎംഎ) “െര്‍ണ്വകൊശാെ എഞ്ചിനീയര്‍ണ്" എന്നാല്‍ 39-ാം വകുപ്പ ് ്പകാരം 
നിയമിച്ച  െര്‍ണ്വകൊശാെ എഞ്ചിനീയര്‍ണ്  എന്നര്‍ണ്ഥമാകുന്നു;". 

6. 3-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 3-ാം വകുപ്പില്‍,─ 

(1) (1)-ാം ഉപവകുപ്പില്‍ "ഫിഷറീെിനും െമു്രപഠനങ്ങള്‍ക്കുമുള്ള" എന്നീ 
വാകുകള്‍ക്കു പകരം "ഫിഷറീെ് െമു്രപഠന" എന്നീ വാകുകള്‍ക്  കെര്‍ണ്കകണ്താണ്. 

(2) (2)-ാം ഉപവകുപ്പില്‍ "െ്കൂള്‍ക് ഗകവണിംഗ് കൗണ്‍െില്‍, ഡിപ്പാര്‍ണ്ട്ടട്മെല്‍ 
ഗകവണിംഗ് കൗണ്‍െിെുകള്‍ക്" എന്നീ വാകുകള്‍ക്കും െിഹ്നത്തിനും പകരം 
"എകറ്ന്‍പഷന്‍പ കൗണ്‍െില്‍, ഫാകല്‍റി പഠന കബാര്‍ണ്ഡുകള്‍ക്" എന്നീ വാകുകളും 
െിഹ്നവും കെര്‍ണ്കകണ്താണ്. 

7. 5-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 5-ാം വകുപ്പിടെ (iv)-ാം ഇനത്തില്‍ 
"അതതു കമഖെകളില്‍" എന്ന വാകുകള്‍ക്ക് കശഷം "വിശരമായ പഠനത്തിടെ 
അെിസ്ഥാനത്തില്‍" എന്ന വാകുകള്‍ക് കെര്‍ണ്കകണ്താണ്. 

8. 7-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 7-ാം വകുപ്പില്‍,─ 

(1) (ഇ) ഖണ്ഡത്തില്‍ ",െക്ൂളികൊ" എന്ന വാകും െിഹ്നവും 
വിട്ടുകളകയണ്താണ്. 

(2)  (ഐ) ഖണ്ഡം വിട്ടുകളകയണ്താണ്. 

(3) (എല്‍) ഖണ്ഡത്തില്‍ "ബില്ലിടെ" എന്ന വാകിനു പകരം " ഈ ആക്റിടെ" 
എന്ന വാകുകള്‍ക് കെര്‍ണ്കകണ്താണ്. 

(4) (ആര്‍ണ്), (എെ്) എന്നീ ഖണ്ഡങ്ങള്‍ക്കു പകരം താടഴപ്പറയുന്ന ഖണ്ഡങ്ങള്‍ക് 
കെര്‍ണ്കകണ്താണ,് അതായത്:─ 
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(ആര്‍ണ്) അദ്ധ്യാപനത്തിനും ഗകവഷണത്തിനും വയാപന വിരയാേയാെത്തിനും 
ആവശയമായ തെ്തികകള്‍ക് െംസ്ഥാന െര്‍ണ്കാരിടെ അനുമതികയാെുകൂെി 
െൃഷ്ടികുകയും അങ്ങടനയുള്ള തെ്തികകളികെക് നിര്‍ണ്ണയികടപ്പട്ട കയാഗയത 
ഉള്ളവടര നിയമികുകയും ടെയ്യുക ; 

(എെ്) േരണനിര്‍ണ്വഹണത്തിനും മറുമുള്ള അദ്ധ്യാപക/അനദ്ധ്യാപക 
തെ്തികകള്‍ക് െംസ്ഥാനെര്‍ണ്കാരിടെ അനുമതികയാെുകൂെി െൃഷ്ടികുകയും 
അങ്ങടനയുള്ള തെ്തികകളികെക് ആളുകടള നിയമികുകയും ടെയ്യുക. 

(5) (എക്െ)് ഖണ്ഡത്തില്‍ (ii)-ാം ഇനം വിട്ടുകളകയണ്താണ.് 

(6) (ലവ) ഖണ്ഡത്തില്‍ (viii)-ാം ഇനം വിട്ടുകളകയണ്താണ്. 

9. 8-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 8-ാം വകുപ്പില്‍,─ 

(1) (1)-ാം ഉപവകുപ്പില്‍ "െ്കൂളിടെകയാ" എന്ന വാക് വിട്ടുകളകയണ്തും 
“ബന്ധടപ്പട്ട ഏടതാരു കരഖയും” എന്ന വാകുകള്‍ക്കു കശഷം “,ഡിജിറൊയി 
െൂക്ഷികുന്നവ അെകം,”എന്ന വാകുകളും െിഹ്നങ്ങളും കെര്‍ണ്കകണ്തുമാണ്. 

(2) (2)-ാം ഉപവകുപ്പിന് പകരം താടഴപ്പറയുന്ന ഉപവകുപ്പ് കെര്‍ണ്കകണ്താണ,് 
അതായത്:─ 

(2) െര്‍ണ്കാര്‍ണ്, (1)-ാം ഉപവകുപ്പ് ്പകാരം ഒരു പരികശാധനകയാ 
അകനേഷണകമാ നെത്തുവാന്‍പ ഇെയാകുന്നതിന് മുന്‍പപ്, അതതു െംഗതി കപാടെ, 
അങ്ങടനയുള്ള പരികശാധനയുടെകയാ അകനേഷണത്തിടെകയാ യഥാവിധിയുള്ള 
അറിയിപ്പ് കുറഞ്ഞത് പത്ത് രിവെം മുമ്പായി െര്‍ണ്വകൊശാെയക്് നല്‍കകണ്തും,  
അങ്ങടനയുള്ള പരികശാധനയികൊ അകനേഷണത്തികൊ ഹാജരാകുന്നതിനും ആവശയമായ 
വിവരങ്ങള്‍ക് നല്‍കുന്നതിനുമുള്ള െുമതെ രജിെ്്ൊറില്‍ നിക്ഷിപത് 
മായിരികുന്നതുമാണ്. 

(3) (7)-ാം ഉപവകുപ്പില്‍  "ആ നിര്‍ണ്കേശങ്ങള്‍ക്ക ്" എന്ന വാകുകള്‍ക്ക ്പകരം  
"്പെ്തുത നിര്‍ണ്കേശങ്ങള്‍ക്ക് " എന്ന വാകുകള്‍ക് കെര്‍ണ്കകണ്തും, അവൊനമായി  
"െര്‍ണ്വകൊശാെയുടെ ബന്ധടപ്പട്ട അധികാര സ്ഥാപനം അത്തരം നിര്‍ണ്കേശങ്ങള്‍ക്  
നെപ്പിൊകുന്നതിന് ബാധയസ്ഥമായിരികുന്നതാണ്.” എന്ന വാെകം കൂട്ടികച്ചര്‍ണ്കകണ്തുമാണ.് 

(4) നിെവിെുള്ള (8)-ാം ഉപവകുപ്പിന് പകരം താടഴപ്പറയുന്ന ഉപവകുപ്പ ്
കെര്‍ണ്കകണ്താണ,് അതായത്:─ 

“(8) െര്‍ണ്വകൊശാെയുടെ േരണനിര്‍ണ്വഹണടത്ത െംബന്ധിച്ച ് െര്‍ണ്കാര്‍ണ് 
ആവശയടപ്പെുന്ന ഏടതാരു വിവരവും െമയബന്ധിതമായി നല്‍കുന്നതിനുള്ള കര്‍ണ്ത്തവയം 
രജിെ്്ൊറില്‍ നിക്ഷിപത്മായിരികുന്നതാണ്.”. 

10.  9-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 9-ാം വകുപ്പില്‍,─ 

5

This is a digitally signed Gazette.
Authenticity may be verified through https://compose.kerala.gov.in/



"(v) െക്ൂള്‍ക് ഗകവണിംഗ് കൗണ്‍െിെുകള്‍ക്; 

(vi) ഡിപ്പാര്‍ണ്ട്ട്ടമെ് ഗകവണിംഗ് കൗണ്‍െിെുകള്‍ക്; 

(vii) ഫാകല്‍റികള്‍ക്; കൂൊടത" എന്നീ വാകുകള്‍ക്കും അകങ്ങള്‍ക്കും 
്ബാകറുകള്‍ക്കും െിഹ്നങ്ങള്‍ക്കും പകരം 

"(v) എകറ്ന്‍പഷന്‍പ കൗണ്‍െില്‍; 

(vi) ഫാകല്‍റി പഠന കബാര്‍ണ്ഡുകള്‍ക്; കൂൊടത" എന്നീ  വാകുകളും 
അകങ്ങളും ്ബാകറുകളും െിഹ്നങ്ങളും  കെര്‍ണ്കകണ്താണ്. 

11.  10-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 10-ാം വകുപ്പിടെ (1)-ാം 
ഉപവകുപ്പില്‍,─ 

 (1) 1. എക്െ്-ഒഫീകഷയാ അംഗങ്ങള്‍ക് എന്ന ശീര്‍ണ്ഷകത്തില്‍, 

(i)  (vi)-ാം ഇനത്തില്‍ "ഫിഷറീെ് വകുപ്പ് ഗവണ്‍ടമെ് ടെ്കട്ടറി" എന്നീ 
വാകുകള്‍ക്ക ് പകരം "മത്സയബന്ധന വകുപ്പ് ടെ്കട്ടറി അടല്ലങ്കില്‍ അകേഹം 
നാമനിര്‍ണ്കേശം ടെയ്യുന്ന മത്സയബന്ധന വകുപ്പിടെ കജായിെ് ടെ്കട്ടറിയുടെ പരവിയില്‍ 
കുറയാത്ത ഒരു ഉകരയാഗസ്ഥന്‍പ” എന്ന വാകുകള്‍ക്  കെര്‍ണ്കകണ്താണ;് 

(ii)  (vii)-ാം ഇനത്തില്‍ "പരവിയില്‍ താടഴയല്ലാത്ത" എന്ന വാകുകള്‍ക്ക ്
പകരം "പരവിയില്‍ കുറയാത്ത" എന്ന വാകുകള്‍ക് കെര്‍ണ്കകണ്താണ;് 

(iii) (viii)-ാം ഇനത്തില്‍  "പരവിയില്‍ താടഴയല്ലാത്ത" എന്ന വാകുകള്‍ക്ക് പകരം 
"പരവിയില്‍ കുറയാത്ത" എന്ന വാകുകള്‍ക് കെര്‍ണ്കകണ്താണ;് 

(iv) (ix) -ാം ഇനത്തില്‍  "പരവിയില്‍ താടഴയല്ലാത്ത" എന്ന വാകുകള്‍ക്ക് പകരം 
"പരവിയില്‍ കുറയാത്ത" എന്ന വാകുകള്‍ക് കെര്‍ണ്കകണ്താണ;് 

(v) (x)-ാം ഇനത്തില്‍ "ഫിഷറീെ് ഡയറക്ടര്‍ണ്"  എന്ന വാകുകള്‍ക്ക് കശഷം 
"അടല്ലങ്കില്‍ അകേഹം നാമനിര്‍ണ്കേശം ടെയ്യുന്ന ഫിഷറീെ് കജായിെ് ഡയറക്ടര്‍ണ് പരവിയില്‍ 
കുറയാത്ത  ഒരു ഉകരയാഗസ്ഥന്‍പ"  എന്ന വാകുകള്‍ക് കെര്‍ണ്കകണ്താണ;് 

(vi) (x)-ാം ഇനത്തിനു കശഷം താടഴപ്പറയുന്ന ഇനങ്ങള്‍ക്  കെര്‍ണ്കകണ്താണ,് 
അതായത്:─ 

“(xi) െര്‍ണ്വകൊശാെയിടെ എല്ലാ ഫാകല്‍റികളിടെയും ഡീന്‍പ; 

(xii) രജിെ്്ൊര്‍ണ്;”. 

(2) "2. നാമനിര്‍ണ്കേശം ടെയ്യടപ്പെുന്ന അംഗങ്ങള്‍ക്" എന്നതില്‍, നിെവിെുള്ള 
(i), (ii), (iii) എന്നീ ഇനങ്ങള്‍ക് വിട്ടുകളകയണ്താണ്; 
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(3) 3. ടതരടഞ്ഞെുകടപ്പെുന്ന അംഗങ്ങള്‍ക് എന്നതിടെ (iii)-ാം ഇനത്തില്‍ 
"െക്ൂളുകളിടെയും" എന്ന വാക് വിട്ടുകളകയണ്താണ്. 

(4)  (7)-ാം ഉപവകുപ്പിനു കശഷം താടഴപ്പറയുന്ന ഉപവകുപ്പ്  കെര്‍ണ്കകണ്താണ,് 
അതായത്:─ 

“(8) െര്‍ണ്വകൊശാെയിടെ ഗകവണിംഗ് കൗണ്‍െില്‍ അംഗങ്ങള്‍ക് ടെനറിെും 
െോോവികമായി അംഗങ്ങളായിരികുന്നതാണ്. ടെനറിടെ കോറം 
നിര്‍ണ്ണയികുന്നതിനും കവാടട്ടെുപ്പിെും ഗകവണിംഗ് കൗണ്‍െില്‍ അംഗങ്ങള്‍ക് 
ഉള്‍ക്ടപ്പെുന്നതാണ്.”. 

12.  12-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 12-ാം വകുപ്പിന് പകരം 
താടഴപ്പറയുന്ന വകുപ്പ് കെര്‍ണ്കകണ്താണ,് അതായത്:─ 

“12. െര്‍ണ്വകൊശാെ ഗകവണിംഗ് കൗണ്‍െില്‍.─െര്‍ണ്വകൊശാെ ഗകവണിംഗ ്
കൗണ്‍െില്‍ െര്‍ണ്വകൊശാെയുടെ മുഖയ േരണനിര്‍ണ്വഹണ െമിതി ആയിരികുന്നതും 
അതില്‍ താടഴപ്പറയുന്ന അംഗങ്ങള്‍ക് ഉണ്ായിരികകണ്തുമാണ്, അതായത്:─ 

1. എക്െ് ഓഫികഷയാ അംഗങ്ങള്‍ക്: 

(i) ലവെ് -ൊന്‍പെെര്‍ണ്; 

(ii) ക്പാ-ലവെ-്ൊന്‍പെെര്‍ണ്; 

(iii) മത്സയബന്ധന വകുപ്പ് ടെ്കട്ടറി അടല്ലങ്കില്‍ അകേഹം നാമനിര്‍ണ്കേശം 
ടെയ്യുന്ന മത്സയബന്ധന വകുപ്പിടെ കജായിെ് ടെ്കട്ടറിയുടെ പരവിയില്‍ കുറയാത്ത ഒരു 
ഉകരയാഗസ്ഥന്‍പ; 

(iv) ഉന്നത വിരയാേയാെ വകുപ്പ് ടെ്കട്ടറി അടല്ലങ്കില്‍ അകേഹം 
നാമനിര്‍ണ്കേശം ടെയ്യുന്ന ഉന്നത വിരയാേയാെ വകുപ്പിടെ  കജായിെ് ടെ്കട്ടറിയുടെ 
പരവിയില്‍ കുറയാത്ത ഒരു ഉകരയാഗസ്ഥന്‍പ; 

(v)  ധനകാരയവകുപ്പ ് ടെ്കട്ടറി അടല്ലങ്കില്‍ അകേഹം നാമനിര്‍ണ്കേശം 
ടെയ്യുന്ന ധനകാരയ വകുപ്പിടെ കജായിെ് ടെ്കട്ടറിയുടെ പരവിയില്‍ കുറയാത്ത ഒരു 
ഉകരയാഗസ്ഥന്‍പ; 

(vi)  നിയമവകുപ്പ് ടെ്കട്ടറി അടല്ലങ്കില്‍ അകേഹം നാമനിര്‍ണ്കേശം ടെയ്യുന്ന 
നിയമവകുപ്പിടെ കജായിെ് ടെ്കട്ടറിയുടെ പരവിയില്‍ കുറയാത്ത ഒരു ഉകരയാഗസ്ഥന്‍പ; 

(vii) െര്‍ണ്വകൊശാെ ഫാകല്‍റിയിടെ ഒരു ഡീന്‍പ; അവരുടെ ഓകരാ 
്പാവശയടത്തയും  നിയമന്കമം  ഫാകല്‍റികളുടെ  ഇംഗ്ലീഷ്  അക്ഷരമാെ  ്കമത്തിൊയിരികകണ്താണ്. 

2. ടതരടഞ്ഞെുകടപ്പട്ട അംഗങ്ങള്‍ക്: 
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(i) െര്‍ണ്വകൊശാെ ഫാകല്‍റിയിടെ വകുപ്പ് കമധാവികളുടെയും 
അദ്ധ്യാപകരുടെയും ഇെയില്‍ നിന്നും  ഒറ കവാട്ട് വഴി ടതരടഞ്ഞെുകടപ്പട്ട മൂന്ന് കപര്‍ണ്, 
അവരില്‍ ഒരാള്‍ക് വനിത ആയിരികകണ്താണ് ; 

(ii) െര്‍ണ്വകൊശാെയിടെ മുഴുവന്‍പെമയ വിരയാര്‍ണ്ഥികളില്‍ നിന്നും 
കവാട്ടുവഴി ടതരടഞ്ഞെുകടപ്പട്ട ഒരു അംഗം: 

എന്നാല്‍ ടതരടഞ്ഞെുകടപ്പെുന്ന അദ്ധ്യാപക അംഗങ്ങള്‍ക്കകാ 
വിരയാര്‍ണ്ഥി അംഗത്തികനാ  തുെര്‍ണ്ച്ചയായി ടതരടഞ്ഞെുകടപ്പെുവാന്‍പ അര്‍ണ്ഹത 
ഉണ്ായിരികുന്നതല്ല. 

3. നാമനിര്‍ണ്കേശം ടെയ്യടപ്പട്ട അംഗങ്ങള്‍ക്: 

(i) െര്‍ണ്കാര്‍ണ് നാമനിര്‍ണ്കേശം ടെയ്യുന്ന മൂന്ന ് നിയമെോംഗങ്ങള്‍ക്, അവരില്‍ 
ഒരാള്‍ക് വനിത ആയിരികകണ്താണ് ; 

(ii) ഇന്തയന്‍പ കൗണ്‍െില്‍ ഓഫ് അ്ഗികള്‍ക്ച്ചറല്‍ റിെര്‍ണ്ച്ച് (ICAR) ഡയറക്ടര്‍ണ് 
ജനറെിടെ ഒരു ്പതിനിധി; 

(iii) െര്‍ണ്കാര്‍ണ് നാമനിര്‍ണ്കേശം ടെയ്യുന്ന, മത്സയടത്താഴിൊളി െമൂഹത്തില്‍ 
നിന്നും, ഫിഷറീെ-്െമു്ര പഠന കമഖെയില്‍ പരിജ്ഞാനമുള്ള ഒരു ്പതിനിധി; 

(iv) േൗമപഠന മ്ന്താെയം നാമനിര്‍ണ്കേശം ടെയ്യുന്ന െമു്ര പഠനത്തില്‍ മികവുറ 
ഒരു ശാെ്്തജ്ഞന്‍പ; 

(v) െര്‍ണ്കാര്‍ണ് നാമനിര്‍ണ്കേശം ടെയ്യുന്ന മത്സയ കര്‍ണ്ഷക ്പതിനിധി; 

(vi) െര്‍ണ്കാര്‍ണ് നാമനിര്‍ണ്കേശം ടെയ്യുന്ന ഫിഷറീെ് വിഷയത്തില്‍ ്പാവീണയമുള്ള, 
െര്‍ണ്വകൊശാെയക്് പുറത്ത് നിന്നുള്ള, ട്പാഫെര്‍ണ് പരവിയില്‍ കുറയാത്ത ഒരു 
വിരയാേയാെ വിെക്ഷണന്‍പ; 

(vii) രജികറര്‍ണ്ഡ് മത്സയടത്താഴിൊളി െംഘെനയില്‍ നിന്്ന  െര്‍ണ്കാര്‍ണ് 
നാമനിര്‍ണ്കേശം ടെയ്യുന്ന ഒരു ്പതിനിധി; 

(viii) ഫിഷറീെ് വയവൊയ രംഗത്തു നിന്നും െര്‍ണ്കാര്‍ണ് നാമനിര്‍ണ്കേശം ടെയ്യുന്ന 
ഒരു ്പതിനിധി; 

(ix) െര്‍ണ്കാര്‍ണ് നാമനിര്‍ണ്കേശം ടെയ്യുന്ന ഒരു വനിതാ ൊമൂഹയ ്പവര്‍ണ്ത്തക. 

13.  13-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 13-ാം വകുപ്പിടെ (1)-ാം 
ഉപവകുപ്പില്‍ "ഓകരാ നാെുവര്‍ണ്ഷം കൂെുകമ്പാഴും" എന്ന വാകുകള്‍ക്ക് കശഷം 
"ൊന്‍പെെര്‍ണ് വിജ്ഞാപനം മുകഖന " എന്ന വാകുകള്‍ക്  കെര്‍ണ്കകണ്താണ്. 
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14. 14-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആകറ്ിടെ 14-ാം വകുപ്പിടെ (1)-ഉം (2)-ഉം 
ഉപവകുപ്പുകള്‍ക്ക് പകരം താടഴപ്പറയുന്ന  ഉപവകുപ്പുകള്‍ക് കെര്‍ണ്കകണ്തും (3)-ാം 
ഉപവകുപ്പ് പുതുതായി കെര്‍ണ്കകണ്തുമാണ,് അതായത്:─ 

“(1) െര്‍ണ്വകൊശാെ ഗകവണിംഗ് കൗണ്‍െില്‍ െര്‍ണ്വകൊശാെയുടെ 
പരമാധികാരസ്ഥാനം ആയിരികുന്നതും, അതിന് ഈ ആക്റിനാകൊ അതിന്‍പ കീഴില്‍ 
ഉണ്ാകിയ റാറയൂട്ടുകകളാ ഓര്‍ണ്ഡിനന്‍പെുകകളാ ടറഗുകെഷനുകകളാ ്പകാരകമാ 
നല്‍കടപ്പട്ട അധികാരങ്ങള്‍ക് വിനികയാഗിച്ച് അകാഡമിക് കൗണ്‍െികൊ ഏടതങ്കിെും 
ഫാകല്‍റികയാ ്പവര്‍ണ്ത്തിച്ചിട്ടുള്ള െംഗതികളിടൊഴിടക, അവയുടെ മറ് നെപെികള്‍ക് 
പുനഃപരികശാധന നെത്തുന്നതിനും റേ് ടെയ്യുന്നതിനും അധികാരമുണ്ായിരികുന്നതും 
ഈ ആക്റ് ്പകാരം മറുവിധത്തില്‍ വയവസ്ഥ ടെയ്ത് മറാര്‍ണ്കും നല്‍കിയിട്ടില്ലാത്ത 
പക്ഷം, െര്‍ണ്വകൊശാെയുടെ എല്ലാ അധികാരങ്ങളും വിനികയാഗികാവുന്നതുമാണ്: 

എന്നാല്‍ അകാഡമിക് കൗണ്‍െികൊ ഏടതങ്കിെും ഫാകല്‍റികയാ മുകളില്‍ 
പറഞ്ഞ, അങ്ങടനയുള്ള അധികാരങ്ങള്‍ക്കനുെൃതമായി ്പവര്‍ണ്ത്തിച്ചിട്ടുടണ്കന്നാ 
ഇടല്ലകന്നാ ഉള്ള ഏടതങ്കിെും ്പശ്നം ഉണ്ാകുന്ന പക്ഷം ആ ്പശ്നത്തികേല്‍ 
െര്‍ണ്കാരിടെ കൂെി അേി്പായം പരിഗണിച്ച കശഷം അതിനനുെൃതമായി, ്പശ്നം 
ഉല്‍േവിച്ച് നാെുമാെത്തിനുള്ളില്‍  ൊന്‍പെെര്‍ണ് തീര്‍ണ്പ്പ് കല്‍പ്പികകണ്തും അ്പകാരമുള്ള 
തീരുമാനം അന്തിമമായിരികുന്നതുമാണ്: 

എന്നുമാ്തമല്ല നല്‍കടപ്പട്ട െമയത്തിനുള്ളില്‍ ൊന്‍പെെര്‍ണ് ്പശ്നം 
തീര്‍ണ്പ്പാകാത്ത പക്ഷം അതിന്‍പകമല്‍ ഗകവണിംഗ് കൗണ്‍െില്‍ ലകടകാണ് 
തീരുമാനങ്ങളും നെപെികളും അന്തിമമായി തീരുന്നതാണ്. 

(2) ഈ ആക്റില്‍ മറുവിധത്തില്‍ ്പകെമായി വയവസ്ഥ ടെയ്തിട്ടുള്ള 
െംഗതികളിടൊഴിടക െര്‍ണ്വകൊശാെ ഗകവണിംഗ് കൗണ്‍െിെിന് താടഴപ്പറയുന്ന 
അധികാരങ്ങള്‍ക് ഉണ്ായിരികുന്നതാണ്, അതായത്:─ 

(എ) ൊന്‍പെെറുടെ പരിഗണനയക്ും അനുമതിയ്കും വികധയമായി 
െേകമധയാ റാറയൂട്ടുകള്‍ക് ഉണ്ാകുകകയാ കേരഗതി ടെയ്യുകകയാ റോകുകകയാ 
ടെയ്യുന്നതിന് കരെ് രൂപടപ്പെുത്തുക; 

(ബി) ഈ ആക്റിടെയും അതിന്‍പ കീഴിെുണ്ാകിയിട്ടുള്ള 
റാറയൂട്ടുകളിടെയും ഓര്‍ണ്ഡിനന്‍പെുകളിടെയും ടറഗുകെഷനുകളിടെയും 
വയവസ്ഥകള്‍ക്കനുെൃതമായി ടഫകൊഷിപ്പുകളും െ്കകാളര്‍ണ്ഷിപ്പുകളും 
റുഡെ്ഷിപ്പുകളും വിരയാര്‍ണ്ഥി െ്കകാളര്‍ണ്ഷിപ്പുകളും ടമഡെുകളും െമ്മാനങ്ങളും 
ഏര്‍ണ്ടപ്പെുത്തുന്നതിനും ്പരര്‍ണ്ശനങ്ങള്‍ക് െംഘെിപ്പികുന്നതിനും അനുമതി നല്‍കുക; 

(െി) ട്പാഫെര്‍ണ്ഷിപ്പുകളും അകൊെികയറ് ട്പാഫെര്‍ണ്ഷിപ്പുകളും 
അെിറെ് ട്പാഫെര്‍ണ്ഷിപ്പുകളും ആവശയടമന്ന് കരുതാവുന്ന അങ്ങടനയുള്ള മറ ്
അദ്ധ്യാപക ഗകവഷണ തെ്തികകളും െര്‍ണ്കാരിടെ അനുമതികയാെുകൂെി 
ഏര്‍ണ്ടപ്പെുത്തുക; 
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(ഡി) ആവശയടമന്ന ്  കരുതുന്ന അങ്ങടനയുള്ള സ്ഥാപനങ്ങള്‍ക് 
െര്‍ണ്കാരിടെ അനുമതികയാെുകൂെി സ്ഥാപികുകയും നെത്തികപ്പാരുകയും ടെയ്യുക; 

(ഇ) െര്‍ണ്വകൊശാൊ ജീവനകാരുടെയും അദ്ധ്യാപകരുടെയും കെവനം 
നിശ്ചയികുകയും അവരുടെ െുമതെകളും കെവന വയവസ്ഥകളും നിര്‍ണ്ണയികുകയും 
ടെയ്യുക; 

(എഫ്) െര്‍ണ്വകൊശാൊ ജീവനകാരുടെയും അദ്ധ്യാപകരുടെയും കവതനം 
െര്‍ണ്കാരിടെ അനുമതികയാെുകൂെി നിശ്ചയികുക; 

(ജി) െര്‍ണ്വകൊശാെയുടെ വാര്‍ണ്ഷിക റികപ്പാര്‍ണ്ട്ടും വാര്‍ണ്ഷിക കണകുകളും 
ആഡിറ് റികപ്പാര്‍ണ്ട്ടുകളും പരികശാധികുകയും, അവ െംബന്ധിച്ച് അതിന് യുക്തടമന്ന ്
കരുതുന്ന നെപെികള്‍ക് െേീകരികുകയും, റാറയൂട്ടുകളിടെ വയവസ്ഥകള്‍ക്കനുെൃതമായി 
ബഡ്ജറ് പരിഗണനയട്കെുത്ത് പാസ്സാകുകയും ടെയ്യുക; 

(എച്ച്) റാറയൂട്ടുകളിടെകയാ, ടറഗുകെഷനുകളികെകയാ വയവസ്ഥകള്‍ക് 
െംഘിച്ചുടകാണ്് ഏടതങ്കിെും ആള്‍ക്ക ് നല്‍കിയിട്ടുള്ള ഏടതാരു ബിരുരകമാ 
ബിരുരാനന്തര ബിരുരകമാ ഡികലാമകയാ പരവികയാ അടല്ലങ്കില്‍ മകറടതങ്കിെും 
ബഹുമതികയാ റോകുകകയാ െര്‍ണ്വകൊശാെ നെത്തിയ പരീക്ഷയില്‍ ഏടതങ്കിെും 
വിരയാര്‍ണ്ഥിയുടെ പരീക്ഷാഫെം തെഞ്ഞുവയ്കുകകയാ റോകുകകയാ ടെയ്യുക; 

(ഐ) അകനേഷണ െമിതികടള നിയമികുകയും, അത് യുക്തടമന്ന ്
കരുതുന്ന െംഗതികളില്‍ അകനേഷണം നെത്തി റികപ്പാര്‍ണ്ട്ട്  െമര്‍ണ്പ്പികുവാന്‍പ അവകയാെ ്
നിര്‍ണ്കേശികുകയും ടെയ്യുക; 

(ടജ) െര്‍ണ്വകൊശാെയിടെ അധികാര സ്ഥാനങ്ങളികെയക്ുള്ള 
ടതരടഞ്ഞെുപ്പിടെ രീതിയും െര്‍ണ്വകൊശാെ ഗകവണിംഗ് കൗണ്‍െിെിടെയും അകാഡമിക് 
കൗണ്‍െിെിടെയും െര്‍ണ്വകൊശാെയുടെ മറ് അധികാരസ്ഥാനങ്ങളുടെയും കയാഗങ്ങളില്‍ 
അനുവര്‍ണ്ത്തികകണ്തായ നെപെി്കമവും െര്‍ണ്വകൊശാെയുടെ അധികാരസ്ഥാനങ്ങളുടെ 
കാരയനിര്‍ണ്വഹണത്തിന് ആവശയമായ അംഗങ്ങളുടെ കോറവും ്കമടപ്പെുത്തുന്നതിന് 
റാറയൂട്ടുകള്‍ക് ഉണ്ാകുക; 

(ടക) അത് നിര്‍ണ്ണയികുന്ന അങ്ങടനയുള്ള രീതിയിെും അങ്ങടനയുള്ള 
ആവശയങ്ങള്‍ക്കും കവണ്ി ോരതത്തിനകത്തും വികരശത്തുമുള്ള മറ് െര്‍ണ്വകൊശാെകളുമായി 
ബന്ധം സ്ഥാപികുക; 

 (എല്‍) െര്‍ണ്വകൊശാെയുടെ െേത്തുകളും ഫണ്ുകളും ലകവശം 
വയ്കുകയും നിയ്ന്തികുകയും കാരയനിര്‍ണ്വഹണം നെത്തുകയും ടെയ്യുക; 

 (എം) െര്‍ണ്വകൊശാെയുടെ ടപാതുമു്രയുടെ രൂപവും അതിടെ 
െൂക്ഷിപ്പും ഉപകയാഗവും െംബന്ധിച്ച് നിര്‍ണ്കേശം നല്‍കുക; 

 (എന്‍പ) ക്ലാെ് മുറികള്‍ക്, ൊബുകള്‍ക്, കഹാറെുകള്‍ക്, മറ് സ്ഥാപനങ്ങള്‍ക് 
എന്നിവയുടെ പരികശാധനയ്ക് ഏര്‍ണ്പ്പാെ് ടെയ്യുക; 
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 (ഒ) കാൊകാെങ്ങളില്‍ ആവശയടമന്നു കരുതുന്ന കകാകളജുകളും 
ഗകവഷണ സ്ഥാപനങ്ങളും മറ് സ്ഥാപനങ്ങളും സ്ഥാപികുകയും െംരക്ഷികുകയും 
നെത്തികപ്പാരുകയും ടെയ്യുക; 

 (പി) െര്‍ണ്വകൊശാെയില്‍ അദ്ധ്യാപകകരയും മറു അനദ്ധ്യാപക 
ജീവനകാകരയും നിയമികുകയും അവരുടെ കര്‍ണ്ത്തവയങ്ങള്‍ക് നിര്‍ണ്ണയികുകയും 
ടെയ്യുക; 

(കയൂ) അദ്ധ്യാപക തെ്തികകള്‍ക്, േരണപരമായ തെ്തികകള്‍ക്, മറു 
വിധത്തില്‍ ആവശയമുള്ള അനദ്ധ്യാപക തെ്തികകള്‍ക് എന്നിവ െര്‍ണ്കാരിടെ 
അനുമതികയാടെ െൃഷ്ടികുക : 

എന്നാല്‍ നിശ്ചിത കാെയളവികെയ്ക് കരാര്‍ണ് അടല്ലങ്കില്‍ രിവെ 
കവതനാെിസ്ഥാനത്തില്‍ തെ്തികകള്‍ക് െൃഷ്ടികാവുന്നതും അവയില്‍ നിയമനം 
നെത്താവുന്നതുമാണ് ; 

 (ആര്‍ണ്) െര്‍ണ്വകൊശാെയിടെ അദ്ധ്യാപകടരയും മറു ജീവനകാടരയും 
അവരുടെ ോഗം കബാധിപ്പികുന്നതിന് നയായമായ അവെരം നല്‍കിയതിന് കശഷം, 
കെവനത്തില്‍ നിന്നും താല്‍കാെികമായി മാറി നിര്‍ണ്ത്തുകകയാ പിരിച്ചു വിെുകകയാ 
അവര്‍ണ്ടകതിരായി മറു വിധത്തിെുള്ള ഏടതങ്കിെും അച്ചെക നെപെി െേീകരികുകകയാ 
ടെയ്യുക; 

(എെ്) വിരയാര്‍ണ്ഥികളുടെ താമെം, അച്ചെകം എന്നിവയുടെ 
കമല്‍കനാട്ടവും നിയ്ന്തണവും നെത്തുക; 

 (റി) െര്‍ണ്വകൊശാെയുടെ ധനപരമായ  എറികമറുകള്‍ക് ഈ 
ആവശയത്തികെകായി ഉണ്ാകിയിട്ടുള്ള റാറയൂട്ടുകളിടെ വയവസ്ഥകള്‍ക്കനുെരിച്ച ്
പരിഗണികുക; 

 (യു) െര്‍ണ്വകൊശാെ പരീക്ഷകളുടെ നെത്തിപ്പിന് കമല്‍കനാട്ടം 
വഹികുകയും അവയുടെ ഫെം അംഗീകരികുകയും ്പെിദ്ധ്ടപ്പെുത്തുകയും 
പരീക്ഷകളിടെ ്കമകകെുകള്‍ക് െംബന്ധിച്ച് അകനേഷണം നെത്തുകയും ടെയ്യുക; 

(വി) െര്‍ണ്വകൊശാെയിടെ പരീക്ഷകരുടെ പാനല്‍, ഇെര്‍ണ്വയൂ കബാര്‍ണ്ഡ്, മറ ്
കമ്മിറികള്‍ക് എന്നിവയില്‍ നികയാഗികടപ്പെുന്ന വിരഗ്ദ്ധരുടെ ്പതിഫെം നിശ്ചയികുക; 

 (ഡബ്ലയൂ) ലവെ് ൊന്‍പെെര്‍ണ്കകാ, ഗകവണിംഗ് കൗണ്‍െിെിടെ 
അംഗങ്ങളുടെ ഇെയില്‍ നിന്്ന നിയമികടപ്പട്ട ഒരു െമിതികകാ, അതിടെ ഏടതങ്കിെും 
അധികാരങ്ങള്‍ക് ഏല്പിച്ച ്ടകാെുകുക; 

 (എക്െ)് െര്‍ണ്വകൊശാെയുടെ അകാഡമിക പുകരാഗതി 
െക്ഷയമാകിയുള്ള പദ്ധ്തികള്‍ക് പരിഗണനയ്ടകെുകുക,  കൂൊടത 
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(ലവ) ഈ ആക്റിനാകൊ റാറയൂട്ടുകളാകൊ ഏല്പിച്ച് ടകാെുകുന്ന 
അങ്ങടനയുള്ള മറ് അധികാരങ്ങള്‍ക് വിനികയാഗികുകയും അങ്ങടനയുള്ള മറ ്
കര്‍ണ്ത്തവയങ്ങള്‍ക് നിര്‍ണ്വഹികുകയും ടെയ്യുക. 

(3) ടെനറ് ലകടകാള്ളുന്ന തീരുമാനങ്ങള്‍ക് ഈ ആക്റിടെ 
വയവസ്ഥകള്‍ക്കും റാറയൂട്ടുകള്‍ക്കും അനുെൃതമായി നെപ്പിൊകുന്നതിനുള്ള 
ഉത്തരവാരിതേം ഗകവണിംഗ് കൗണ്‍െിെില്‍ നിക്ഷിപ്തമായിരികും.”. 

15. 15-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 15-ാം വകുപ്പിടെ (1)-ാം 
ഉപവകുപ്പിന് പകരം താടഴപ്പറയുന്ന ഉപവകുപ്പ് കെര്‍ണ്കകണ്താണ,് അതായത്:─ 

“(1) െര്‍ണ്വകൊശാെ ഗകവണിംഗ് കൗണ്‍െില്‍ അതിടെ എല്ലാ അംഗങ്ങള്‍ക്കും 
യഥാവിധി കനാട്ടീെ് നല്‍കിയതിന് കശഷം കുറഞ്ഞത്  മാെത്തിടൊരികല്‍, ലവെ ്
ൊന്‍പെെര്‍ണ് നിശ്ചയികുന്ന തീയതിയില്‍, കയാഗം കെകരണ്താണ്.  ഇ്പകാരം ഗകവണിംഗ ്
കൗണ്‍െില്‍ കയാഗം കെരാത്തപക്ഷം ആയതിനുള്ള തൃപ്തികരമായ വിശരീകരണം  
തുെര്‍ണ്ന്ന ് വരുന്ന കയാഗത്തില്‍ ലവെ് ൊന്‍പെെര്‍ണ് നല്‍കകണ്തും ഗകവണിംഗ ്
കൗണ്‍െിെിടെ അംഗീകാരം വാകങ്ങണ്തുമാണ്.  എന്നാല്‍ ഗകവണിംഗ് കൗണ്‍െിെിടെ 
മൂന്നില്‍ ഒന്നില്‍ കൂെുതല്‍ അംഗങ്ങള്‍ക് ഒപ്പുവച്ച െിഖിതമായ അേയര്‍ണ്ഥനയികേല്‍ ലവെ ്
ൊന്‍പെെര്‍ണ് ്പെ്തുത അേയര്‍ണ്ഥന െേിച്ച തീയതി മുതല്‍ ഏഴ്  രിവെങ്ങള്‍ക്കകം കയാഗം 
വിളിച്ചു കൂകട്ടണ്താണ്.”. 

16. 17-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 17-ാം വകുപ്പിന് പകരം 
താടഴപ്പറയുന്ന വകുപ്പ് കെര്‍ണ്കകണ്താണ,് അതായത്:─ 

“17. അകാഡമിക ് കൗണ്‍െിെിടെ രൂപീകരണം.─(1)അകാഡമിക ്
കൗണ്‍െിെില്‍  താടഴപ്പറയുന്ന അംഗങ്ങള്‍ക് ഉണ്ായിരികകണ്തും, ഓകരാ നാെു വര്‍ണ്ഷം 
കൂെുകമ്പാഴും ൊന്‍പെെര്‍ണ് വിജ്ഞാപനം വഴി  അതു പുനഃെംഘെിപ്പികകണ്തുമാണ,് 
അതായത്:─ 

(i) ലവെ-്ൊന്‍പെെര്‍ണ് - ടെയര്‍ണ്കപഴ്െണ്‍; 

(ii) ക്പാ-ലവെ-്ൊന്‍പെെര്‍ണ് - ലവെ് ടെയര്‍ണ്കപഴ്െണ്‍; 

(iii) എല്ലാ ഫാകല്‍റികളുടെയും ഡീന്‍പ; 

(iv) റിെര്‍ണ്ച്ച് ഡയറക്ടര്‍ണ്; 

(v) എക്റന്‍പഷന്‍പ ഡയറക്ടര്‍ണ്; 

(vi) ഫിഷറീെ് ഡയറക്ടര്‍ണ് അടല്ലങ്കില്‍ അകേഹം നാമനിര്‍ണ്കേശം ടെയ്യുന്ന 
ഫിഷറീെ് വകുപ്പിടെ കജായിെ് ഡയറക്ടര്‍ണ് പരവിയില്‍ കുറയാത്ത ഒരു ഉകരയാഗസ്ഥന്‍പ; 
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(vii) ടെന്‍പ്െല്‍ മലറന്‍പ ഫിഷറീെ് റിെര്‍ണ്ച്ച് ഇന്‍പറിറയൂട്ട് (CMFRI) ഡയറക്ടര്‍ണ് 
അടല്ലങ്കില്‍ അകേഹം നാമനിര്‍ണ്കേശം ടെയ്യുന്ന ്പിന്‍പെിപ്പല്‍ െയെിറിടെ പരവിയില്‍ 
കുറയാത്ത  ഒരു ്പതിനിധി; 

(viii) ടെന്‍പ്െല്‍ ഇന്‍പറിറയൂട്ട്  ഓഫ് ഫിഷറീെ് ടെക്കനാളജി (CIFT) ഡയറക്ടര്‍ണ് 
അടല്ലങ്കില്‍  അകേഹം നാമനിര്‍ണ്കേശം ടെയ്യുന്ന ്പിന്‍പെിപ്പല്‍ െയെിറിടെ പരവിയില്‍ 
കുറയാത്ത ഒരു ്പതിനിധി; 

(ix) നാഷണല്‍ ഇന്‍പറിറയൂട്ട് ഓഫ് ഓഷയാകനാ്ഗാഫി (NIO) ഡയറക്ടര്‍ണ് 
അടല്ലങ്കില്‍  അകേഹം നാമനിര്‍ണ്കേശം ടെയ്യുന്ന ്പിന്‍പെിപ്പല്‍ െയെിറിടെ  പരവിയില്‍ 
കുറയാത്ത ഒരു ്പതിനിധി; 

(x) ഗകവണിംഗ് കൗണ്‍െില്‍ നാമനിര്‍ണ്കേശം ടെയ്ത, െര്‍ണ്വകൊശാെക് 
പുറത്തുനിന്നുള്ള, ഒരു ഫിഷറീെ് െയന്‍പെ് വിരയാേയാെ വിെക്ഷണന്‍പ; 

(xi) ഗകവണിംഗ് കൗണ്‍െില്‍ നാമനിര്‍ണ്കേശം ടെയ്ത, െര്‍ണ്വകൊശാെയ്ക ്
പുറത്തുനിന്നുള്ള ഒരു െമു്ര പഠന വിരയാേയാെ വിെക്ഷണന്‍പ; 

(xii) ഓകരാ ഫാകല്‍റിയികെയും വകുപ്പു കമധാവികള്‍ക് ഉള്‍ക്ടപ്പടെയുള്ള 
അദ്ധ്യാപകര്‍ണ് അവരുടെ ഇെയില്‍ നിന്നും കവാട്ടുവഴി ടതരടഞ്ഞെുകുന്ന ട്പാഫെര്‍ണ് 
പരവിയില്‍ കുറയാത്ത  ഓകരാ അംഗം; 

(xiii) െര്‍ണ്വകൊശാെയിടെ ബിരുര വിരയാര്‍ണ്ഥികളില്‍ നിന്നും കവാട്ടുവഴി 
തിരടഞ്ഞെുകടപ്പെുന്ന ഒരു അംഗം; 

(xiv) െര്‍ണ്വകൊശാെയിടെ ബിരുരാനന്തര  ബിരുര വിരയാര്‍ണ്ഥികളില്‍ 
നിന്നും കവാട്ടു വഴി തിരടഞ്ഞെുകടപ്പെുന്ന ഒരു അംഗം; 

(xv) െര്‍ണ്വകൊശാെയിടെ ഗകവഷണ വിരയാര്‍ണ്ഥികളില്‍ നിന്നും കവാട്ട് വഴി 
ടതരടഞ്ഞെുകടപ്പെുന്ന ഒരു അംഗം. 

(2) അകാഡമിക് കൗണ്‍െില്‍ കുറഞ്ഞത് മൂന്നുമാെത്തിടൊരികല്‍ കയാഗം 
കെകരണ്താണ്.  ലവെ് ൊന്‍പെെറുടെ അോവത്തില്‍ അകാഡമിക് കൗണ്‍െിെിടെ 
അദ്ധ്യക്ഷ സ്ഥാനം ക്പാ-ലവെ് ൊന്‍പെെര്‍ണ് വഹികകണ്താണ.് 

(3) അകാഡമിക് കൗണ്‍െില്‍ കയാഗത്തിടെ കോറം കൗണ്‍െിെിടെ ആടക 
അംഗെംഖയയുടെ മൂന്നില്‍ ഒന്നായിരികുന്നതാണ്.”. 

17. 18-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 18-ാം വകുപ്പിടെ (2)-ാം 
ഉപവകുപ്പില്‍,─ 

(1) (ഡി) ഖണ്ഡത്തിനു പകരം താടഴപ്പറയുന്ന ഖണ്ഡം കെര്‍ണ്കകണ്താണ്, അതായത:്─ 

13

This is a digitally signed Gazette.
Authenticity may be verified through https://compose.kerala.gov.in/



“(ഡി) െര്‍ണ്വകൊശാെയുടെ കീഴിെുള്ള വിവിധ ഫാകല്‍റികളിടെകയാ, മറു 
സ്ഥാപനങ്ങളിടെകയാ അദ്ധ്യാപകരുടെ കയാഗയതകള്‍ക് ഫാകല്‍റി പഠന കബാര്‍ണ്ഡിടെ 
ശിപാര്‍ണ്ശയുടെ അെിസ്ഥാനത്തില്‍ നിര്‍ണ്ണയികുക;”; 

(2) (ടജ) ഖണ്ഡത്തിനു പകരം താടഴപ്പറയുന്ന ഖണ്ഡം കെര്‍ണ്കകണ്താണ,് 
അതായത്:─ 

"(ടജ) ഫാകല്‍റി പഠന കബാര്‍ണ്ഡുകളില്‍ നിന്നും െേിച്ച നിര്‍ണ്കേശങ്ങളുടെ 
അെിസ്ഥാനത്തില്‍, അദ്ധ്യാപനവുമായി ബന്ധടപ്പട്ട പദ്ധ്തികള്‍ക് അംഗീകരിയക്ുകകയാ 
രൂപകേരടപ്പെുത്തുകകയാ പരിഷക്രികുകകയാ ടെയ്യുക;”. 

18. 19-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 19-ാം വകുപ്പിടെ (1)-ഉം  (2)-ഉം 
ഉപവകുപ്പുകള്‍ക്ക് പകരം താടഴപ്പറയുന്ന ഉപവകുപ്പുകള്‍ക് കെര്‍ണ്കകണ്താണ,് 
അതായത്:─ 

“(1) റിെര്‍ണ്ച്ച് കൗണ്‍െിെില്‍ താടഴപ്പറയുന്ന അംഗങ്ങള്‍ക് ഉണ്ായിരികകണ്തും ഓകരാ 
നാെ് വര്‍ണ്ഷം കൂെുകമ്പാഴും ൊന്‍പെെര്‍ണ്, വിജ്ഞാപനം വഴി 
പുനഃെംഘെിപ്പികകണ്തുമാണ്, അതായത്:─ 

(i) ലവെ-്ൊന്‍പെെര്‍ണ്—ടെയര്‍ണ് കപഴ്െണ്‍; 

(ii) ക്പാ-ലവെ-്ൊന്‍പെെര്‍ണ്; 

(iii) റിെര്‍ണ്ച്ച് ഡയറക്ടര്‍ണ്—ടമമ്പര്‍ണ് ടെ്കട്ടറി; 

(iv) എക്റന്‍പഷന്‍പ ഡയറക്ടര്‍ണ്; 

(v) എല്ലാ ഫാകല്‍റികളുടെയും ഡീന്‍പ; 

(vi) ഓകരാ ഫാകല്‍റിയില്‍ നിന്നും ഗകവണിംഗ് കൗണ്‍െില്‍ നാമനിര്‍ണ്കേശം 
ടെയ്ത ട്പാഫെര്‍ണ് പരവിയില്‍ കുറയാത്ത ഓകരാ അംഗം; 

(vii) ഓകരാ ്പാകരശിക കക്രത്തിടെയും ഡയറക്ടര്‍ണ്; 

(viii) ടെന്‍പ്െല്‍ മലറന്‍പ ഫിഷറീെ് റിെര്‍ണ്ച്ച് ഇന്‍പറിറയൂട്ട് (CMFRI) ഡയറക്ടര്‍ണ് 
അടല്ലങ്കില്‍   അകേഹം നാമനിര്‍ണ്കേശം ടെയ്യുന്ന ്പിന്‍പെിപ്പല്‍ െയെിറിടെ പരവിയില്‍ 
കുറയാത്ത ഒരു ്പതിനിധി; 

(ix)  ടെന്‍പ്െല്‍ ഇന്‍പറിറയൂട്ട്  ഓഫ് ഫിഷറീെ ്ടെക്കനാളജി (CIFT)  ഡയറക്ടര്‍ണ് 
അടല്ലങ്കില്‍   അകേഹം നാമനിര്‍ണ്കേശം ടെയ്യുന്ന ്പിന്‍പെിപ്പല്‍ െയെിറിടെ  പരവിയില്‍ 
കുറയാത്ത ഒരു ്പതിനിധി; 

(x) നാഷണല്‍ ഇന്‍പറിറയൂട്ട് ഓഫ് ഓഷയാകനാ്ഗാഫി (NIO) ഡയറക്ടര്‍ണ് 
അടല്ലങ്കില്‍ അകേഹം നാമനിര്‍ണ്കേശം ടെയ്യുന്ന ്പിന്‍പെിപ്പല്‍ െയെിറിടെ   പരവിയില്‍ 
കുറയാത്ത ഒരു ്പതിനിധി; 
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(xi) ഫിഷറീെ് ഡയറക്ടര്‍ണ് അടല്ലങ്കില്‍ അകേഹം നാമനിര്‍ണ്കേശം ടെയ്യുന്ന 
ഫിഷറീെ് വകുപ്പിടെ കജായിെ് ഡയറക്ടര്‍ണ് പരവിയില്‍ കുറയാത്ത ഒരു ഉകരയാഗസ്ഥന്‍പ; 

(xii) ഗകവണിംഗ് കൗണ്‍െില്‍ നാമനിര്‍ണ്കേശം ടെയ്ത മത്സയ െംെ്കരണ 
വയവൊയികളില്‍ നിന്നുള്ള ഒരു ്പതിനിധി; 

(xiii) ഗകവണിംഗ് കൗണ്‍െില്‍ നാമനിര്‍ണ്കേശം ടെയ്ത ഒരു മത്സയ കര്‍ണ്ഷക 
്പതിനിധി, കൂൊടത 

(xiv) ഗകവണിംഗ് കൗണ്‍െില്‍ നാമനിര്‍ണ്കേശം ടെയ്ത മത്സയബന്ധന 
വയവൊയികളില്‍ നിന്നുള്ള ഒരു ്പതിനിധി. 

(2) െര്‍ണ്വകൊശാെയുടെ ഗകവഷണ നയങ്ങള്‍ക് രൂപീകരിയ്കുക, “്തറ ്
ഏരിയകള്‍ക്" കടണ്ത്തി ഗകവഷണ ്പവര്‍ണ്ത്തനങ്ങളും പദ്ധ്തികളും ആെൂ്തണം 
ടെയ്യുക, ഗകവഷണ ക്പാജക്റുകള്‍ക് തയ്യാറാകുന്നതിന് മാര്‍ണ്ഗനിര്‍ണ്കേശം നല്‍കുക, 
ഗകവഷണ  ്പവര്‍ണ്ത്തനങ്ങള്‍ക് ക്കാഡീകരികുക, ഗകവഷണ ്പവര്‍ണ്ത്തനത്തിന് ൊദ്ധ്യതയുള്ള 
ഫണ്ിംഗ് ഏജന്‍പെികടള കടണ്ത്തുക, ഗകവഷണത്തിന് ആവശയമായ േൗതിക 
ൊഹെരയം െൃഷ്ടികുന്നതിനുള്ള രൂപകരഖ തയ്യാറാകുക, ടപാതു-െേകാരയ പങ്കാളിത്ത 
ഗകവഷണം ക്പാത്സാഹിപ്പികുക, ഗകവഷണ പദ്ധ്തികളുടെ നിരീക്ഷണവും 
അവകൊകനവും നെത്തുക, വാര്‍ണ്ഷിക ഗകവഷണ റികപ്പാര്‍ണ്ട്ട ് അംഗീകരികുക എന്നിവ 
റിെര്‍ണ്ച്ച് കൗണ്‍െിെിടെ െുമതെകളായിരിയക്ുന്നതാണ്.”. 

19. 19-ാം വകുപ്പിനു കശഷം പുതിയ വകുപ്പ് കെര്‍ണ്കല്‍.─്പധാന ആക്റിടെ 19-ാം 
വകുപ്പിന് കശഷം താടഴപ്പറയുന്ന വകുപ്പ്   കെര്‍ണ്കകണ്താണ്, അതായത്:─ 

“19എ. എക്റന്‍പഷന്‍പ കൗണ്‍െില്‍.─(1) എക്റന്‍പഷന്‍പ കൗണ്‍െിെില്‍ 
താടഴപ്പറയുന്ന അംഗങ്ങള്‍ക് ഉണ്ായിരികകണ്തും ഓകരാ നാെു വര്‍ണ്ഷം കൂെുകമ്പാഴും 
ൊന്‍പെെര്‍ണ്, വിജ്ഞാപനം വഴി,  പുനഃെംഘെിപ്പികകണ്തുമാണ,് അതായത്:─ 

(i) ലവെ് ൊന്‍പെെര്‍ണ്—ടെയര്‍ണ്കപഴ്െണ്‍; 

(ii) ക്പാ-ലവെ് ൊന്‍പെെര്‍ണ്; 

(iii) എകറ്ന്‍പഷന്‍പ ഡയറക്ടര്‍ണ്—ടമമ്പര്‍ണ് ടെ്കട്ടറി; 

(iv) റിെര്‍ണ്ച്ച് ഡയറക്ടര്‍ണ്; 

(v) എല്ലാ ഫാകല്‍റികളുടെയും ഡീന്‍പ; 

(vi) ഓകരാ ്പാകരശിക കക്രത്തിടെയും ഡയറക്ടര്‍ണ്; 

(vii) ഗകവണിംഗ ് കൗണ്‍െില്‍ നാമനിര്‍ണ്കേശം ടെയ്ത, 
െര്‍ണ്വകൊശാെയക്് പുറത്ത് നിന്നുള്ള, രണ്് വയാപന വിരയാേയാെ വിെക്ഷണര്‍ണ്; 
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(viii) ഗകവണിംഗ് കൗണ്‍െില്‍ നാമനിര്‍ണ്കേശം ടെയ്ത മികച്ച ഒരു മത്സയ 
കര്‍ണ്ഷക ്പതിനിധി; 

(ix) ഗകവണിംഗ് കൗണ്‍െില്‍ നാമനിര്‍ണ്കേശം ടെയ്ത ഒരു 
മത്സയടത്താഴിൊളി ്പതിനിധി, കൂൊടത 

(x) ഫിഷറീെ് ഡയറക്ടര്‍ണ് അടല്ലങ്കില്‍ അകേഹം നാമനിര്‍ണ്കേശം ടെയ്യുന്ന 
ഫിഷറീെ് വകുപ്പിടെ കജായിെ് ഡയറക്ടര്‍ണ് പരവിയില്‍ കുറയാത്ത ഒരു ഉകരയാഗസ്ഥന്‍പ. 

(2) െര്‍ണ്വകൊശാെയുടെ വിജ്ഞാന വയാപന നയങ്ങള്‍ക് രൂപീകരിയ്കുക, 
വിജ്ഞാന വയാപന ്പവര്‍ണ്ത്തനങ്ങളും പദ്ധ്തികളും ആെൂ്തണം ടെയ്യുക, ക്പാജക്ടുകള്‍ക് 
തയ്യാറാകുന്നതിന് മാര്‍ണ്ഗനിര്‍ണ്കേശം നല്‍കുക, വിജ്ഞാന വയാപന ്പവര്‍ണ്ത്തനങ്ങള്‍ക് 
ക്കാഡീകരിയ്കുക, കര്‍ണ്ഷകര്‍ണ്ക/്മത്സയടത്താഴിൊളികള്‍ക്ക് വിരയാേയാെം, പരിശീെനം, 
ൊകങ്കതിക ഉപകരശം എന്നിവ നല്‍കുക, വയാപന വിരയാേയാെത്തിടെ നിരീക്ഷണവും 
അവകൊകനവും നെത്തുക, വാര്‍ണ്ഷിക വിജ്ഞാന വയാപന ്പവര്‍ണ്ത്തന റികപ്പാര്‍ണ്ട്ട ്
അംഗീകരികുക എന്നിവ എക്റന്‍പഷന്‍പ കൗണ്‍െിെിടെ െുമതെകളായിരികുന്നതാണ്. 

(3) എക്റന്‍പഷന്‍പ കൗണ്‍െില്‍ കുറഞ്ഞത ് ആറ് മാെത്തിടൊരിയ്കല്‍ 
കയാഗം കെകരണ്താണ്. 

(4) എകറ്ന്‍പഷന്‍പ കൗണ്‍െില്‍ കയാഗത്തിടെ കോറം ആടക അംഗങ്ങളുടെ 
എണത്തിടെ പകുതി ആയിരികുന്നതാണ്.”. 

20. 20-ാം വകുപ്പ ് വിട്ടുകളയല്‍.─്പധാന ആക്റിടെ 20-ാം വകുപ്പ് 
വിട്ടുകളകയണ്താണ്. 

21. 21-ാം വകുപ്പ ് വിട്ടുകളയല്‍.─്പധാന ആക്റിടെ 21-ാം വകുപ്പ് 
വിട്ടുകളകയണ്താണ്. 

22. 22-ാം വകുപ്പ ് വിട്ടുകളയല്‍.─്പധാന ആക്റിടെ 22-ാം വകുപ്പ് 
വിട്ടുകളകയണ്താണ്. 

23. 23-ാം വകുപ്പ ് വിട്ടുകളയല്‍.─്പധാന ആക്റിടെ 23-ാം വകുപ്പ് 
വിട്ടുകളകയണ്താണ്. 

24. 24-ാം വകുപ്പ ് വിട്ടുകളയല്‍.─്പധാന ആക്റിടെ 24-ാം വകുപ്പ് 
വിട്ടുകളകയണ്താണ്.   

25. 25--ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആകറ്ിടെ 25-ാം വകുപ്പിടെ (2), (3), (4), 
(5), (6) എന്നീ ഉപവകുപ്പുകള്‍ക്ക് പകരം  താടഴപ്പറയുന്ന ഉപവകുപ്പുകള്‍ക്  യഥാ്കമം 
കെര്‍ണ്കകണ്താണ,് അതായത്:─ 

“(2) െര്‍ണ്വകൊശാെയില്‍ താടഴപ്പറയുന്ന ഫാകല്‍റികള്‍ക് ഉണ്ായിരികുന്ന 
താണ,് അതായത്:─ 
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(i) ഫാകല്‍റി ഓഫ് ഫിഷറീെ് െയന്‍പെ്; 

(ii) ഫാകല്‍റി ഓഫ് ഓഷയന്‍പ െയന്‍പെ് ആെ് ടെക്കനാളജി; 

(iii) ഫാകല്‍റി ഓഫ് ഫിഷറീെ് മാകനജ് ടമെ്; 

(iv)  ഫാകല്‍റി ഓഫ് ഫിഷറീെ് എഞ്ചിനീയറിംഗ്. 

(3) ഓകരാ ഫാകല്‍റിയിെും വിനിര്‍ണ്കേശികച്ചകാവുന്ന അങ്ങടനയുള്ള 
വകുപ്പുകളും പഠനവിഷയങ്ങളുടെ െിെബസ്സുകളും അെങ്ങിയിരികുന്നതാണ്. 

(4) ഓകരാ ഫാകല്‍റിയിെും താടഴപ്പറയുന്ന അംഗങ്ങടള ഉള്‍ക്ടപ്പെുത്തി ഓകരാ 
ഫാകല്‍റി പഠന കബാര്‍ണ്ഡ്  രൂപീകരികകണ്താണ്, അതായത്:─ 

(i) അതാത് ഫാകല്‍റിയിടെ ഡീന്‍പ-എക്െ-്ഒഫീകഷയാ ടെയര്‍ണ്കപഴ്െണ്‍; 

(ii) അതാത് ഫാകല്‍റിയിടെ വകുപ്പുകമധാവികള്‍ക്; 

(iii) ഗകവണിംഗ് കൗണ്‍െില്‍ നാമനിര്‍ണ്കേശം ടെയ്യുന്നതും െര്‍ണ്വകൊശാെയില്‍ 
നിന്നും ശമ്പളം പറുന്നതല്ലാത്തതുമായ നാെ് വിഷയവിരഗ്ദ്ധര്‍ണ്; 

(iv) അതാത് ഫാകല്‍റിയിടെ വകുപ്പുകമധാവികള്‍ക് ഒഴിടകയുള്ള 
അകൊെികയറ് ട്പാഫെര്‍ണ് തെ്തികയില്‍ നിന്നും അവര്‍ണ് കവാട്ട് വഴി ടതരടഞ്ഞെുകുന്ന 
രണ്് കപര്‍ണ്, കൂൊടത 

(v) അതാത് ഫാകല്‍റിയിടെ വകുപ്പു കമധാവികള്‍ക് ഒഴിടകയുള്ള 
അെിറന്‍പറ് ട്പാഫെര്‍ണ് തെ്തികയില്‍ നിന്നും അവര്‍ണ് കവാട്ട് വഴി ടതരടഞ്ഞെുകുന്ന രണ്് കപര്‍ണ്. 

(5) ബന്ധടപ്പട്ട ഫാകല്‍റിയിടെ അദ്ധ്യാപന, കബാധന ്പ്കിയകള്‍ക് 
പുന:പരികശാധികുക, അവ ടമച്ചടപ്പെുത്തുന്നതിന് ആവശയമായ ഉപകരശങ്ങള്‍ക് 
നല്‍കുക, കരികുെം/െിെബെ് പരിഷക്രണത്തിന് കവണ്ി അകാഡമിക് 
കൗണ്‍െിെിന് ശിപാര്‍ണ്ശകള്‍ക് നല്‍കുക എന്നിവ ഫാകല്‍റി പഠന കബാര്‍ണ്ഡിടെ 
െുമതെകളായിരികുന്നതാണ്. 

(6) ഓകരാ നാെ് വര്‍ണ്ഷം കൂെുകമ്പാഴും, ലവെ് ൊന്‍പെെര്‍ണ് ഉത്തരവ് വഴി 
ഫാകല്‍റി പഠന കബാര്‍ണ്ഡിടന പുനഃെംഘെിപ്പികകണ്താണ്.”. 

26. 25-ാം വകുപ്പിന് കശഷം പുതിയ വകുപ്പ് കെര്‍ണ്കല്‍.─്പധാന ആക്റിടെ 25-ാം 
വകുപ്പിന് കശഷം താടഴപ്പറയുന്ന വകുപ്പ് കെര്‍ണ്കകണ്താണ്, അതായത്:─ 

“25എ. വകുപ്പുകള്‍ക്.─(1) ഓകരാ ഫാകല്‍റികും കാൊകാെങ്ങളില്‍ 
നിര്‍ണ്ണയികടപ്പെുന്ന അങ്ങടനയുള്ള വകുപ്പുകള്‍ക് ഉണ്ായിരികുന്നതാണ്. 
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(2) ഓകരാ വകുപ്പിനും ഓകരാ കമധാവി ഉണ്ായിരികകണ്തും അകേഹത്തിടെ 
നിയമനം, അധികാരങ്ങള്‍ക്, െുമതെകള്‍ക് എന്നിവ റാറയൂട്ടുകളാല്‍ നിര്‍ണ്ണയികടപ്പെുന്ന 
്പകാരം ആയിരികകണ്തുമാണ്. 

(3) വകുപ്പിടെ കമധാവി അതിടെ എക്െികയൂട്ടീവ് കമധാവി ആയിരികുന്നതും 
വകുപ്പിടന െംബന്ധിച്ചുള്ള റാറയൂട്ടുകളും ഓര്‍ണ്ഡിനന്‍പെുകളും ടറഗുകെഷനുകളും 
വിശേെ്തമായി അനുെരികുന്നതിനും അകേഹത്തിടെ കീഴിെുള്ള വകുപ്പിടെ അദ്ധ്യാപനം, 
ഗകവഷണം, വിപുെീകരണ കജാെികള്‍ക് എന്നിവ നെത്തുന്നതിനും 
െംഘെിപ്പികുന്നതിനുമുള്ള ഉത്തരവാരിതേം അകേഹത്തിന് ഉണ്ായിരികുന്നതുമാണ.് 

(4) ഒരു വകുപ്പ് കമധാവിയുടെ വകുപ്പില്‍ നിക്ഷിപ്തമാകിയിട്ടുള്ള അദ്ധ്യാപനം, 
ഗകവഷണം, വിജ്ഞാന വയാപനം, വിപുെീകരണ പരിപാെികള്‍ക് എന്നിവയ്കു് അകേഹം  
ഫാകല്‍റിയുടെ ഡീനികനാെ് ഉത്തരവാരിത്തടപ്പട്ടിരികുന്നതാണ.് 

(5) ഒരു ഫാകല്‍റിയുടെ കീഴിടെ വകുപ്പുകള്‍ക് െംകയാജിപ്പികുന്നതികനാ 
വിേജികുന്നതികനാ പുതിയ വകുപ്പുകള്‍ക് രൂപീകരികുന്നതികനാ നിെവിെുള്ളത ്
നിര്‍ണ്ത്തൊകുന്നതികനാ അതത് ഫാകല്‍റി പഠന കബാര്‍ണ്ഡ് ശിപാര്‍ണ്ശ ടെകയ്യണ്തും, 
ആയത് അകാഡമിക ് കൗണ്‍െിെിടെ തീരുമാനത്തിന് വികധയമായി ഗകവണിംഗ ്
കൗണ്‍െില്‍ കേരഗതികയാടെകയാ അല്ലാടതകയാ അംഗീകരിയ്കുകകയാ 
നിരെിയ്കുകകയാ ടെകയ്യണ്തുമാണ്.”. 

27. 26-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 26-ാം വകുപ്പിന് പകരം 
താടഴപ്പറയുന്ന വകുപ്പ് കെര്‍ണ്കകണ്താണ,് അതായത്:─ 

“26. ഫാകല്‍റി പഠന കബാര്‍ണ്ഡിടെ അധികാരങ്ങളും െുമതെകളും.─ ഫാകല്‍റി 
പഠന കബാര്‍ണ്ഡിന് താടഴപ്പറയുന്ന അധികാരങ്ങളും െുമതെകളും 
ഉണ്ായിരികുന്നതാണ,് അതായത്:─ 

(i) ഫാകല്‍റിയിടെ േരണപരവും പാഠയപരവുമായ കാരയങ്ങടള 
െംബന്ധിച്ചുള്ള എല്ലാ നയങ്ങളും  ഫാകല്‍റി പഠന കബാര്‍ണ്ഡ് അതിടെ കയാഗത്തില്‍ 
എെുകകണ്താണ;് 

(ii) ഫാകല്‍റിയിടെ പരീക്ഷയും അതിടെ ഫെം ഉള്‍ക്ടപ്പടെയുള്ള എല്ലാ 
അകാഡമിക വിഷയങ്ങടള െംബന്ധിച്ചും ഗകവണിംഗ് കൗണ്‍െിെില്‍ നിന്നുള്ള 
നിര്‍ണ്കേശം പരികശാധികുകയും നെപ്പിൊകുകയും ടെകയ്യണ്താണ്; 

(iii) ഓകരാ ഫാകല്‍റിയികെയും എക്ൊമിനര്‍ണ്കു കവണ് കയാഗയത 
ശിപാര്‍ണ്ശ ടെകയ്യണ്താണ്; 

(iv) പഠന കബാര്‍ണ്ഡ് കുറഞ്ഞത് ആറ് മാെത്തില്‍ ഒരു തവണടയങ്കിെും 
അടല്ലങ്കില്‍ എകപ്പാടഴല്ലാകമാ ഫാകല്‍റിയുടെ ്പവര്‍ണ്ത്തനങ്ങള്‍ക് വിെയിരുകത്തണ് 
തുകണ്ാ അകപ്പാടഴല്ലാകമാ, പാഠയപദ്ധ്തിയുടെ ആവശയാനുെരണമുള്ള മാറത്തികേല്‍ 
തീരുമാനം എെുകകണ്കപ്പാകഴാ കയാഗം കെകരണ്താണ്; 
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(v) അെിസ്ഥാന ൌകരയങ്ങള്‍ക് ശക്തിടപ്പെുത്തുന്നതിനും അദ്ധ്യാപന 
ഗകവഷണ ൌകരയങ്ങള്‍ക് ടമച്ചടപ്പെുത്തുന്നതിനും ഗകവഷണ വിോഗത്തിടെ 
നെത്തിപ്പിനും നിെനിര്‍ണ്ത്തെിനുമുള്ള  െുമതെ ഫാകല്‍റി പഠന കബാര്‍ണ്ഡിന് 
ഉണ്ായിരികുന്നതാണ്. 

(vi) (i) മുതല്‍ (v) വടരയുള്ള ഖണ്ഡങ്ങളിടെ വയവസ്ഥകള്‍ക്ക ്
വിരുദ്ധ്മാകാടത  ഫാകല്‍റി പഠന കബാര്‍ണ്ഡിന് താടഴപ്പറയുന്ന കാരയങ്ങളില്‍ ആവശയമായ 
ശിപാര്‍ണ്ശ െര്‍ണ്വകൊശാെയക്് നല്‍കാവുന്നതാണ്, അതായത്:─ 

(എ) പുതിയ പഠന കകാഴ്െുകള്‍ക് നിര്‍ണ്കേശികുകയും; 

(ബി) ഫാകല്‍റിയിടെ അദ്ധ്യാപകര്‍ണ്കുള്ള കയാഗയതകള്‍ക് 
നിര്‍ണ്കേശികുകയും; 

(െി) വിവിധ പഠന കകാഴ്െുകളികെകും പരീക്ഷകള്‍ക്കും ്പകവശനം 
നല്‍കുന്നതിന് വിരയാര്‍ണ്ഥികള്‍ക്കുണ്ായിരികകണ് കയാഗയതകള്‍ക് നിര്‍ണ്ണയികുകയും 
ഏതു വയവസ്ഥകള്‍ക് ്പകാരം അവയില്‍ നിന്്ന ഒഴിവാകാടമന്ന് നിശ്ചയികുകയും 
ടെയ്യുകയും; 

(ഡി) ഫാകല്‍റി പ ഠന കബാര്‍ണ്ഡിന് ഉെിതടമന്ന് കതാന്നുന്ന 
അങ്ങടനയുള്ള പഠന വിോഗങ്ങളില്‍ അദ്ധ്യാപനവും പരിശീെനവും നല്‍കുന്നതിനുള്ള 
നിര്‍ണ്കേശം നല്‍കുകയും; 

(ഇ) ഫാകല്‍റിയുടെ ്പവര്‍ണ്ത്തനങ്ങള്‍ക്ക് ആവശയമായ വകുപ്പുകളും, 
അദ്ധ്യാപക തെത്ികകളും െൃഷ്ടികാന്‍പ ശിപാര്‍ണ്ശ നല്‍കുകയും; 

(എഫ്) അദ്ധ്യാപനം, ഗകവഷണം, വിജ്ഞാനവയാപനം എന്നിവ 
ടമച്ചടപ്പെുത്തുന്നതിനും െിെബെ് രൂപീകരണത്തിനും നാെ് വര്‍ണ്ഷം അധികരിയക്ാത്ത 
തരത്തില്‍ ആയതിടെ പരിഷ്കരണത്തിനും നിര്‍ണ്കേശം നല്‍കുകയും, ടെയ്യുക; 

(vii) ഈ ആക്റും  അതിന്‍പ കീഴില്‍ ഉണ്ാകിയിട്ടുള്ള റാറയൂട്ടുകളും 
ഓര്‍ണ്ഡിനന്‍പെുകളും ടറഗുകെഷനുകളും ്പകാരം അതിന് നല്‍കുന്നകതാ 
നിക്ഷിപ്തമാകുന്നകതാ ആയ അങ്ങടനയുള്ള മറ ് അധികാരങ്ങള്‍ക് 
വിനികയാഗികുകയും മറ് കര്‍ണ്ത്തവയങ്ങള്‍ക് നിര്‍ണ്വഹികുകയും ടെയ്യുക; 

(viii) െര്‍ണ്വകൊശാെയുടെ ഗകവണിംഗ് കൗണ്‍െിെും അകാഡമിക ്
കൗണ്‍െിെും ഉള്‍ക്ടപ്പടെ മകറടതാരു കമ്മിറിയും അതിടെ അേി്പായത്തിന് 
അയയക്ുന്ന ഏടതാരു കാരയവും പരിഗണികുകയും റികപ്പാര്‍ണ്ട്ട് ടെയ്യുകയും ടെയ്യുക; 

(ix) േരണപരകമാ ൊമ്പത്തികകമാ അകാഡമികകമാ ആയ കാരയങ്ങള്‍ക് 
പരിഗണിയക്ുകയും ശിപാര്‍ണ്ശ നല്‍കുകയും ടെയ്യുക; 
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(x) താടഴപ്പറയുന്ന കാരയങ്ങള്‍ക്ക് കവണ്ി അകാഡമിക് കൗണ്‍െില്‍ 
തയ്യാറാകുന്ന മാര്‍ണ്ഗനിര്‍ണ്കേശങ്ങളും െട്ടങ്ങളും നെപ്പിൊകുന്നുടവന്ന ്ഉറപ്പ് വരുത്തുക, 
അതായത്:─ 

(എ) രീര്‍ണ്ഘകാെ പാഠയപദ്ധ്തി വികെനം; 

(ബി) ഫാകല്‍റി വികെനം; 

(െി) അദ്ധ്യാപനം അടല്ലങ്കില്‍ പഠന ൊമ്ഗികളുടെ വികെനം; കൂൊടത 

(ഡി) കകാകളജുകള്‍ക്ക് ്പകതയക പരാമര്‍ണ്ശം നല്‍കിടകാണ് ്
വിരയാേയാെ കാരയങ്ങളില്‍ ഗകവഷണം. 

(xi) െര്‍ണ്വകൊശാെയിടെ മറ് ഫാകല്‍റികളുമായി കൂെിയാകൊെിച്ച ്
അന്തര്‍ണ് വകുപ്പ്, അന്തര്‍ണ് ഫാകല്‍റി ക്പാ്ഗാമുകള്‍ക് െംഘെിപ്പികുന്നതിന് ആെൂ്തണം 
ടെയ്യുക; 

(xii) െര്‍ണ്വകൊശാെയിടെ അദ്ധ്യാപകര്‍ണ്കായി തുെര്‍ണ് വിരയാേയാെം, 
ഓറിയകെഷന്‍പ കകാഴ്െുകള്‍ക്, ്പകതയകിച്ച് പരിഷ്കരിച്ചകതാ പുതിയകതാ അടല്ലങ്കില്‍ 
ഇെര്‍ണ്ഡിെിലിനറി പഠന കകാഴ്െുകകളാ െംഘെിപ്പികുന്നത് െംബന്ധിച്ച് അകാഡമിക ്
കൗണ്‍െിെിന് ശിപാര്‍ണ്ശ ടെയ്യുക; 

(xiii) ഫാകല്‍റിയുടെ ്പവര്‍ണ്ത്തനത്തിടെ വാര്‍ണ്ഷിക റികപ്പാര്‍ണ്ട്ട ്
തയ്യാറാകുകയും ലവെ് ൊന്‍പെെര്‍ണ്ക് െമര്‍ണ്പ്പികുകയും ടെയ്യുക; 

(xiv) ഫാകല്‍റി പഠനകബാര്‍ണ്ഡിടെ അേി്പായത്തിനായി െേികുന്ന 
ബന്ധടപ്പട്ട മറ് വിഷയങ്ങള്‍ക് പരിഗണികുക.”. 

28. 30-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 30-ാം വകുപ്പിടെ  (xiii)-ാം ഇനം 
വിട്ടുകളകയണ്തും (xiv)-ാം ഇനം (xiii)-ാം ഇനമായി പുനരകം ടെകയ്യണ്തുമാണ്. 

29. 33-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 33-ാം വകുപ്പില്‍,─ 

(1) (2)-ഉം (3)-ഉം ഉപവകുപ്പുകള്‍ക്ക് പകരം താടഴപ്പറയുന്ന  ഉപവകുപ്പുകള്‍ക് 
കെര്‍ണ്കകണ്താണ,് അതായത്:─ 

“(2) െര്‍ണ്വകൊശാെ ഗകവണിംഗ് കൗണ്‍െില്‍ നാമനിര്‍ണ്കേശം ടെയ്യുന്ന ഒരാള്‍ക്, 
െര്‍ണ്കാര്‍ണ് നാമനിര്‍ണ്കേശം ടെയ്യുന്ന ഒരാള്‍ക്, ഇന്‍പഡയന്‍പ കാര്‍ണ്ഷിക ഗകവഷണ 
കൗണ്‍െിെിടെ ഡയറക്ടര്‍ണ് ജനറല്‍ അടല്ലങ്കില്‍ അകേഹത്തിടെ ്പതിനിധി എന്നിവര്‍ണ് 
അെങ്ങിയ ടെെക്ഷന്‍പ കമ്മിറി തയ്യാറാകുന്ന മൂന്ന് കപരുടെ പാനെില്‍ നിന്നും ലവെ ്
ൊന്‍പെെടറ, ൊന്‍പെെര്‍ണ് നിയമികകണ്താണ്: 

എന്നാല്‍ െര്‍ണ്വകൊശാെ ഗകവണിംഗ് കൗണ്‍െില്‍ നാമനിര്‍ണ്കേശം ടെയ്യുന്ന 
ആള്‍ക് ആ കൗണ്‍െിെിടെ അംഗങ്ങളില്‍ നിന്നുള്ള ഒരാകളാ െര്‍ണ്വകൊശാെയിടെ 
ജീവനകാരകനാ ആകാന്‍പ പാെില്ലാത്തതാകുന്നു: 
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എന്നുമാ്തമല്ല വയവസ്ഥ ടെയത് ്പകാരം ഐകകണ്കഠന ഒരു ശിപാര്‍ണ്ശ 
ടെയ്യുവാന്‍പ ടെെക്ഷന്‍പ കമ്മിറി പരാജയടപ്പെുന്ന പക്ഷം, കമ്മിറിയിടെ ഓകരാ 
അംഗത്തിനും ഒരാളുടെ കപരു വീതം ൊന്‍പെെര്‍ണ്ക് െമര്‍ണ്പ്പികാവുന്നതും, കമ്മിറിയിടെ 
ഏടതങ്കിെും ഒരംഗം കപര് െമര്‍ണ്പ്പികാതിരികുന്നത് ലവെ് ൊന്‍പെെറുടെ നിയമനം 
അൊധുവാകുന്നതല്ലാത്തതുമാകുന്നു. ടെെക്ഷന്‍പ കമ്മിറി നല്‍കുന്നത ്
ഐകകണ്കഠനയുള്ള ഉപകരശമല്ലാടയങ്കില്‍ ൊന്‍പെെര്‍ണ്ക ് അതിടെ േൂരിപക്ഷം 
അംഗങ്ങളുടെ അേി്പായം െേീകരികാവുന്നതാണ്. െര്‍ണ്കാര്‍ണ് നാമനിര്‍ണ്കേശം ടെയ്യുന്ന 
്പതിനിധി ടെെക്ഷന്‍പ കമ്മിറിയുടെ ടെയര്‍ണ്കപഴ്െണ്‍ ആയിരികുന്നതുമാണ്. 

(3) ലവെ-്ൊന്‍പെെര്‍ണ്ക ് യൂണികവഴ്െിറി ്ഗാെെ്് കമ്മീഷന്‍പ, ഇന്‍പഡയന്‍പ 
കൗണ്‍െില്‍ ഓഫ് അ്ഗികള്‍ക്ച്ചറല്‍ റിെര്‍ണ്ച്ച് എന്നിവ നിഷ്കര്‍ണ്ഷികുന്നതും 
റാറയൂട്ടിനാല്‍ നിര്‍ണ്ണയികടപ്പെുന്നതുമായ കയാഗയതകള്‍ക് ഉണ്ായിരികകണ്താണ്.”. 

(2) (6)-ാം ഉപവകുപ്പിനു പകരം താടഴപ്പറയുന്ന ഉപവകുപ്പ ്
കെര്‍ണ്കകണ്താണ,് അതായത്:─ 

“(6) അറുപത്തിടയാന്ന ് വയസ്സില്‍ കൂെുതല്‍ ്പായമുള്ള 
യാടതാരാടളയും ലവെ് ൊന്‍പെെറായി നിയമികാന്‍പ പാെില്ലാത്തതും 
നിയമനത്തിനുകശഷം അകേഹത്തിടെ നിയമന നിബന്ധനകള്‍ക്കും ഉപാധികള്‍ക്കും 
വികധയമായി, അകേഹം ഉകരയാഗത്തില്‍ ്പകവശികുന്ന തീയതി മുതല്‍ നാെ് 
വര്‍ണ്ഷകാെയളവികെയക്് മാ്തം ഉകരയാഗം വഹികകണ്തുമാണ്. ഒരു ്പാവശയം 
നിയമികടപ്പട്ട ലവെ് ൊന്‍പെെര്‍ണ്ക ് പുനര്‍ണ്നിയമനത്തിന് അര്‍ണ്ഹത 
ഉണ്ായിരികുന്നതല്ല.”. 

(3) (12)-ാം ഉപവകുപ്പിനു പകരം താടഴപ്പറയുന്ന ഉപവകുപ്പ് 
കെര്‍ണ്കകണ്താണ,് അതായത്:─ 

“(12) രാജിവയക്ുന്നത ്മുകഖനകയാ അല്ലാടതകയാ ലവെ് ൊന്‍പെെറുടെ 
തെ്തിക സ്ഥിരമായി ഒഴിയുകയാടണങ്കില്‍ (2)-ാം ഉപവകുപ്പിടെ വയവസ്ഥകളനുെരിച്ച ്
ആ ഒഴിവ് നികകത്തണ്തും അങ്ങടന നിയമികടപ്പെുന്ന ലവെ് ൊന്‍പെെര്‍ണ് മുഴുവന്‍പ 
െമയകാൊവധിയായ നാെുവര്‍ണ്ഷവും സ്ഥാനം വഹികകണ്തുമാണ്.”. 

30. 34-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആകറ്ിടെ 34-ാം വകുപ്പില്‍,─(1)  (5)-ഉം (6)-
ഉം ഉപവകുപ്പുകള്‍ക്ക ് പകരം താടഴപ്പറയുന്ന ഉപവകുപ്പുകള്‍ക് കെര്‍ണ്കകണ്താണ,് 
അതായത്:─ 

“(5) െര്‍ണ്വകൊശാൊ ടെനറിനും, ഗകവണിംഗ് കൗണ്‍െിെിനും ബഡജ്റ് 
എറികമറും ഓഡിറ് റികപ്പാര്‍ണ്ട്ടും ആയതിടെ മറുപെികളും വാര്‍ണ്ഷിക റികപ്പാര്‍ണ്ട്ടും, 
കണകുകളുടെ കററട്മെും ബാെന്‍പെ് ഷീറും നല്‍കുന്നതിന് ലവെ് ൊന്‍പെെര്‍ണ് 
ഉത്തരവാരിയായിരികുന്നതാണ്. 

(6) ലവെ് -ൊന്‍പെെര്‍ണ്ക ്താന്‍പ െതേര നെപെി എെുകകണ്തായ ഏടതങ്കിെും 
അെിയന്തിര ൊഹെരയം െംജാതമായിട്ടുടണ്ന്ന് അേി്പായമുള്ള പക്ഷം അകേഹത്തിന് 
ഏടതാരു നെപെിയും എെുകാവുന്നതും അങ്ങടനയുള്ള െംഗതിയില്‍ 
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അ്പകാരടമെുത്ത നെപെി, ആ വിഷയം ൊധാരണയായി ലകകാരയം ടെയ്യുന്ന 
അധികാരസ്ഥാനത്തികനാ നികായത്തികനാ മുപ്പത് രിവെത്തിനകം റികപ്പാര്‍ണ്ട്ട ്
ടെകയ്യണ്തുമാണ്. അ്പകാരം എെുത്ത നെപെി ആ വിഷയം ൊധാരണ ലകകാരയം 
ടെയ്യുന്ന അധികാര സ്ഥാനത്തിടെകയാ നികായത്തിടെകയാ അന്തിമ തീരുമാനത്തിന് 
വികധയമായിരികുന്നതും അംഗീകാരം െേികാത്ത നെപെികള്‍ക് അൊധുവാക 
ടപ്പെുന്നതുമായിരികും. 

(2) (8)-ാം ഉപവകുപ്പിന് പകരം താടഴപ്പറയുന്ന ഉപവകുപ്പ് കെര്‍ണ്കകണ്താണ,് 
അതായത്:─ 

“(8) െര്‍ണ്വകൊശാെയിടെ ഉകരയാഗസ്ഥരുടെയും അദ്ധ്യാപകരുടെയും മറ് 
ജീവനകാരുടെയും നിയമനം, െെ്ടപന്‍പഷന്‍പ, നീകം ടെയ്യല്‍ എന്നിവ െംബന്ധിച്ച ്
െര്‍ണ്വകൊശാെ ഗകവണിംഗ് കൗണ്‍െിെിടെ തീരുമാനങ്ങള്‍ക്  നെപ്പിൊകാന്‍പ ലവെ ്
ൊന്‍പെെര്‍ണ് ബാധയസ്ഥനായിരികുന്നതാണ്. അ്പകാരം നെപ്പിൊകാത്ത പക്ഷം, 
ആയതിനുള്ള കാരണം െഹിതം അത് െംബന്ധിച്ച ഒരു റികപ്പാര്‍ണ്ട്ട് ഏഴ് രിവെത്തിനകം 
ക്പാ-ൊന്‍പെെര്‍ണ്ക ്നല്‍കകണ്താണ്.”. 

(3) (11)-ാം ഉപവകുപ്പ് വിട്ടുകളകയണ്താണ്. 

31. 35-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 35-ാം വകുപ്പില്‍,─(1) (1)-ഉം  
(2)-ഉം (3)-ഉം ഉപവകുപ്പുകള്‍ക്ക് പകരം താടഴപ്പറയുന്ന ഉപവകുപ്പുകള്‍ക് 
കെര്‍ണ്കകണ്താണ,് അതായത്:─ 

“(1)  ക്പാ-ലവെ-്ൊന്‍പെെര്‍ണ് െര്‍ണ്വകൊശാെയുടെ മുഴുവന്‍പ െമയ 
ഉകരയാഗസ്ഥനായിരികുന്നതാണ്.  ലവെ-്ൊന്‍പെെര്‍ണ്, െര്‍ണ്വകൊശാെ ഗകവണിംഗ ്
കൗണ്‍െില്‍ നാമനിര്‍ണ്കേശം ടെയ്യുന്ന ഒരാള്‍ക്, െര്‍ണ്കാര്‍ണ് നാമനിര്‍ണ്കേശം ടെയ്യുന്ന ഒരാള്‍ക് 
എന്നിങ്ങടന മൂന്ന് അംഗങ്ങള്‍ക് അെങ്ങിയ ടെെക്ഷന്‍പ കമ്മിറി തയ്യാറാകുന്ന ഒരു 
പാനെില്‍ നിന്നും ക്പാ-ലവെ-്ൊന്‍പെെടറ ൊന്‍പെെര്‍ണ് നിയമികകണ്താണ്: 

എന്നാല്‍ െര്‍ണ്വകൊശാെ ഗകവണിംഗ് കൗണ്‍െില്‍ നാമനിര്‍ണ്കേശം ടെയ്യുന്ന 
ആള്‍ക് ആ കൗണ്‍െിെിടെ അംഗങ്ങളില്‍ നിന്നുള്ള ഒരാകളാ െര്‍ണ്വകൊശാെയിടെ 
ജീവനകാരകനാ ആകാന്‍പ പാെില്ലാത്തതാകുന്നു: 

എന്നുമാ്തമല്ല വയവസ്ഥ ടെയത് ്പകാരം ഐകകണ്കഠയന  ഒരു ശിപാര്‍ണ്ശ 
നല്‍കുവാന്‍പ കമ്മിറി പരാജയടപ്പെുന്ന പക്ഷം,  കമ്മിറിയിടെ ഓകരാ അംഗത്തിനും 
ഒരാളുടെ കപര് വീതം ൊന്‍പെെര്‍ണ്ക ് െമര്‍ണ്പ്പികാവുന്നതാകുന്നു. കമ്മിറിയിടെ 
ഏടതങ്കിെും ഒരംഗം അ്പകാരം കപര് െമര്‍ണ്പ്പികാതിരികുന്നത് ക്പാ-ലവെ-്
ൊന്‍പെെറുടെ നിയമനം അൊധുവാകുന്നതല്ല. ടെെക്ഷന്‍പ കമ്മിറി നല്‍കുന്നത് 
ഐകകണ്കഠയനയുള്ള ശിപാര്‍ണ്ശയല്ലാടയങ്കില്‍ ൊന്‍പെെര്‍ണ്ക ് കമ്മിറിയിടെ േൂരിപക്ഷം 
അംഗങ്ങളുടെ അേി്പായം െേീകരികാവുന്നതാണ്. െര്‍ണ്കാര്‍ണ് നാമനിര്‍ണ്കേശം ടെയ്യുന്ന 
അംഗം ടെെക്ഷന്‍പ കമ്മിറിയുടെ ടെയര്‍ണ്കപഴ്െണ്‍ ആയിരികുന്നതാണ്. 

(2) അറുപത് വയസ്സില്‍ കൂെുതല്‍ ്പായമുള്ള ഏടതാരാടളയും ക്പാ-ലവെ-്
ൊന്‍പെെറായി നിയമികാന്‍പ പാെില്ലാത്തതും നിയമനത്തിനുകശഷം, അകേഹത്തിടെ 
നിയമനനിബന്ധനകള്‍ക്കും ഉപാധികള്‍ക്കും വികധയമായി, അകേഹം ഉകരയാഗത്തില്‍ 
്പകവശികുന്ന തീയതി മുതല്‍ നാെ് വര്‍ണ്ഷകാെയളവികെയ്ക ് മാ്തം ഉകരയാഗം 
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വഹികകണ്തുമാണ്. ഒരു ്പാവശയം നിയമികടപ്പട്ട ക്പാ-ലവെ്-ൊന്‍പെെര്‍ണ്ക ്
പുനര്‍ണ്നിയമനത്തിന് അര്‍ണ്ഹത ഉണ്ായിരികുന്നതല്ല. 

(3) ക്പാ-ലവെ്-ൊന്‍പെെര്‍ണ്ക ് യൂണികവഴ്െിറി ്ഗാെെ്് കമ്മീഷന്‍പ, ഇന്‍പഡയന്‍പ 
കൗണ്‍െില്‍ ഓഫ് അ്ഗികള്‍ക്ച്ചര്‍ണ് റിെര്‍ണ്ച്ച് എന്നിവ നിഷ്കര്‍ണ്ഷികുന്നതും റാറയൂട്ടിനാല്‍ 
നിര്‍ണ്ണയികടപ്പെുന്നതുമായ കയാഗയതകള്‍ക് ഉണ്ായിരികകണ്താണ.്”. 

(2) (5)-ാം ഉപവകുപ്പിന് കശഷം താടഴപ്പറയുന്ന ഉപവകുപ്പ് കെര്‍ണ്കകണ്താണ,് 
അതായത്:─ 

“(6) െര്‍ണ്വകൊശാെയിടെ പരീക്ഷ നെത്തിപ്പ് ഉള്‍ക്ടപ്പടെയുള്ള അകാഡമിക ്
്പവര്‍ണ്ത്തനങ്ങള്‍ക്, ആെൂ്തണം, വികെനം, വിരയാര്‍ണ്ഥികള്‍ക്ക ് കവണ്ിയുള്ള 
കക്ഷമ്പവര്‍ണ്ത്തനങ്ങള്‍ക് എന്നിവ െംബന്ധിച്ച െുമതെകളും അധികാരങ്ങളും  
ക്പാ-ലവെ-്ൊന്‍പെെറില്‍ നിക്ഷിപ്തമായിരികുന്നതും ആയത് െംബന്ധിച്ച ്അകേഹം 
ലവെ് -ൊന്‍പെെകറാെ ്ഉത്തരവാരടപ്പട്ടിരിയക്ുന്നതുമാണ്.”. 

32. 36-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 36-ാം വകുപ്പില്‍,─(1) (1)-ഉം  
(2)-ഉം (3)-ഉം (4)-ഉം (5)-ഉം ഉപവകുപ്പുകള്‍ക്ക ് പകരം താടഴപ്പറയുന്ന ഉപവകുപ്പുകള്‍ക് 
കെര്‍ണ്കകണ്താണ,്  അതായത്:─ 

“(1) ട്പാഫെര്‍ണ് പരവിയില്‍ കുറയാത്ത, അതത് ഫാകല്‍റി വിഷയങ്ങളില്‍ 
ബിരുരാനന്തര ബിരുരവും, ട്പാഫെര്‍ണ് തെത്ികയില്‍ അഞ്ച് വര്‍ണ്ഷത്തില്‍ കുറയാത്ത 
അദ്ധ്യാപന പരിെയവും, റാറയൂട്ടില്‍ നിര്‍ണ്കേശികുന്ന മറ് കയാഗയതകളും ഉള്ള ഒരാടള 
ഓകരാ ഫാകല്‍റിയുടെയും ഡീനായി നിയമികകണ്താണ്: 

എന്നാല്‍ ഫിഷറീെ് ഫാകല്‍റിയുടെ ഡീന്‍പ തെ്തികയുടെ കാരയത്തില്‍ 
ഇന്തയന്‍പ കാര്‍ണ്ഷിക ഗകവഷണ കൗണ്‍െിെിടെ അംഗീകാരം ഉള്ള ഒരു 
െര്‍ണ്വകൊശാെയില്‍ നിന്നും കനെിയ ഫിഷറീെ് െയന്‍പെിടെ ബിരുരവും ്പെ്തുത 
കൗണ്‍െില്‍ കാൊകാെങ്ങളില്‍ വിജ്ഞാപനം ടെയ്യുന്ന മറു കയാഗയതകളും കൂെി 
ഉണ്ായിരികകണ്താണ്. 

(2) ഡീനിടെ കാൊവധി അഞ്ച് വര്‍ണ്ഷകമാ അടല്ലങ്കില്‍ അകേഹത്തിന് അറുപത ്
വയസ്്സ തികയുന്നത് വടരകയാ ഏതാകണാ ആരയം  അതുവടരയായിരികുന്നതാണ്. ഡീനിടെ 
ശമ്പളവും അെവന്‍പെുകളും  യൂണികവഴ്െിറി ്ഗാെ്െ് കമ്മീഷന്‍പ െക്ീമിടെ െീനിയര്‍ണ് 
ട്പാഫെറുകെതിന് തുെയമായിരികുന്നതാണ്.  കൂൊടത നിര്‍ണ്ണയികടപ്പട്ട ്പകാരമുള്ള 
െ്ടപഷയല്‍ അെവന്‍പെും ്പതിമാെം െേികുന്നതാണ്. 

(3) ഡീന്‍പ െര്‍ണ്വകൊശാെയുടെ ശമ്പളം പറുന്ന മുഴുവന്‍പ െമയ ഉകരയാഗസ്ഥന്‍പ 
ആയിരികുന്നതും ബന്ധടപ്പട്ട ഫാകല്‍റിടയ െംബന്ധിച്ച അകാഡമികും 
േരണപരവും ൊമ്പത്തികവുമായ എല്ലാ െുമതെകളും അധികാരങ്ങളും അകേഹത്തിന് 
ഉണ്ായിരികുന്നതുമാണ്. 

(4) ഫാകല്‍റിയിടെ അദ്ധ്യാപന ഗകവഷണ വിജ്ഞാനവയാപന 
്പവര്‍ണ്ത്തനങ്ങള്‍ക് നിര്‍ണ്വഹികുന്നതിനും അകാഡമിക് പുകരാഗതി 
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കനെിടയെുകുന്നതിനും അദ്ധ്യാപനത്തിടെ നിെവാരം കാത്തുെൂക്ഷികുന്നതിനും 
അദ്ധ്യാപകടര പരിശീെിപ്പികുന്നതിനും അകാഡമിക് കൗണ്‍െില്‍ അംഗീകരിച്ച 
അകാഡമിക് നയങ്ങള്‍ക് നെപ്പിൊകുന്നതിനും ഡീന്‍പ ഉത്തരവാരിയായിരികുന്നതാണ്. 

(5) ആവശയം വരുന്ന മുറയ്ക് ബന്ധടപ്പട്ട ഫാകല്‍റി പഠന കബാര്‍ണ്ഡ് 
മീറിംഗുകള്‍ക് വിളിച്ചു കൂകട്ടണ്തും അങ്ങടനയുള്ള മീറിംഗുകളില്‍ ആദ്ധ്യക്ഷയം 
വഹികകണ്തും ഡീനിടെ െുമതെയായിരികുന്നതാണ്.”. 

(2) (10)-ാം ഉപവകുപ്പിനു കശഷം താടഴപ്പറയുന്ന ഉപവകുപ്പുകള്‍ക് 
കെര്‍ണ്കകണ്താണ,് അതായത്:─ 

“(11) ഫാകല്‍റി പഠന കബാര്‍ണ്ഡിടെ തീരുമാനങ്ങള്‍ക് നെപ്പിൊകുക, 
ഫാകല്‍റിയുടെയും െര്‍ണ്വകൊശാെയുടെയും ഉത്തമ താല്പരയം െംരക്ഷികുക, വിവിധ 
വകുപ്പുകളുടെ ്പവര്‍ണ്ത്തനങ്ങള്‍ക് ക്കാഡീകരികുക എന്നിവ ഡീനിടെ ഉത്തരവാരിതേ 
മായിരികുന്നതാണ്. 

(12) െര്‍ണ്വകൊശാെയില്‍ െക് ൂള്‍ക് ഡയറക്ടറായി 2021-ടെ കകരള ഫിഷറീെിനും 
െമു്രപഠനങ്ങള്‍ക്കുമുളള െര്‍ണ്വകൊശാെ (കേരഗതി) ആക്റിടെ 
്പാബെയത്തീയതിയില്‍ സ്ഥിരനിയമനം െേിച്ചവടര ഫിഷറീെ് ഒഴിടകയുള്ള 
ഫാകല്‍റികളുടെ ഡീനായി നിയമികകണ്താണ്. ആയതിന് (1)-ാം ഉപവകുപ്പിടെ 
വയവസ്ഥകള്‍ക് തെസ്സമല്ലാത്തതാകുന്നു.”. 

33. 38-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 38-ാം വകുപ്പിടെ (1)-ാം 
ഉപവകുപ്പിന് പകരം താടഴപ്പറയുന്ന ഉപവകുപ്പ് കെര്‍ണ്കകണ്താണ,് അതായത്:─ 

“(1) റാറയൂട്ടിനാല്‍ നിര്‍ണ്ണയികടപ്പെുന്ന അ്പകാരമുള്ള ആവശയത്തികെകായി 
രൂപീകരികടപ്പട്ട ടെെക്ഷന്‍പ കമ്മിറിയുടെ ശിപാര്‍ണ്ശയികേല്‍, ലവെ-്ൊന്‍പെെര്‍ണ്, 
ഗകവണിംഗ് കൗണ്‍െിെിടെ അംഗീകാരകത്താടെ ലഫനാന്‍പെ് ഓഫീെടറ 
നിയമികകണ്താണ്.  ലഫനാന്‍പെ് ഓഫീെറുടെ ഔകരയാഗിക കാൊവധി അകേഹം 
െുമതെകയറ് നാെ് വര്‍ണ്ഷം പൂര്‍ണ്ത്തിയാകുന്നത് വടരകയാ അകേഹത്തിന് അമ്പത്തിയാറ ്
വയസ്സാകുന്നതു വടരകയാ ഏതാകണാ ആരയം വരുന്നത് അതുവടര ആയിരികുന്നതാണ്.  
ലഫനാന്‍പെ് ഓഫീെര്‍ണ് െര്‍ണ്വകൊശാെയുടെ ശമ്പളം പറുന്ന ഒരു മുഴുവന്‍പ െമയ 
ഉകരയാഗസ്ഥനായിരികുന്നതാണ്.”. 

34. 41-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 41-ാം വകുപ്പില്‍,─ 

(1) (1)-ാം ഉപവകുപ്പിന് പകരം താടഴപ്പറയുന്ന ഉപവകുപ്പ് കെര്‍ണ്കകണ്താണ,്  
അതായത്:─ 

“(1) റാറയൂട്ടിനാല്‍ നിര്‍ണ്ണയികടപ്പെുന്ന അ്പകാരമുള്ള ആവശയത്തികെകായി 
രൂപീകരികടപ്പട്ട ടെെക്ഷന്‍പ കമ്മിറിയുടെ ശിപാര്‍ണ്ശയികേല്‍, ഗകവണിംഗ് 
കൗണ്‍െിെിടെ അംഗീകാരകത്താടെ ലവെ് ൊന്‍പെെര്‍ണ് പരീക്ഷാ കണ്‍ക്ൊളടറ 
നിയമികകണ്താണ്. പരീക്ഷാ കണ്‍ക്ൊളറുടെ ഔകരയാഗിക കാൊവധി അകേഹം 
െുമതെകയറ് നാെ് വര്‍ണ്ഷം പൂര്‍ണ്ത്തിയാകുന്നത് വടരകയാ അകേഹത്തിന് അമ്പത്തിയാറ ്
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വയസ്സാകുന്നതു വടരകയാ ഏതാകണാ ആരയം വരുന്നത് അതുവടര ആയിരികുന്നതാണ്.  
പരീക്ഷാ കണ്‍ക്ൊളര്‍ണ് െര്‍ണ്വകൊശാെയുടെ ശമ്പളം പറുന്ന ഒരു മുഴുവന്‍പ െമയ 
ഉകരയാഗസ്ഥനായിരികുന്നതും  ലവെ് ൊന്‍പെെറുടെ കനരിട്ടുള്ള നിയ്ന്തണത്തിന്‍പ 
കീഴില്‍ കജാെി ടെകയ്യണ്തുമാണ്.”. 

(2)  (2)-ാം ഉപവകുപ്പ് വിട്ടുകളകയണ്താണ്. 

35. 42-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 42-ാം വകുപ്പിടെ (4)-ാം 
ഉപവകുപ്പില്‍ "46-ാം വകുപ്പില്‍" എന്ന അകങ്ങള്‍ക്കും വാകിനും അെയാളത്തിനും 
പകരം "47-ാം വകുപ്പില്‍" എന്ന അകങ്ങളും വാകും അെയാളവും കെര്‍ണ്കകണ്താണ്. 

36. 44-ാം വകുപ്പ ് വിട്ടുകളയല്‍.─്പധാന ആക്റിടെ 44-ാം വകുപ്പ് 
വിട്ടുകളകയണ്താണ്. 

37. 45--ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 45-ാം വകുപ്പിന് പകരം 
താടഴപ്പറയുന്ന വകുപ്പ് കെര്‍ണ്കകണ്താണ,്  അതായത്:─ 

“45. വകുപ്പ് കമധാവി.─(1) ഓകരാ ഫാകല്‍റിയിടെയും ഓകരാ വകുപ്പിനും ഓകരാ 
കമധാവി ഉണ്ായിരികകണ്തും അകേഹത്തിടെ നിയമനം, അധികാരങ്ങള്‍ക്, െുമതെകള്‍ക് 
എന്നിവ റാറയൂട്ടുകളാല്‍ നിര്‍ണ്ണയികടപ്പെുന്ന ്പകാരം ആയിരികകണ്തുമാണ്: 

എന്നാല്‍ ഫിഷറീെ് ഫാകല്‍റി വകുപ്പുകളിടെ കമധാവികള്‍ക്ക് ഫിഷറീെ ്
െയന്‍പെില്‍ ബിരുരവും ബന്ധടപ്പട്ട വിഷയത്തില്‍ ബിരുരാനന്തര ബിരുരവും ഇന്തയന്‍പ 
കാര്‍ണ്ഷിക ഗകവഷണ കൗണ്‍െില്‍ നിഷ്കര്‍ണ്ഷികുന്ന മറു കയാഗയതകളും 
ഉണ്ായിരികകണ്താണ്: 

എന്നുമാ്തമല്ല 2021-ടെ കകരള ഫിഷറീെിനും െമു്രപഠനങ്ങള്‍ക്കുമുളള 
െര്‍ണ്വകൊശാെ (കേരഗതി) ആക്റിടെ ്പാബെയത്തീയതിയില്‍ െര്‍ണ്വകൊശാെയില്‍ 
ഫിഷറീെ് ഫാകല്‍റി വകുപ്പില്‍ അദ്ധ്യാപക തെ്തികയില്‍ തുെരുന്നവരുടെ കാരയത്തില്‍ 
ഫിഷറീെ് െയന്‍പെ് ബിരുരം ഉണ്ായിരികണടമന്ന വയവസ്ഥ നിര്‍ണ്ബന്ധമല്ലാത്തതാണ്. 

(2) വകുപ്പിടെ കമധാവി അതിടെ എക്െികയൂട്ടീവ് കമധാവി ആയിരികകണ്തും 
വകുപ്പിടന െംബന്ധിച്ചുള്ള റാറയൂട്ടുകളും ഓര്‍ണ്ഡിനന്‍പെുകളും ടറഗുകെഷനുകളും 
വിശേെത്മായി അനുെരികുന്നതിനും അകേഹത്തിടെ കീഴിെുള്ള വകുപ്പുകളിടെ 
അദ്ധ്യാപനം, ഗകവഷണം, വിപുെീകരണ കജാെികള്‍ക് എന്നിവ നെത്തുന്നതിനും 
െംഘെിപ്പികുന്നതിനുമുള്ള ഉത്തരവാരിതേം ഉണ്ായിരികുന്നതുമാണ്. 

(3) ഒരു വകുപ്പുകമധാവിയുടെ വകുപ്പില്‍ നിക്ഷിപ്തമാകിയിട്ടുള്ള അദ്ധ്യാപനം, 
ഗകവഷണം, വിജ്ഞാന വയാപന പരിപാെികള്‍ക് എന്നിവയ്കും അകേഹം ഫാകല്‍റിയുടെ 
ഡീനികനാെ് ഉത്തരവാരിത്തടപ്പട്ടിരികും.”. 

38. 45എ എന്ന പുതിയ വകുപ്പ് കെര്‍ണ്കല്‍.─്പധാന ആക്റിടെ 45-ാം വകുപ്പിന് 
കശഷം താടഴപ്പറയുന്ന വകുപ്പ് കെര്‍ണ്കകണ്താണ,് അതായത്:─ 

“45എ. െര്‍ണ്വകൊശാെ അദ്ധ്യാപകര്‍ണ്.─(1) ഓകരാ ഫാകല്‍റിയ്കും 
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്പകതയകമായി ട്പാഫെര്‍ണ്, അകൊെികയറ് ട്പാഫെര്‍ണ്, അെിറെ ്ട്പാഫെര്‍ണ് എന്നീ 
വിോഗങ്ങളിൊയി അദ്ധ്യാപകര്‍ണ് ഉണ്ായിരികകണ്താണ്: 

എന്നാല്‍ ആവശയാനുെരണം ഒരു ഫാകല്‍റിയിടെ അദ്ധ്യാപകടന മടറാരു 
ഫാകല്‍റിയില്‍ അദ്ധ്യാപനത്തില്‍ ഏര്‍ണ്ടപ്പെുന്നതിന് അനുവരിയക്ാവുന്നതാണ്. 

(2) കാര്‍ണ്ഷിക െര്‍ണ്വകൊശാെയില്‍ നിന്നും ലകമാറി കിട്ടിയ ഫിഷറീെ ്
ഫാകല്‍റിയിടെ അദ്ധ്യാപക തെ്തികകളില്‍ ഫിഷറീെ് എഞ്ചിനീയറിംഗ്, മാകനജ് ടമെ്, 
ഫിഷറീെ് ലഹക്ഡാ്ഗഫി എന്നീ വകുപ്പുകള്‍ക് ഒഴിടകയുള്ളവ ഈ െര്‍ണ്വകൊശാെയിടെ 
ഫിഷറീെ് ഫാകല്‍റിയില്‍ തടന്ന നിെനിര്‍ണ്കത്തണ്താണ്. 

(3) അദ്ധ്യാപക തെ്തികകളിടെ നിയമനവും അധികാരങ്ങളും കര്‍ണ്ത്തവയങ്ങളും 
റാറയൂട്ടുകളാല്‍ നിര്‍ണ്ണയികടപ്പട്ട ്പകാരം ആയിരികകണ്താണ.് എന്നാല്‍ ഫിഷറീെ ്
ഫാകല്‍റിയിടെ അദ്ധ്യാപകര്‍ണ്ക് ഇന്തയന്‍പ കാര്‍ണ്ഷിക ഗകവഷണ കൗണ്‍െിെിടെ 
അംഗീകാരമുള്ള ഫിഷറീെ് െയന്‍പെ് ബിരുരവും, ബന്ധടപ്പട്ട ഫിഷറീെ് വിഷയത്തില്‍  
ബിരുരാനന്തര ബിരുരവും ഇന്തയന്‍പ കാര്‍ണ്ഷിക ഗകവഷണ കൗണ്‍െില്‍ നിഷ്കര്‍ണ്ഷികുന്ന 
മറു കയാഗയതകളും ഉണ്ായിരികകണ്താണ്: 

എന്നാല്‍ 2021-ടെ കകരള ഫിഷറീെിനും െമു്രപഠനങ്ങള്‍ക്കുമുളള 
െര്‍ണ്വകൊശാെ (കേരഗതി) ആക്റിടെ ്പാബെയത്തീയതിയില്‍ െര്‍ണ്വകൊശാെയില്‍ 
ഫിഷറീെ് ഫാകല്‍റിയില്‍ അദ്ധ്യാപക തെ്തികയില്‍ തുെരുന്നവരുടെ കാരയത്തില്‍ 
ഫിഷറീെ് െയന്‍പെ ്ബിരുരം ഉണ്ായിരികണടമന്ന വയവസ്ഥ നിര്‍ണ്ബന്ധമല്ലാത്തതാണ്. 

(4) അദ്ധ്യാപകന്‍പ തന്നില്‍ െുമതെടപ്പെുത്തിയിട്ടുള്ള അദ്ധ്യാപന ഗകവഷണ 
വയാപന പരിപാെികളുടെ ്പവര്‍ണ്ത്തനങ്ങളുടെ കാരയത്തില്‍ വകുപ്പ് കമധാവികയാെ ് 
ഉത്തരവാരിയായിരികുന്നതാണ്.”. 

39. 49-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 49-ാം വകുപ്പിടെ (3)-ാം 
ഉപവകുപ്പില്‍ “െ്കൂളുകളില്‍ നിന്നും” എന്ന വാകുകള്‍ക്ക് പകരം “ഫാകല്‍റി 
പഠനകബാര്‍ണ്ഡുകളില്‍ നിന്നും” എന്ന വാകുകള്‍ക് കെര്‍ണ്കകണ്താണ്. 

40. 50-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആകറ്ിടെ 50-ാം വകുപ്പില്‍,─(1)  (6)-ാം 
ഉപവകുപ്പില്‍  “െ്കൂള്‍ക് ഡയറക്ടര്‍ണ്മാര്‍ണ്,” എന്ന വാകുകളും െിഹ്നവും 
വിട്ടുകളകയണ്താണ്. 

(2)  (7)-ാം ഉപവകുപ്പില്‍ “അമ്പത്തിയഞ്ച്” എന്ന വാകിന് പകരം 
“അമ്പത്തിയാറ്” എന്ന വാക് കെര്‍ണ്കകണ്താണ്. 

41. 52-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 52-ാം വകുപ്പിടെ (1)-ാം 
ഉപവകുപ്പിടെ രണ്ാമടത്ത ക്ലിപത് നിബന്ധന വിട്ടുകളകയണ്താണ്. 

42. 60-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 60-ാം വകുപ്പിന് പകരം 
താടഴപ്പറയുന്ന വകുപ്പ് കെര്‍ണ്കകണ്താണ,് അതായത്:─ 

“60. െര്‍ണ്വകൊശാെ ഓംബുഡെ്്മാന്‍പ.─(1) െര്‍ണ്വകൊശാെയുടെ 
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േരണനിര്‍ണ്വഹണത്തിടെ ടകെുകാരയസ്ഥത, അഴിമതി, മറ് െേജനപക്ഷപാതം തുെങ്ങിയ 
കാരയങ്ങളില്‍ ടപാതുജനങ്ങളും വിരയാര്‍ണ്ഥികളും അദ്ധ്യാപകരും മറ് തല്‍പ്പര കക്ഷികളും 
ഉയര്‍ണ്ത്തുന്ന കരഖാമൂെവും അല്ലാത്തതുമായ ആകരാപണങ്ങളും പരാതികളും 
അകനേഷികുന്നതിനും െര്‍ണ്വകൊശാെ നിയമങ്ങള്‍ക്കും അഴിമതി നികരാധന 
നിയമങ്ങള്‍ക്കും വികധയമായി തീരുമാനങ്ങള്‍ക് എെുകുന്നതിനും അ്പകാരം 
പരിഗണികടപ്പെുന്ന ആകരാപണങ്ങളും പരാതികളും ശരിയാടണന്്ന  കടണ്ത്തിയാല്‍ 
ക്പാെികയൂഷന്‍പ നെപെികള്‍ക് െേീകരികുന്നതിന് ശിപാര്‍ണ്ശ ടെയ്യുന്നതിനുമായി  ഒരു 
ഓംബുഡെ്്മാടന ആവശയാനുെരണം ൊന്‍പെെര്‍ണ്ക,് വിജ്ഞാപനം വഴി 
നികയാഗികാവുന്നതാണ്. 

(2) ഓംബുഡ്െമ്ാന്‍പ, റിട്ടയര്‍ണ് ടെയ്ത ലഹകകാെതി ജഡ്ജിയുടെ പരവിയില്‍ 
കുറയാത്ത ആളായിരികകണ്താണ്. 

(3) െര്‍ണ്വകൊശാെ ഓംബുഡെ്്മാടെ ഔകരയാഗിക കാൊവധി (1)-ാം 
ഉപവകുപ്പ് ്പകാരം വിജ്ഞാപനം പുറടപ്പെുവിച്ച തീയതി മുതല്‍ ഒരു 
വര്‍ണ്ഷകാൊവധിയില്‍ അധികരിയക്ാന്‍പ പാെില്ലാത്തതാണ്. 

(4) െര്‍ണ്വകൊശാെ ഓംബുഡെ്മ്ാടെ കവതനവും മറു കെവന വയവസ്ഥകളും 
വിജ്ഞാപനം വഴി വിനിര്‍ണ്കേശികുന്ന ്പകാരമായിരികുന്നതാണ്.”. 

43. 64-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 64-ാം വകുപ്പില്‍,─ 

1. (1)-ാം ഉപവകുപ്പിന് പകരം താടഴപ്പറയുന്ന ഉപവകുപ്പ് കെര്‍ണ്കകണ്താണ,് 
അതായത്:─ 

“(1) ലവെ് ൊന്‍പെെര്‍ണ് വിജ്ഞാപനം വഴി െര്‍ണ്വകൊശാെയുടെ ലഫനാന്‍പെ ്
കമ്മിറി രൂപീകരികകണ്തും അതില്‍ താടഴപ്പറയുന്ന  അംഗങ്ങള്‍ക് 
ഉണ്ായിരികകണ്തുമാണ്, അതായത്:─ 

(i) ലവെ് ൊന്‍പെെര്‍ണ്—ടെയര്‍ണ്കപഴ്െണ്‍; 

(ii) ധനകാരയവകുപ്പ് ടെ്കട്ടറി അടല്ലങ്കില്‍ അകേഹം നികയാഗികുന്ന 
ധനകാരയ വകുപ്പിടെ കജായിെ് ടെ്കട്ടറി പരവിയില്‍ കുറയാത്ത ഒരു ഉകരയാഗസ്ഥന്‍പ; 

(iii) മത്സയബന്ധന വകുപ്പ് ടെ്കട്ടറി അടല്ലങ്കില്‍ അകേഹം നികയാഗികുന്ന 
മത്സയബന്ധന വകുപ്പിടെ കജായിെ് ടെ്കട്ടറി പരവിയില്‍ കുറയാത്ത ഒരു ഉകരയാഗസ്ഥന്‍പ; 

(iv) ഫിഷറീെ് ഡയറക്ടര്‍ണ് അടല്ലങ്കില്‍ അകേഹം നികയാഗികുന്ന ഫിഷറീെ് 
കജായിെ് ഡയറക്ടര്‍ണ് പരവിയില്‍ കുറയാത്ത  ഒരു ഉകരയാഗസ്ഥന്‍പ; 

(v) െര്‍ണ്വകൊശാെ ഗകവണിംഗ് കൗണ്‍െില്‍, അതില്‍ നിന്നും 
നാമനിര്‍ണ്കേശം ടെയ്യടപ്പെുന്ന രണ്് അംഗങ്ങള്‍ക്; 

(vi) ലഫനാന്‍പെ് ഓഫീെര്‍ണ്, കൂൊടത 
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(vii) രജിെ്്ൊര്‍ണ്—ടമമ്പര്‍ണ് ടെ്കട്ടറി.”. 

2. (2)-ാം ഉപവകുപ്പിന് കശഷം താടഴപ്പറയുന്ന ഉപവകുപ്പ് കെര്‍ണ്കകണ്താണ,് 
അതായത്:─ 

“(3) ലഫനാന്‍പെ് കമ്മിറിയുടെ രണ്് കയാഗങ്ങള്‍ക്കിെയിെുള്ള ഇെകവള  മൂന്ന ്
മാെത്തില്‍ അധികരികാന്‍പ പാെുള്ളതല്ല. ഒരു കയാഗത്തിടെ കോറം ആടക 
അംഗങ്ങളുടെ എണത്തിടെ പകുതി ആയിരികുന്നതാണ്.”. 

44. 66-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 66-ാം വകുപ്പിടെ (2)-ാം 
ഉപവകുപ്പിടെ (v), (viii), (xii) എന്നീ ഖണ്ഡങ്ങള്‍ക് വിട്ടുകളകയണ്താണ്. 

45. 68-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 68-ാം വകുപ്പിടെ (vi)-ാം 
ഇനത്തില്‍ “വകുപ്പുകളിടെയും െക്ൂളുകളിടെയും” എന്ന വാകുകള്‍ക്ക് പകരം 
“ഫാകല്‍റികളിടെയും” എന്ന വാക് കെര്‍ണ്കകണ്താണ്. 

46. 69-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 69-ാം വകുപ്പിടെ   (i)-ാം 
ഇനത്തില്‍ “42-ാം വകുപ്പിടെ" എന്ന അകങ്ങള്‍ക്കും അെയാളത്തിനും വാകിനും 
പകരം “68-ാം വകുപ്പിടെ" എന്ന അകങ്ങളും അെയാളവും വാകും കെര്‍ണ്കകണ്താണ്. 

47. 71-ാം വകുപ്പിടെ കേരഗതി.─്പധാന ആക്റിടെ 71-ാം വകുപ്പിടെ (1)-ാം 
ഉപവകുപ്പില്‍ "െ്കൂളുകളുടെയും"  എന്ന വാകിന് പകരം “ഫാകല്‍റികളുടെയും" എന്ന 
വാക് കെര്‍ണ്കകണ്താണ്. 

48. റോകെും ഒഴിവാകെും.─(1) 2021-ടെ കകരള ഫിഷറീെിനും െമു്രപഠനങ്ങള്‍ക് 
കുമുള്ള െര്‍ണ്വകൊശാെ (കേരഗതി) ഓര്‍ണ്ഡിനന്‍പെ് (2021-ടെ 109) ഇതിനാല്‍ 
റോകിയിരികുന്നു. 

(2) അങ്ങടന റോകിയിരുന്നാല്‍ തടന്നയും ്പെ്തുത ഓര്‍ണ്ഡിനന്‍പെ് ്പകാരം 
കേരഗതി ടെയ്യടപ്പട്ട ്പധാന ആക്റിന്‍പ കീഴില്‍ ടെയ്ത ഏടതങ്കിെും കാരയകമാ എെുത്ത 
ഏടതങ്കിെും നെപെികയാ ഈ ആക്റ്  ്പകാരം കേരഗതി ടെയ്യടപ്പട്ട ്പധാന ആക്റിന്‍പ 
കീഴില്‍ ടെയത്താകയാ എെുത്തതാകയാ കരുതടപ്പകെണ്താണ്. 
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GOVERNMENT OF KERALA 

Law (Legislation-I) Department 

NOTIFICATION 
 

No. 11407/Leg. I1/2020/Law.                  Dated, Thiruvananthapuram, 14th November, 2021 

 29th Thulam, 1197 

 23rd Karthika, 1943. 

 

 
In pursuance of clause (3) of Article 348 of the Constitution of India, the Governor of 

Kerala is pleased to authorise the publication in the Gazette of the following translation in 

English language of the Kerala University of Fisheries and Ocean Studies (Amendment) Act, 

2021 (18  of  2021). 

 By order of the Governor, 

 V. HARI NAIR, 
 Law Secretary. 
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[Translation in English of “2021-ടെ കകരള ഫിഷറീെിനും െമു്ര 
പഠനങ്ങള്‍ക്കുമുള്ള െര്‍ണ്വകൊശാെ (കേരഗതി) ആക്റ”് published under the 

authority of the Governor.] 

 

ACT 18 OF 2021 

THE KERALA UNIVERSITY OF FISHERIES AND OCEAN STUDIES 

(AMENDMENT) ACT, 2021 

 

 

 

An   Act  to   amend    the    Kerala University of Fisheries and   Ocean    Studies Act, 2010. 

 Preamble:- WHEREAS, it is expedient to amend the Kerala University of Fisheries and 

Ocean Studies Act, 2010  (5 of 2011) for the purposes hereinafter appearing;     

BE it enacted in the Seventy- second Year of the Republic of India as follows:— 

 1. Short title and commencement.—(1) This Act may be called the Kerala University of 

Fisheries And Ocean Studies (Amendment)  Act, 2021. 

      (2)   It shall be deemed to have come into force on 26th day of February, 2021. 

 2. Amendment of the  title.— In the Kerala University of Fisheries and Ocean Studies 

Act, 2010 (Act 5 of 2011) (hereinafter referred to as the principal Act), in the title, for the words 

“FISHERIES AND OCEAN STUDIES” the words  “FISHERIES  AND OCEAN STUDIES” 

shall be substituted. 

 3. Amendment of the preamble.—(1) In the preamble of the principal Act, after  the 

words and symbol  "environmental science,"  the words and symbols "fisheries, aquaculture, 

control of fish diseases, fish processing and fish marketing"   shall be inserted. 

 4. Amendment of section 1.—In sub-section (1) of section 1 of the principal Act, for the 

words “Fisheries And Ocean Studies”,  the words   “Fisheries And Ocean Studies” shall be 

substituted. 

           5. Amendment of section 2.—In section 2 of the principal Act,—  

    (1) clause (b) shall be omitted. 

    (2) after clause (c), the  following clause shall be inserted, namely:— 
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           "(ca) "Controller of Examinations" means the Controller of Examinations of the 

University appointed under section 41;". 

  (3) in clause (e), for the figures and words "in section 23"  the words, figures and letter 

"in section 25A" shall be substituted. 

 (4) clause(g) shall be omitted. 

 (5) in clause (h), before the word "appointed", the word "Extension" shall be inserted.

 (6) for clause (j), the following clauses shall be substituted,  namely:— 

  "(j) "Extension Council" means the Extension Council constituted under section 

19A of this Act; 

   (ja) "Faculty Board of Studies”  means the Faculty Board of Studies 

constituted in each Faculty under sub-section (4) of section 25; ". 

 (7) for clause (r), the following clause shall be substituted, namely:— 

  "(r) "Head of the Department "means the head of the Department in the Faculties 

appointed under section 45;”. 

 (8) after clause (t), the following clause shall be inserted, namely:— 

  “(ta) "Librarian" means the librarian of the university appointed under section 

40; ". 

 (9) after clause (y) , the following clause shall be inserted, namely:— 

  "(ya) "Pro-Vice-Chancellor" means the Pro-Vice-Chancellor of the University 

appointed under section 35;". 

 (10) clauses (ag) and (ah) shall be omitted. 

 (11) in clause (am) for the words “Fisheries and Ocean Studies” the words “ Fisheries 

and  Ocean Studies” shall  be substituted. 

 (12)  after clause (am), the following clause shall be inserted, namely:— 

  "(ama) “University Engineer” means the University Engineer   appointed 

under section 39;". 

 6. Amendment of section 3.- In section 3 of the Principal Act,— 

  (1) in sub-section (1), for  the words "Fisheries and Ocean studies" the words  
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"Fisheries and Ocean Studies" shall be substituted. 

  (2) In sub-section (2), for the words and symbol, "School Governing Council, 

Departmental Governing Councils"  the words and symbol, "Extension Council, Faculty Board 

of studies” shall be substituted. 

  7. Amendment of section 5.– In item (iv) of section 5 of the principal Act, after 

the words "in respective fields"   the words "on the basis of detailed study" shall be inserted. 

        8. Amendment of section 7.- In section 7 of the Principal Act,— 

  (1) in clause (e), the words  "or school" shall be omitted. 

  (2)  clause (i)  shall be omitted. 

  (3) in clause (l)  for the word "of the Act", the word "of the Act" shall be 

substituted. 

  (4) for  clauses (r) and (s), the following clauses shall be substituted, namely:— 

   “(r) to create posts required for teaching, research and extension 

education,  with the permission of the State Government and to appoint persons having 

prescribed qualifications to such posts;   

   (s) to create teaching / non-teaching posts for administration and other 

purposes, with the permission of the State Government and to appoint persons to such posts;”. 

  (5) in clause (x) item (ii) shall be omitted. 

  (6) in clause (y) item (viii) shall be omitted. 

 9. Amendment of section 8.- In section 8 of the Principal Act,— 

  (1) in sub-section (1), the symbol and word ", school" shall be omitted and after 

the words "any document", the words "including digitally stored" shall be inserted. 

  (2) for sub-section (2), the following sub-section shall be substituted, namely:— 

                 "(2) The Government shall, before causing an inspection or inquiry to 

be made under sub-section (1), give due notice of such inspection or enquiry, as the case may 

be, at least ten days before, to the University and the Registrar shall be vested with the 

responsibility to appear before such inspection or enquiry and to give required information.". 

  (3) in sub-section (7), for the words “to the instructions”,  the words “to the said 

directions” shall be substituted and at  end,  the sentence, “the authority concerned of the 
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University shall be bound to implement such directions.” shall be added. 

  (4) for sub-section (8), the following sub-section shall be substituted, namely:— 

  "(8) The responsibility of timely furnishing of any information relating to the 

administration of the University, required by the Government  shall be vested with the 

Registrar.". 

 10. Amendment of section 9.-In section 9 of the principal Act, for the words, letters  and 

brackets, 

  “ (v) School Governing Councils; 

    (vi) Departmental Governing Councils; 

  (vii) faculties; and,” the words,letters , brackets and symbols 

  “ (v) Extension Council; 

  (vi) Faculty Board of Studies; and”   shall be substituted. 

 11. Amendment of section 10.-In sub-section (1) of section 10 of the principal Act,— 

   (1) under the sub-heading “1.Ex-officio members: 

   (i) in item (vi), for the words and symbol "the Secretary to Government, 

Fisheries Department", the words and symbols, "Secretary to Government, Fisheries 

Department or an officer not below the rank of Joint Secretary, Fisheries Department,  

nominated by him” shall be substituted; 

   (ii) in item (vii), for the words "not below the rank" the words "not below 

the rank" shall be substituted; 

   (iii) in item (viii), for the words "not below the rank" the words "not 

below the rank" shall be substituted ; 

   (iv) for item (ix) for the words "not below the rank" the words "not 

below the rank" shall be substituted; 

   (v) for item (x), after the words "Director of Fisheries" the words  “or an 

officer not below the rank of Joint Director of Fisheries, nominated by him" shall be inserted; 

   (vi) after item (x), the following items shall be inserted, namely:— 

    “(xi) Dean of all Faculties of the University; 

     (xii) the Registrar”. 

  (2) In “2. Nominated Members:” the existing items (i), (ii) and (iii) shall be 

omitted. 
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  (3)  in  item  (iii)  of  “3. Elected  Members”,  the word and symbol  “, Schools” 

shall be omitted. 

  (4)  after sub-section (7), the following sub-section shall be inserted, namely:— 

   “(8) The members of the Governing Council of the University shall 

naturally be the members of the Senate as well. The members of the Governing Council shall 

be involved in determining the quorum of the Senate and voting. ”. 

 12. Amendment of section 12.—For section 12 of the principal Act, the following 

section shall be substituted, namely:— 

  “12. University Governing Council.—The University Governing Council shall 

be the Chief Executive committee of the University and shall consist of the following members, 

namely:- 

 1. Ex-officio members: 

  (i) the Vice-Chancellor; 

  (ii) the Pro-Vice-Chancellor; 

  (iii) the Secretary to Government, Fisheries Department  or an officer not below 

the rank of Joint Secretary of the Fisheries Department,  nominated by him; 

  (iv) the Secretary to Government,   Higher Education Department or an officer 

not below the rank of  Joint Secretary of the Department of Higher Education, nominated by 

him; 

  (v) the Secretary to Government,  Finance Department or an officer not below 

the rank of Joint Secretary of the Finance Department  nominated by him; 

  (vi) the Law Secretary or an officer not below the rank of Joint Secretary of the 

Law Department, nominated by him; 

  (vii) a Dean of the University Faculty; and their turn at each time  shall be in 

the  English alphabetical order of the  Faculties. 

 2. Elected members: 

  (i)  three persons elected by single vote from among the Heads of Departments 

and Teachers of the University Faculty, of whom one shall be a  woman; 

  (ii) one member elected by voting  from the  full-time regular students in the  

University: 

  Provided that the elected members of teachers and student  member shall  not 

be eligible  to be elected continuously. 

 3. Nominated members: 
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  (i)  three Members of the Legislative Assembly, nominated by the Government, 

of whom one shall be a woman;  

  (ii) one representative of the Director General of the Indian Council of 

Agricultural Research (ICAR); 

  (iii) one representative from fishing community having knowledge  in the field 

of Fisheries and Marine Studies  nominated by the Government; 

  (iv) an excellent scientist in Ocean Studies, nominated by the Ministry of Earth 

Sciences;  

  (v) one representative of the Fishermen, nominated by the Government;  

  (vi) an academic from outside the University with expertise in the field of 

Fisheries, nominated by the Government and not below the rank of Professor; 

  (vii) one representative from the registered Fishermen Organisation, nominated 

by the Government ; 

  (viii) one  representative  from the  Fisheries Industry, nominated by the 

Government; 

  (ix) a woman social worker, nominated by the Government. 

   

 13. Amendment of section 13.—In sub-section (1) of section 13 of the Principal Act, 

after the words "every four years"  the words "by the Chancellor through Notification" shall be 

inserted. 

 14. Amendment of section 14.—For sub-sections (1) and (2) of section 14 of the 

Principal Act, the following sub-sections shall be substituted and         sub-section (3) shall be 

newly inserted, namely: —

  “(1) The University Governing Council shall be the supreme authority of the 

university and shall have the power to review and cancel the actions of the Academic Council 

or any faculty, save those  acted in accordance with the powers conferred upon it under this Act 

and the Statutes, Ordinances and Regulations made thereunder and shall exercise all the powers 

of the University, if not otherwise provided to others, by this Act: 

      Provided that  if any question arises as to whether the Academic Council or any of 

the faculty has acted in accordance with any of the aforesaid powers, or not, the Chancellor 

shall, after considering the Government's opinion on the matter, make a decision within four 

months from the date arising  of issue and such decision shall be final: 
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         Provided further that if the Chancellor does not resolve the issue within the 

specified time, the decisions and actions taken by the Governing Council shall become  final. 

  (2) Save as otherwise expressly provided under this Act, the University 

Governing Council shall have the following powers, namely:— 

  (a) subject to the consideration and approval of the Chancellor, prepare, 

suomoto,  draft for making,  amending or repealing  the Statutes; 

  (b) to grant permission for instituting Fellowships,  Scholarships, Studentships, 

Students  Scholarships, Medals and Prizes and to organize exhibitions,  in accordance with the 

provisions of this Act and the  Statutes, Ordinance and regulations made thereunder; 

  (c) to institute Professorships, Associate Professorships and Assistant 

Professorships and  other teaching and  research posts as may deem necessary, with the 

permission of the Government; 

  (d) to establish and maintain such institutions as may deem necessary, with the 

permission of the Government; 

  (e) to determine the services of the employees and teachers of the university and  

to  prescribe  their  duties and  conditions of service; 

  (f) to fix the emoluments  of the employees and teachers of the university with 

the approval of the Government; 

  (g) to examine the Annual Report, Annual Accounts and Audit Reports of the 

University and  take such actions as it may deem fit  and pass the budget in accordance with 

the provisions of the Statutes; 

  (h)  to cancel any  degree, post graduation, diploma, title or any other  distinction 

granted to  any person in violation of the provisions of the Statutes or Regulations, or withhold 

or cancel the result of examination of any student, conducted by the University; 

  (i) to appoint enquiry committees and direct them to investigate and report on 

matters as it may deem fit; 

  (j)  to make Statutes regulating the manner of election to the Authorities of the 

University, the procedure to be followed at the meetings of the University Governing Council, 

Academic Council and other Authorities of the University and quorum of members required 
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for the transaction of business by the Authorities of the University; 

  (k) to establish linkage with other Universities in India and abroad in such 

manner and for such purposes as it may determine;   

  (l) to hold, control and administer the properties and funds of the University; 

  (m) to give directions regarding the form, custody and use of the common seal 

of the University; 

  (n) to arrange for the inspection of classrooms, laboratories, hostels and other 

institutions; 

  (o) to establish, maintain and manage colleges and research  centres and other 

institutions, as it may deem necessary from time to time; 

  (p) to appoint teachers and other non-teaching employees of the University and 

prescribe their duties; 

  (q) to create teaching posts, ministerial posts and other necessary posts of non-

teaching staff,  as it may deem fit, with the permission of the Government: 

 Provided that posts may be created on contractual or  daily wage basis for a specified 

period and appointments may be done; 

  (r) to suspend, dismiss or otherwise take any disciplinary action against the 

teachers and other employees of the University after giving them reasonable opportunity to 

defend their position; 

  (s) to  supervise and control the residence and discipline of students; 

  (t) to consider the financial estimates of the University in accordance with the 

provisions of the Statutes made in this behalf; 

  (u) to supervise the conducting of University examinations and approve and 

publish the results and to conduct enquiry regarding the discrepancies of examinations; 

  (v) to fix the remuneration of experts deputed in the examiners’ panel, interview 
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board and other committees of  the University; 

  (w) to delegate any of its powers to the Vice-Chancellor or a committee 

appointed from among the   members of the Governing council; 

  (x) to consider the  schemes aimed to the academic progress of the University; 

and 

  (y) to exercise such other powers and perform such other duties as delegated by 

this Act or the Statutes. 

  (3) Responsibility of implementing the decisions taken by the Senate, in 

accordance with the provisions of this Act and the  Statutes,  shall be vested in the Governing 

Council.”. 

 15. Amendment of section 15.— For sub-section (1) of section 15 of the principal Act, 

the following sub-section shall be substituted, namely:—

  “(1) The University Governing Council shall meet at least once in a month, on 

a date to be fixed by the Vice-Chancellor, after giving due notice to all its members. If the 

Governing Council does not convene the meeting in this manner, the Vice-Chancellor shall 

give a satisfactory explanation at the next meeting and obtain the approval of the Governing 

Council. But, on a  request in writing signed by more than one-third of the members of the 

Governing Council, the Vice-Chancellor shall convene the meeting within seven days from the 

date of receipt of the request.”. 

 16. Amendment of section 17.— For section 17 of the principal Act, the following 

section shall be substituted, namely:- 

  “17. Constitution of the Academic Council.—The Academic Council shall have 

the following members and shall be reconstituted in every four years, through notification, by 

the Chancellor, namely:- 

  (i)   Vice-Chancellor          - Chairperson; 

  (ii)   Pro-Vice-Chancellor - Vice-Chairperson; 

  (iii)  the Dean of all the Faculties; 

  (iv)  the Director of Research; 
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   (v)  the Director of Extension; 

  (vi)  the Director of Fisheries or an officer not below the rank of Joint Director 

of the Department of Fisheries, nominated by him; 

  (vii) the Director of Central Marine Fisheries Research Institute (CMFRI) or a 

representative not below the rank of  Principal Scientist,  nominated by him; 

  (viii)  the Director of Central Institute of Fisheries Technology (CIFT) or  a 

representative not below the rank of  Principal Scientist, nominated by him; 

  (ix) the Director of National Institute of Oceanography (NIO) or a representative 

not below the rank of  Principal Scientist, nominated by him; 

  (x) an eminent educationalist of fisheries science from outside the university, 

nominated by the Governing Council; 
  (xi) an eminent educationalist of ocean studies from outside the University, 

nominated by the Governing Council; 

  (xii) one member each, not below the rank of Professor, elected by  the teachers, 

including the heads of the department of each faculty from among themselves, by vote; 
  (xiii) a member elected by vote from among the graduate students of the 

University; 

  (xiv) a member elected by vote from among the postgraduate students of the 

University; 

  (xv) a member elected by vote from the research students of the University. 

  (2) The Academic Council shall meet at least once in every three months. In the 

absence of the Vice-Chancellor, the Pro-Vice-Chancellor shall preside over the Academic 

Council. 

     (3) The quorum for the meeting of Academic Council shall be one-third of the total 

membership of the Council.”. 
 17. Amendment of section 18.—In sub-section (2) of section 18 of the Principal Act,— 

 (1) for clause (d), the following clause shall be substituted, namely:— 

  "(d) to prescribe the qualifications of teachers in  various faculties and  other 

institutions under the University on the basis of the reccommendation of the Faculty Board of 

Studies ;". 

 (2) for clause (j),  the following clause shall be substituted, namely:— 

  "(j) to approve, modify or revise schemes relating to teaching,  on the basis  of 

the directions received from the Faculty Boards of Studies;". 

 18. Amendment of section 19.—In section 19 of the Principal Act, for sub-sections (1) 

and (2), the  following sub-sections shall be substituted, namely:—

 “(1) The Research Council shall consist of the following members and shall be 

reconstituted in every four years by the Chancellor through notification,  namely:— 
  (i)   Vice-Chancellor - Chairperson; 

  (ii)  Pro-Vice-Chancellor; 

  (iii) Director of Research- Member Secretary; 

  (iv) Director of Extension; 

  (v) the Dean of all Faculties; 

  (vi) each member not less than the rank of Professor nominated by the 

Governing Council from each  Faculty; 

  (vii)  Director of each Regional Centre; 

  (viii) the Director of Central Marine Fisheries Research Institute (CMFRI) or a 

representative not below the rank of  Principal Scientist,  nominated by him; 
  (ix) the Director of Central Institute of Fisheries Technology (CIFT) or a 

representative not below the rank of  Principal Scientist, nominated by him; 

  (x) the Director of National Institute of Oceanography (NIO) or a representative 
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not below the rank of  Principal Scientist, nominated by him; 

  (xi) the Director of Fisheries or an officer not below the rank of Joint Director 

of the Department of Fisheries, nominated by him; 

  (xii) a representative from the Fish Processing Industrialist,  nominated by the 

Governing Council; 

  (xiii) a representative of fish farmers, nominated by the Governing Council; and 

  (xiv) a representative of the fishing industrialists,  nominated by the Governing 

Council. 

  (2) Functions of the Research Council shall be to formulate  research policies, 

identifying thrust areas and to plan projects and research activities, to provide  guidelines for 

preparing  research projects, codify research activities, identify funding agencies for research 

activities,  to prepare  blue print for creating physical environment needed for research, to 

encourage public-private partnership research, to monitor and review research projects, to 

approve annual research reports etc. ”. 
 19. Insertion of new section after section 19.—After section 19 of the principal Act, the 

following section shall be inserted, namely:— 

     “19A. Extension Council.—(1) The Extension Council shall consist of the following 

members and shall be reconstituted in every four years by the Chancellor through notification, 

namely:— 
  (i)    Vice-Chancellor—Chairperson; 

  (ii)   Pro-Vice-Chancellor; 

  (iii) Extension Director—Member Secretary; 

  (iv)  Director of Research; 

  (v)   the Dean of all the Faculties; 

  (vi) the Director of each Regional Center; 

  (vii)  two extension education experts from outside the University, nominated 

by the Governing Council; 

  (viii) an outstanding fish farmer representative nominated by the Governing 

Council; 

  (ix) a fishermen representative nominated, by the Governing Council; and 

  (x) the Director of Fisheries or an officer not below the rank of Joint Director 

of the Department of Fisheries, nominated by him. 

  (2) The functions of the Extension Council shall be to formulate the University's 

knowledge extension policies, to provide guidelines for preparing projects, to codify 

knowledge extension activities, to provide education, training and technical advice to farmers 

/fishermen, to monitor and review extension education, to approve annual knowledge extension 

reports etc. 
    (3) The Extension Council shall meet at least once in six months. 
   (4) The quorum for the meeting of the Extension Council shall be half of the 

total number of members.”. 
20. Omission of section 20.—section 20 of the principal Act shall be omitted. 

21. Omission of section 21.— section 21 of the principal Act shall be omitted.  

22. Omission of section 22.—section 22 of the principal Act shall be omitted.  

23. Omission of section 23.—section 23 of the principal Act shall be omitted.  

24. Omission of section 24.—section 24 of the principal Act shall be omitted. 

25. Amendment of section 25.—Sub-sections (2), (3), (4), (5) and (6) of section 25 of the 

Principal Act shall be substituted by the following sub-sections respectively, namely:— 

 “(2) The University shall have the following Faculties, namely:— 

   (i) the Faculty of Fisheries Science; 

  (ii) the Faculty of Ocean Science and Technology; 

   (iii)  the Faculty of Fisheries Management; 

                           (iv)  the Faculty of Fisheries Engineering. 
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 (3) Each faculty  shall comprise such departments and with syllabi of subjects of 

study as may be specified. 

 (4) In every faculties, each Faculty  Board of  studies  shall be constituted by 

including  following members,  namely:— 

  (i) the Dean of the respective faculty -Ex-officio Chairperson; 

  (ii) the heads of department in the respective faculty; 

  (iii) four subject  experts  not paid by the University,  nominated by the 

Governing Council; 

  (iv) two persons elected by vote from the post of Associate Professor except 

the heads of departments  of  the respective faculty; and 

                  (v) two persons elected through vote   from the post of Assistant Professor 

except heads of  Department of the respective faculty; 

 (5) The Functions of the  Faculty Board of  Studies shall be to review  the process of 

teaching and instructions in the Faculty concerned, to give necessary advice   for their 

betterment and to give recommendations to the Academic Council for the revision of 

curriculum/syllabus. 

 (6) The Faculty Board of Studies shall be reconstituted in every four years by  the 

Vice-Chancellor through order.”. 

 26. Insertion of  new section after section 25.—After section 25 of the principal Act, 

the following section shall be inserted, namely:—  

 “25A. Departments.— (1) Each faculty shall have such Departments as prescribed,  

from time to time. 

  (2) Each Department shall have each Head and his appointment, powers and 

duties shall be as  prescribed by the Statutes. 

  (3) The head of the Department shall be its executive head and shall be 

responsible for faithfully complying with the Statutes, Ordinances and Regulations relating  to  

the Department and for conducting and organizing the teaching, research and extension  works 

in the department under him. 

  (4) The head of the Department shall be responsible to the Dean of the 

Faculty for teaching, research, knowledge extension and extension programmes  vested in his  

department. 
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  (5) The respective Faculty Board of studies  shall recommend to combine 

or separate Departments or to constitute new Departments or abolish the existing  Department 

under a Faculty and  the same shall be approved or rejected  by the Governing Council with or 

without amendment, subject to the decision of the  Academic Council. ”. 

 27. Amendment of section 26.—For section 26 of the principal Act, the following 

section shall be substituted, namely:— 

      “26. Powers and  functions of the Faculty Board of Studies.—The Faculty Board 

of Studies shall have the following powers and functions, namely:— 

 (i) all policies regarding the administrative and academic matters in the 

faculty shall be taken by the  Faculty Board of Studies in its meeting. 

  (ii) to examine and implement the directions from the Governing Council 

regarding all  the academic subjects including examination and its result, in the Faculty. 

  (iii) the qualifications required for the examiner in each faculty shall be 

recommended; 

  (iv) the Board of Studies shall meet at least once  in every six months or at 

such time  whenever the  activities of the faculty need to be evaluated or a decision needs to be 

taken on the  changes  required in the curriculum; 

  (v) Faculty Board of Studies shall be responsible for strengthening the 

infrastructure, improving the teaching and research facilities and for conducting and 

maintaining the research wing; 

  (vi) the Faculty Board of studies may make such necessary recommendation 

to the University in the following matters, not inconsistent with the provisions of clauses (i) to 

(v), namely :— 

   (a) to suggest new courses of study; 

   (b) to suggest qualifications for the teachers in  the faculty; 

   (c) to prescribe qualifications for the students for  admission to various 

courses and examinations and determine  under what conditions they may be exempted; 

   (d) to give direction to provide teaching and training in such 

disciplines as the Faculty Board of Studies deems fit; 

   (e) to  recommend for the creation of departments and teaching posts 

required for the activities of the Faculty; 
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   (f) to give directions to improve teaching, research and knowledge 

dissemination, and to formulate  syllabus  and its revision in a manner not exceeding  four 

years; 

  (vii) to exercise such other powers and perform such other duties  conferred 

or vested in it by the Act, Statues, Ordinances and Regulations made thereunder; 

  (viii) to consider and report on any matter referred to it for its opinion by 

any other council including  the University Governing Council and the Academic Council; 

  (ix) to consider and recommend administrative, financial or academic 

matters; 

  (x) to ensure that the rules and guidelines framed  for the following matters 

by the  Academic Council, are implemented, namely:— 

  (a) long-term curriculum development; 

  (b) faculty development; 

  (c) development of  teaching or learning materials; and                  

  (d) research on educational matters with particular reference to colleges; 

  (xi) to plan organization of  inter-departmental and inter-faculty programs 

in consultation with  other Faculties of the University; 

  (xii) to recommend to the Academic Council regarding organization of  

continuing education and orientation courses, especially, revised or new or 

interdisciplinary courses, for the teachers of the  university; 

  (xiii) to prepare the annual report on the functioning of the faculty and 

submit it to the Vice-Chancellor; 

  (xiv) to consider other matters related to  University  received  for the 

opinion of the Faculty Board of Studies. ”. 

 28. Amendment of section 30.—In  section 30 of the principal Act, item (xiii) shall be 

omitted and item (xiv) shall be renumbered as item (xiii). 

 29. Amendment of section 33. – In section 33 of the principal Act,— 

   (1) For sub-sections (2) and (3), the following sub-sections shall be substituted, 

namely:— 

  “(2) The Chancellor shall appoint the Vice-Chancellor from a panel of three 

persons prepared by a Selection Committee consisting of, one person nominated by the 
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University Governing Council, one person nominated by the Government and the Director 

General of the Indian Council of Agricultural Research or his representative: 

      Provided that the nominee of the University Governing Council shall not be a person 

from among  the members of that Council or an employee of the University: 

     Provided further that if the Selection Committee fails to make a unanimous 

recommendation as provided,  each member of the Committee may submit name of a person  

to the Chancellor, and the failure of any member to submit  name of a person  shall not 

invalidate the appointment of the Vice-Chancellor. If the advice given by the Selection 

Committee is not unanimous, the Chancellor may accept the opinion of the majority of the 

members. The  representative nominated by the Government  shall be the Chairperson of the 

Selection Committee. 

 (3) The Vice-Chancellor shall have the qualifications stipulated by the University 

Grants Commission and the Indian Council of Agricultural Research and as prescribed by the 

Statue.”; 

    (2) For sub-section (6), the following sub-section shall be substituted, namely:— 

        “(6) No person over the age of sixty one shall be appointed as Vice-Chancellor 

and shall, subject to the terms and conditions of his appointment, hold office only for a period 

of four years from the date of his assuming  office after appointment. A Vice-Chancellor once 

appointed is not eligible for reappointment. ”. 

      (3) For sub-section (12), the following sub-section shall be substituted, namely:— 

        "(12) If the post of Vice-Chancellor falls permanently vacant, due to  resignation 

or otherwise, that vacancy shall be filled in accordance with the provisions of sub-section (2) 

and the Vice-Chancellor so appointed shall hold office for a full term of four years.". 

  30. Amendment of section 34.—In section 34 of the principal Act,— 

   (1) For sub-sections (5) and (6), the following sub-sections shall be substituted, 

namely:— 

       “(5) The Vice-Chancellor shall be responsible for  furnishing the budget estimate, 

audit report, its replies,  annual report,  the statement of accounts and the balance sheet to the 

University Senate and the Governing Council. 

      (6) If the Vice Chancellor  is of the opinion that there is an emergency which 

requires immediate action to be taken, he may take any action and in such cases, the action so 
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taken shall be reported to the authority or body which, in the ordinary course, would have dealt 

with the matter. The action so taken shall be subject to the final decision of the authority or 

body which ordinarly deals with the matter and those actions which have not obtained the 

approval shall be  invalidated.”. 

  (2) For sub-section (8), the following sub-section shall be substituted, namely:— 

 “(8) The Vice-Chancellor shall be responsible for implementing the decisions of the 

University Governing Council regarding the appointment, suspension and dismissal of officers, 

teachers and other staff of the University.  If not so implemented, a report regarding that shall 

be given to the Pro-Chancellor within seven days, with reasons. ”. 

 (3) Sub-section (11) shall be omitted. 

         31. Amendment of section 35.—In section 35 of the principal Act,— 

   (1) for sub-sections (1), (2) and (3), the following sub-sections shall be substituted, 

namely:— 

  “(1) The Pro-Vice-Chancellor shall be a full-time officer of the University. The 

Chancellor shall appoint  the Pro-Vice-Chancellor from  a panel prepared  by the Selection 

Committee consisting of  three members, the  Vice-Chancellor, one nominee of  the University 

Governing Council   and one  nominee of the Government: 

          Provided that the nominee of the University Governing Council shall not be one 

of the members of that Council or an employee of the University: 

  Provided further that if the Committee fails to make an unanimous 

recommendation as provided, each member of the Committee may submit one  name each to 

the Chancellor. Failure to submit name  by any member of the Committee shall not invalidate 

the appointment of the Pro-Vice-Chancellor. If the recommendation of the Selection 

Committee is not unanimous, the Chancellor may accept the opinion of the majority of the 

members of the Committee. The member nominated by the Government shall be the 

Chairperson of the Selection Committee. 

       (2) No person over the age of sixty shall be appointed as Pro-Vice-Chancellor and 

shall,  subject to the terms and conditions of his appointment, hold office only for a period of 

four years from the date of assuming  his  office after appointment. A Pro-Vice-Chancellor  

once appointed is not eligible for reappointment. 
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  (3) The Pro-Vice-Chancellor shall have the qualifications stipulated by the 

University Grants Commission and the Indian Council of Agricultural Research and as 

prescribed by the Statue. ”. 

 (2) After sub-section (5), the following sub-section shall be added, namely:— 

   “(6) The Pro Vice-Chancellor shall be vested with the powers and responsibilities 

regarding academic functions in the University, including conduct of examinations, planning, 

development, welfare activities for students and shall be  responsible to the Vice-Chancellor in 

this regard.”. 

32. Amendment of section 36 .—In section 36 of the principal Act,—     

 (1) For sub-sections (1), (2), (3), (4) and (5), the following sub-sections shall be 

substituted, namely:— 

     “(1) A person with  postgraduate degree in the respective faculty subjects and  

not below the rank of Professor, with at least five years of teaching experience in the post of 

Professor and having  other qualifications,  prescribed in the Statute, shall be appointed as Dean 

of each Faculty: 

  Provided that in the case of post of Dean of the Faculty of Fisheries, a degree 

in Fisheries Science obtained from a University recognized by the Indian Council of 

Agricultural Research and other qualifications notified by the Council, from time to time are 

also needed. 

  (2) The term of the Dean shall be five years or until he attains the age of sixty, 

whichever is earlier.  Salary and allowances of the Dean shall be  same as that of a senior 

professor in the University Grants Commission scheme and special allowance shall also be 

given on a monthly basis, as prescribed. 

  (3) The Dean shall be a full-time salaried officer of the University and shall 

have all the  academic, administrative and financial responsibilities and powers relating to the  

faculty concerned. 

  (4) The Dean shall be responsible for carrying out the teaching, research and 

knowledge extension activities, for attaining academic progress, for maintaining the standards 

of teaching, for providing training to the teachers, and for implementing  the academic policies 

of the faculty, approved by the Academic Council. 
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  (5) It shall be the responsibility of the Dean to convene meeting of the Faculty 

Board of Studies concerned, as may be necessary and to preside over such meetings”. 

 (2) After sub-section (10), the following sub-sections shall be added, namely:— 

      “(11)  It shall be the responsibility of the Dean to implement the decisions of the 

Faculty Board of Studies, protect the best interest of the Faculty and the University and to 

codify the functioning of various departments. 

          (12) Those who are permanently appointed  as School Directors on the date of 

commencement of the Kerala University of Fisheries and Ocean Studies (Amendment) Act, 

2021, in the University, shall be appointed as Dean of the  Faculties, except Fisheries.  The 

provisions in sub-section (1) shall not be a bar for the same.”. 

33. Amendment of section 38.—For sub-section (1) of section 38 of the principal Act, the 

following sub-section shall be substituted , namely:— 

 “(1) The Vice-Chancellor shall, appoint  Finance Officer on the recommendation of 

the Selection Committee constituted for such purpose, as  prescribed by the Statute, with the 

approval of the Governing Council. The term of office of the Finance Officer shall be four 

years from he assumes office  or till  he completes the age of fifty six, whichever is earlier. The 

Finance Officer shall be a full time salaried officer of the University.”. 

34. Amendment of section 41.—In section 41 of the principal Act,— 

 (1) For sub-section (1), the following sub-section shall be substituted, namely:— 

  “(1) The Vice Chancellor  shall  appoint the  Controller of Examinations on the 

recommendation of the Selection Committee constituted for the purpose, in such  manner as 

prescribed by the Statute, with the approval of the Governing Council. The term of office of 

the Controller of Examinations shall be four years from he assumes the office or till he 

completes the age of fifty six years, whichever is earlier. The Controller of Examinations shall 

be a full time salaried officer of the University and shall work directly under the direct control 

of the Vice Chancellor. ”. 

 (2) Sub-section (2) shall be omitted. 

35. Amendment of section 42.—In sub-section (4) of section 42 of the principal Act, for the 

figures and words "in section 46", the figures and words “in section 47" shall be substituted. 

36. Omission of section 44.—Section 44 of the principal Act shall be omitted. 
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37. Amendment of Section 45.—For section 45 of the principal Act,  following section shall 

be substituted, namely:— 

 “45. Head of the Department.—(1) Each Department in each Faculty shall have a 

Head and his appointment, powers and functions shall be as prescribed by the statutes: 

    Provided that the Heads of Faculty of Fisheries departments shall have  degree in 

Fisheries Science,  post-graduate degree in the  subject concerned and other qualifications as  

stipulated  by the Indian Council of  Agricultural Research: 

    Provided further that degree in Fisheries Science is not mandatory for those who are 

continuing  as on the date of commencement of the Kerala University of Fisheries and Ocean 

Studies (Amendment) Act, 2021, in the  teaching post  in the Faculty of Fisheries Department 

of the University. 

 (2) The Head of the Department shall be its executive head and shall be responsible 

for faithfully complying with the statutes, Ordinances and regulations regarding the department 

and for conducting and organizing teaching, research and knowledge dissemination work of 

the departments under him. 

 (3) He shall also be responsible to the Dean of the Faculty for teaching, research and 

extension programs entrusted to the department of a Head of  the Department.". 

 38. Insertion of a new section 45A.- After section 45 of the principal Act, the 

following section shall be inserted, namely:— 

 “45A. University Teachers.- (1) Each Faculty shall have teachers in the categories of 

Professor, Associate Professor and Assistant Professor distinctly: 

         Provided that a teacher from one faculty may be allowed to teach in another 

faculty as required. 

      (2) Of the teaching posts of the Faculty of Fisheries transferred from the University 

of Agriculture, the departments except Fisheries Engineering, Management and Fisheries 

Hydrography shall be retained in the Faculty of Fisheries of this University. 

     (3) The appointment, powers and duties of the teaching posts shall be as prescribed 

by the statutes. But the teachers  in the Fisheries Faculty shall  have  degree in Fisheries Science 

approved by the Indian Council of Agricultural Research,  postgraduate degree in the Fisheries 

subject concerned and other qualifications as  mandated by the Indian Council of Agricultural 

Research: 

48

This is a digitally signed Gazette.
Authenticity may be verified through https://compose.kerala.gov.in/



 

     Provided that the degree in Fisheries Science is not mandatory for those who are 

continuing, as on the date of commencement of the Kerala University of Fisheries and Ocean 

Studies (Amendment) Act, 2021, in the teaching post in the Faculty of Fisheries in the 

University. 

    (4) Teacher shall be responsible to the Head of the Department for the activities of 

the teaching, research and extension programs entrusted to him.”. 

 39. Amendment of section 49. – In sub-section (3) of section 49 of the principal Act, 

for the words "from schools"  the words "from the Faculty Board of Studies" shall be 

substituted . 

 40. Amendment of section 50. – In section 50 of the Principal Act,— 

 (1) In sub-section (6), the words and symbol "Directors of Schools," shall be omitted. 

 (2) In sub-section (7), for the word "fifty five", the word "fifty six" shall be 

substituted. 

 41. Amendment of section 52.— In section 52 of the principal Act, the second proviso 

to sub-section (1) shall be omitted. 

 42. Amendment of section 60.— For section 60 of the principal Act, the following 

section shall be substituted, namely:— 

 “60. University Ombudsman.—(1) The Chancellor may, by notification, appoint an 

Ombudsman as necessary, to enquire into the allegations and complaints, written or otherwise, 

on mismanagement, corruption and other nepotism etc  in the administration of the University, 

raised by the public, students, teachers and other stakeholders and to take decisions subject to 

university laws and anticorruption laws and to recommend for  taking prosecution steps.    

 (2) The Ombudsman shall be a person  not below the rank of a retired High Court 

Judge. 

 (3) The term of office of the University Ombudsman shall not exceed one year from 

the date of issuance  of the notification under sub-section (1). 

  (4) The salary and other conditions of service of the University Ombudsman shall be 

as specified by notification.”. 

 43. Amendment of section 64.- In section 64 of the principal Act,—  

(1) For sub-section (1) the following sub-section shall be substituted, namely:— 
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 “(1) The Vice-Chancellor shall, by the notification, constitute  Finance Committee of 

the University and it shall consist of the following members, namely:— 

 (i) Vice Chancellor—Chairperson; 

 (ii) Secretary to  Government, Finance Department or an officer of Finance 

Department, not below the rank of  Joint Secretary, deputed by him; 

  (iii) Secretary to  Government, Fisheries Department or an officer of the Fisheries 

Department, not below the rank of  Joint Secretary, deputed by him; 

 (iv) Director of Fisheries, or an officer not below the rank of  Joint Director of  

Fisheries, deputed by him; 

 (v)  Two members nominated by the University Governing Council, from it; 

 (vi) Finance Officer; and 

 (vii) Registrar—Member Secretary.”. 

 (2) After sub-section (2), the following sub-section shall be inserted, namely:— 

 “(3) The interval between two meetings of the Finance Committee shall not exceed 

three months. The quorum for a meeting is half the total number of members.”. 

 44. Amendment of section 66.—In section 66 of the principal Act, clauses (v), (viii) 

and (xii) of sub-section (2) shall be omitted. 

 45. Amendment of Section 68.—In item  (vi) of section 68 of the principal Act, for the 

words "departments and Schools", the words "Faculties" shall be substituted. 

 46. Amendment of section 69.—In item (i) of section 69 of the principal Act, for the 

words and figures "of section 42",  the words and figures "of section 68" shall be substituted. 

   47. Amendment of section 71.—In sub-section (1) of section 71 of the principal Act, for 

the words "of Schools", the words "of Faculties" shall be substituted. 

  48. Repeal and saving.—(1) The Kerala University of Fisheries And Ocean Studies  

(Amendment) Ordinance, 2021 (109 of 2021) is hereby repealed. 

 (2) Notwithstanding such repeal, anything done or deemed  to have been done or  any 

action taken or deemed to have been taken under the principal Act as amended by the said 

Ordinance shall be deemed to have been done or taken under the principal Act, as amended by 

this Act. 
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